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The House met at Half Past One 
of the Clock

[Mr.  Deputy-Speaker in the Chair]

MEMBER  SWORN

Shri Manikyalal Varma  (Tonk).

ORAL ANSWERS  TO  QUESTIONS 
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The Deputy Minister of Commmii- 
eations (Shii Raj Bahadnr): (a) and
(b). So far information regarding sei> 
zure of twelve illegal transmitters has 
been received viz.  (1) one at Dhuri 
(PEPSU) (2) one at Patiala (3) one 
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at Bikaner (4) one at Kaman (Bharat- 
pur) and (5) eight at Delhi City. Full 
information is not readily available. 
A further statement showing the ac
tual position will be laid on the Table 
of the House in due course.

(c)  and (d). Four persons at Dhuri 
and Patiala and six at Delhi  have 
been arrested. Regarding Bikaner and 
Kaman, investigation is in progress.

Dr. Ram Subhag Singh: May I know. 
Sir, the place or places where these 
arrested persons used  to  transmit 
messages from wireless 'triansmitters 
recovered from their possession?

Shri Raj Bahadur: I am not in a
position to give the names of various 
localities and the various places from 
which messages used to be transmit
ted. But the towns from which they 
were arrested were Dhuri, Patiala and 
Delhi.

Dr. Ram Subhag Singh: Is it a fact 
that the arrested persons belong to a 
Pakistani spy ring operating in this 
country?

Shri Raj  Babadnr: Investigations
are in progress and I cannot prejudge 
or anticipate the result of the investi
gations.
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Shri B. S. Murthy: May I know, Sir, 
to what  nationality  these  arrested 
persons belong?

Shri  Raj  Bahadur: Presumabily
Indians. But their nationality may also 
have to be investigated; they  appear 
to be Indians.

Sardar Hnkam Singh: Has it been 
found out whether all these transmit
ters came from one source, or from 
different sources?

Shri Raj Bahadun In view of the 
tact that they have been seized sCt 
different places, it cannot be said that 
they have come from one source. But 
even that I cannot anticipate. That is 
also a matter for investigation.

Bridge at Mokamek Ghat

*995. Dr. Ram Suhhag Singh: WiU
the Minister of Railways be pleased 
to state:

(a) the estimated expenditure  on 
the  proposed  bridge  at  Mokameh 
Ghat; and

(b) when the bridge is likely  to 
be completed?

The Deputy Minister of  Railways 
and Transport (Shri Alagesan): (a)
Rs. 16 crores, approximately, for the 
entire Project.

(b)  It is expected that the bridge 
and the ancillary  and consequential 
works associated  with it would be 
completed by about March, 1960.

Dr. Ram Snbhag Singh: May I know, 
Sir, whether Government propose to 
undertake the construction  of  the 
bridge at Mokameh Ghat this year or 
next year?

Shri Alagesan: The chief executive 
has already been posted and he has 
taken charge. The Financial Adviser 
and the Chief Accounts Officer  has 
also been appointed and he too is in 
position. The actual work is expected 
to commence by November next.

Dr. Ram Suhhag Singh: May I know 
whether the machinery needed  for

construction of the bridge has been 
set up?

Shri Alagesan: Detailed plans, etc.. 
are under preparation.

Shri S. N. Das: May I know whe
ther tenders for the construction of 
tthe bridge have been invited from 
foreigners also?

Shri Alagesan: This  is  rather  a 
complicated piece of work and foreign 
firms also will be given a chance to 
compete with Indian firms.

Pandit S. C. Mishra: May I  know 
whether lower grade staff and per
sonnel are being recruited on the spot 
or brought from elsewhere?

Shri Alagesan: If the hon. Member 
has in mind Class IV staff they are 
recruited locally. Some peihaps might 
have been brought fr̂ m other rail
ways. They are not recruited  else
where, but those who have been al
ready employed  on  other  railways 
might have been brought.

Lady  Hardinge Medical College

♦996. Shri  V.  P.  Nayar: Will the 
Minister of Health be pleased  to
state:

(a) whether  the  Government  of 
India have received any  complaints 
against the Chief of the X-Ray Sec
tion of the Lady  Hardinge  Medical 
College, New Delhi; and

(b) whether Government have made 
any enquiries about this officer?

The Deputy  Minister  of  Health 
(Shrimati Chandrasekhar): (a)  and
(b). Yes; there were some complaints 
of an administrative nature against the 
Professor of  Radiology,  Lady  Har
dinge Medical College, and enquiries 
in the matter were made by the Gov
erning Body of the institution.

Shri V. P. Nayar: May I know, Sir, 
whether it is a fact that the Govern
ment of India had given a sum of 
Rs.  1 lakh for the purchase of a new 
X-ray plant, and the plant which was 
purchased in 1949 could be set right
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only in 1953 when Dr. Gadekar of the 
Irwin Hospital set it right.

The Minister of Health (Bajkumari 
Amrit Kaur); The plant was installed 
in the Hardinge Hospital It is quite 
true that it went out of order several 
times. But it has been put right and 
it has since been  functioning  quite 
well. It is absolutely all right.

■Shri V. P. Nayan I wanted to know 
whether the plant which was purchas
ed in 1949 could be set right only 
after Dr. Gadekar of the Irwin Hos
pital put it right?

Mr. Deputy-Speaker: It has  been 
set right and it is working very well— 
that is what the hon. Minister said.

Rajkumari Amrit Kanr:  Even  in
ibetween it was set right but since it 
was last set right it has been working 
well.

Shri V. P. Nayar; Are Government 
aware that both in Bombay and Jodh
pur where this officer was  formerly 
employed there were complaints and 
at Jodhpur the officer was dismissed 
and sent out under police escort?

Rajkumaa'i Amrit Kaur: I  do  not
Icnow  about  the  Jodhpur  incident; 
but I had heard that her work had not 
33een satisfactory in Jodhpur.

Shri Muniswamy: May I know, Sir, 
-whether it is a  fact that an officer 
who was serving as a Member of the 
Managing Committee of this College 
was removed on corruption charges?

Mr. Deputy-Speaker: It  does  not 
arise out of this question.

Shri V. P. Nayar: May I know, Sir, 
“Whether it is a fact that under this 
particular officer, an X-ray  assistant 
and two  doctors, Dr. Nair and Dr. 
'Tarkundi Das, were obliged to resign, 
and in the case of the X-ray technical 
assistant he was dismissed  without 
ĥpwin̂ any reason?

Rajkumari Amrit Kaur: It is  not
true to say  that  anybody’s  services 
were terminated without reason. As a 
matter of fact, the women who came

to this hospital did not like male as
sistants in the  Radiological  Depart
ment, and as soon as we could get the 
necessary women, the services of the 
male assistants were dispensed with.

Shrimati Samalenda  Mati  Shah:
Is it a fact, Sir, that in this hospital 
the stafiE demand money when they 
have to look after any patient?

Mr. Deputy-Speaker: It  does not
arise out of this question.

Kumari Annie Mascarene: May  I
know, Sir, whether Dr. Nair, who was 
forced to resign without any reason 
is now utilised  by the  Travancore- 
Cochin Government?

Mr. Deputy-Speaker: Was she em
ployed in the X-ray Section?

Kumari Annie Mascarene: This  is 
a corollary to Mr. Nayar’s question,

(No answer was given.)

Shri Damodara Menon: The  hon.
Minister said  that  enquiries  were 
made by the Governing Body. May I 
know the result of the enquiry?

Rajkumari Amrit Kaur: Yes,  Sir. 
Two ex-judges of the Supreme Court 
were asked to hold an enquiry and 
we abided by their  decision.  They 
said that in view of the fact that the 
officer against whom the charges had 
been levelled had  complained  that 
all these charges, or a great many 
of them, were due to the strained re
lations that had come about between 
her and the Principal and as a new 
Principal was coming in, the enquiry 
might be withheld  until  the  new 
Principal had come and reported.

Shri V. P. Nayar: May I know whe
ther it is not a fact that in the case 
which was fought in the Delhi courts, 
where the Technical  Assistant  was 
dismissed from service, the court held 
that because the Lady Hardinge Medi
cal College was not a government in
stitution the court is not inclined to 
interfere?

Rajkumari Amrit Kaur: I  do not
know what the court said. All I knp'Wf.
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is that no censure against the  Lady 
Hardinge Medical College  for  the 
dismissal of anybody was made.

Railway  Porters Licence Fees

♦997. Shri D. G. Sfaanna; Will  the 
Minister of RaUways be pleased  to 
state:

(a) the income from the issue of 
licences to the  porters  on the Nor
thern  Railway  during  the  current 
year; and

(b) the  various objects  on  which 
this amount is being spent?

The Deputy Minister of  Railways 
and Transport (Shri Alagesan): (a)
The licence fee realised from the li
censed porters by the Northern Rail
way during the current year  upto 
Octaber was Rs. 64,703/-.

(b)  This amount is being spent in 
meeting the cost of the  supervisory 
organisation and uniforms supplied to 
the porters.

Shri D. G. Sfharma: May I know 
how many persons have paid the  li
censing fees?

Shri Alagesan: It has been  intro
duced in five stations on the Northern 
Railway, and the number of licensed 
porters in all the stations comes  to 
1,635.

Shri D. G. Sharma: May I know if 
warm uniforms  are given to  these 
porters?

Shri Alagesan: Yes, Sir.

Pandit D. N. Tiwary: May I know 
whether these porters are appointed 
by the contractors or by the railway 
authorities?

Shri Alagesan: They are not rail
way employees as such.  They  are
licensed by the Railway.

Mr. Deputy-Speaker: There is no
question of appointment.

Shri BoOTaragfhasamy: May I know 
the conditions under which these licen
ces are issued?

Mr. Depnty-Speaker: This  question 
relates to the income from the issue 
of licences. Conditions may come later. 
Next question.

Gur

*998. Shri K.  P.  Sinha: (a)  Will 
the Minister of Food and Agriculture
be pleased to state the quantity of 
gur produced in India during 1950-
51, 1951-52 and 1952-53 and its res
pective prices?

(b)  Is it a fact that the price of 
gur this year is higher than in 1951 
and 1952?

The Deputy Minister of Food and 
Agriculture (Shri M. Y. Krishnappa):
(a) The estimated production of gur 
in India during  the  years  1950-51, 
d951-52, and 1952-53 was as follows:—

(Figures in lakh tons)

1950— 51 1951— 52 1952— 53

32*54 32-40 28-77

A statement showing the  monthly
average prices of fiiur during the above- 
mentioned seasons in the markets of 
Hapur and MuzafTamagar, is laid on 
the Table of the House. [See Appen-̂ 
dix IV, annexure No. 68.]

(b)  Yes. But the prices of gur have 
considerably declined during the last 
one month.

Shri K. P. Sinha: May I know the 
estimated production this year?

SCiri M. V. Krishnappa: The  final
figures for this year’s production we 
cannot have just now.

Shri K. P. Sinha: Is it a fact  that 
gur  is not getting markets  due  to 
transport difficulty  and  hence  the 
prices are going down?

Shri M. V. Krishnappa: That is one 
of the reasons why prices  go  down 
generally.

Shri Thanu Pillai: Have the prices
come down because of the ban on ex.- 
ports?

Shri M. V. Krishnappa: Sometimes 
that also contributes to bring  down
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prices. Birt there is no ban on the ex
port of gur at present.

Shri Mimiswamy: In which  State 
do we get the maximum production 
palm gur?

'Shri M. V. Krisfinappa: Gur is pro
duced mostly in UP. Fifty per cent. 
>of the production is in  U. P.

Shri Muniswamy: Palm  gur.

‘Shri M. V. Krishnappa:: How does 
:it arise?

Dr. Ram Subhag Singh: Last year
when the price of sugarcane was re
duced by 25 per cent, it was said that 
the sugar factories do not need more 
sugarcane. Although this factor was 
operating, may 1 know why the pro
duction of gur went down last year?

Shri M. V. Krishnappa: The produc-, 
tion of gur went down last year be
cause in the western districts of U. P„ 
where the major portion of gur is pro
duced, the cane crop was very poor 
last year—particularly in Meerut Divi
sion.

Dr. Ram Subhag Singh: I want to 
know why the  production  declined. 
The hon. Minister has said that the 
production of gur went  down  from 
32 40 lakh tons in  1951-52 to 28-77 
lakh tons last year. What was  the 
reason?

The Minister of Food and AgricnK 
tare (Shri Kidwai): Because, as  has 
been explained, last year the crop in 
Meerut Division was very poor. There
fore the production of gur and sugar, 
t>oth went down.

Rabies Research  Centre

♦999. Sardar  Hukam Singh: Will
:̂he Minister of Health be pleased to 
state:

(a) whether the Indian Council of 
Medical Research  and  the  Pasteur 
Institute of  India emphasized  the 
urgent need for opening a Rabies Re
search Centre at Kasauli; and

(b) whether that Centre has since 
t>een opened?

The Deputy  Minister  of  Health 
(Shrimati Chandrasekhar): (a) Yes.

(b) Yes.

Sardar Hukam SingCi: May I know 
whether this is the first Centre open
ed for this particular kind of resear
ch or whether there  is  any  other 
Centre previously existing?

Shrimati Chandrasekhar: There is
one in Coonoor. There may be others 
under other Departments.

Sardar Hukam Singh: May I  know 
the total cost  that has been incurred 
for building this Centre, and whether 
the Pasteur Institute has contributed 
any amount of that cost?

Shrimati Chandrasekhar: Yes. Sanc
tion for an expenditure not exceeding 
Rs. 2,23,200 was given, and out of that 
amount Rs. 2 lakhs will be recovered 
from the Association of the  Pasteur 
Institute of India.

Shri V. P. Nayar: Could we  know 
the number of persons who have to 
die on account of rabies in India; and 
could I also know what specific points 
will be the subject matter of research 
in this Institute which is proposed at 
Kasauli?

Shrimati Chandrasekfiiar: The .an
swer to the first part is that I have 
no information. As regards the second 
part, research on the improvement of 
the technique of manufacture of rabies 
vaccine, study of  certain  untoward 
reactions following the use of such 
vaccines' and allied problems—these 
form the major activity of the Cen
tre.

Sardar Hukam Singb: Has any fore
ign expert aid been received or soli
cited for this Centre?

Shrimati Chandrasekhar: No, Sir.

Shri B. S. Murthy: May  I  know
whether the same research is carried 
on both at Kasauli and at Coonoor?

Shrimati Chandrasekhar; Yes, Sir.
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Night Landing Equipments at Air-fiblds

*1000. Sardar  Hukam  Singh: <'a) 
Will the Minister of Commiinicalions 

be pleased to state whether air-fields 
in  Delhi  are  equipped  with  the 
latest Night Landing Equipments?

(.b) When was  the last order for 
such equipment placed by the  Gov
ernment of India and when  was that 
received?

(c)  What  was the  cost of  this 
equipment?

The Deputy Minister of  Communi

cations (Shri Raj Bahadur): (a)  The

bulk of the  existing  night  landing 
equipment in the two Delhi aerodromes 
is not of the latest type, having been 
obtained from war surplus stores. The 
aerodrome location beacon at Safdar- 
jang Aerodrome is, however, of the 
latest type.

(b) An order for up-to-date ground 
lighting equipment for Safdarjang was 
placed on the Director General, Sup
plies and Disposals in August, 1952. A 
similar order for the latest type of 
ground lighting equipment for Palam 
is expected to be placed very shortly. 
Deliveries against both these orders 
are expected to  be completed by the 
end of 1954.

(c) Rs. 3-3 lakhs approximately for 
Safdarjang. Rs. 11 lakhs for Palam.

Sardar Hukam Singh: May I know 
whether any survey has been made to 
find out the total cost that we shall 
have to incur for equipping these air
fields with the latest equipment?

Shri Raj Bahadur: A survey as such 
has not been made, but the cost ot 
the equipment is known. The regula
tions for the lighting of the runway 
are laid down by the ICAO. Such air
ports as are used at night, we have 
to equip according to that standard. 
But it will take time to obtain the 
necessary equipment and instal them.

Shri A. M. XhcMoas: Is  there any 
scheme before the  Government  to 
provide the latest equipment in all 
the air-fields?

Shri Raj Bahadur: Sir,̂ we are aspir- 
ing to do that.

SCiri Radhelal Vyas: May I  know 
how the conditions regarding  night- 
landing at the Nagpur air-field com
pare with the equipment at the air
fields in Delhi?

Shri Raj Bahadur As I have stated, 
the Safdarjang aerodrome beacon is 
of the latest type. We have a toeacon 
at Nagpur also. This is the only air
port in India which is equipped with 
the simple form of approach lighting 
also.

Coal  Mines  Committee of I.L.O.

*1001.  Sardar  Hukam  Singhn

(a)  Will the  Minister of Labour  be. 
pleased to state whether India partici
pated in the Fifth Session of the Coal 
Mines Committee of the International 
Labour Organisation held in November/ 
December. 1953, in the Federal Re
public of Germany?

(b) Who were the delegates select
ed as representatives of the  Gov
ernment of India?

(c) Did ahy advisers  accompany 
the delegates?

The Minister of Labour (Shri V. V. 

Giri): (a) Yes.

(b) Shree L. N. Ray, Second Secre
tary, Embassy of India, Bonn.

(c) No.

Sardar Hukam Singh: May I know 
whether any representatives  of  em
ployers and workers were also includ
ed?

Shri V. V. Giri: Yes.

Sardar Hukam  Singh: Who  were
they?

Shri V. V. Giri: Shri L. N. Ray, Em
bassy of India, Government delegate; 
Shri C. P. Mookerjee and Shri B. P. 
Agarwal, employers’ delegates;  Shri
B. P. Sinha, Shri Jha, workers’ dele
gates.

Sardar Hukam  Singh: Were thes& 

nominations made after consultation
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with any representative organisations 
of the employers and workers?

Shri V. V. Giri: Yes. Sir.

Sardar Hukam Sinĝh: Which were
the organisations that were consulted?

Shri V. V. Giri: The  two  all-India 
organisations of  employers,  namely 
the Employers Federation of India and 
the All India Organisation of Indusr 
trial Employers were requested to sub
mit an agreed panel of names and they 
nominated accordingly. So  also,  as 
regards the workers’ riepresentatives 
the Indian National Trade Union Con
gress was invited to make up nomina
tions as it \vas found that it was more 
representative of coal workers  than 
any other organisation.

Sardar Hukam Singb: Did the Gov
ernment bear all the expenses or was 
any contribution made by any orga
nisation?

Shri V.  V. Giri: The  Government 
bore the expenses of the Government 
delegate. So far as the employers* and 
workers’ delegates were concerned, it 
is the ILO that bore the expenses.

Shri T. B. Vittal Bao: May I know 
the total membership of miners in the 
Indian National Trade Union Cong
ress?

Shri V. V. Giri: Notice.

New Station near Motihari Court

*1004. Shri Bibhati Mishra:  Will
the Minister of Bailways be pleased
to state:

(a) whether it is a fact that repre
sentations for the opening of a new 
station near Motihari court have been 
received; and

(b) ,ii so, within what period  the 
Motihari court station is going to be 
opened?

The  D̂ uty  Minister  of  BaU- 
ways and Transport (Shri Alagesan):
(a) A proposal to this effect has been 
received from the Senior Deputy Col
lector, Motihari.

(b)  The matter ̂is under investi
gation,

f̂«r : ^

ferr ?

Mr. Depaty-Speaker: The  matter
is under investigation.

 ̂ ifto

I, ^   I

qHo ifto #

 ̂ t 

 ̂ qr I I

: '5rr̂ fw

 ̂I ?
Mr. Deputy-Speaker: Nexft question.

Post  OmcE Buildings in Hyderabad

*1005. Shri T. B. Vittal Bao: (a)
Will the Minister of Commumcatiofis 
be pleased to state whether it is a fact 
that a survey was made of all existing 
Post Office  buildings in  Hyderabad 
State with a view to having the exist
ing buildings extended or new build
ings put up?

(b)  What steps have been taken in 
this regard with a view to relieving 
congestion in the Post Offices?

The Deputy Minister of Communi
cations (Shri BaJ Bahadur): (a) No.

(b)  Proposals  for  extension of 
buildings or  for  putting  up  new 
buildings have been taken up.
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Shri T. B. Vittal Rao: May I knew 
whether the Government are  awaro 
that these offices are very congested?

Shri Raj Bahadur: That  is  why
we have taken up the proposals for 
extension of the  present  buildings 
and for putting up new buildings.

Shri T. B. Vittal Rao:  May I know 
if it is in the contemplaition of  the 
Government, as an interim  measure, 
to purchase  or hire  some  of  the 
palaces of the Rajpramukh which are 
lying vacant?

Mr. Deputy-Speaker: That is a sug
gestion for action. Next question.

R, M. S.  Vans

*1006. Shri T. B. Vittal Rao: (a)
Will the Minister of Comnnmications 
be pleased to state whether it is a fact 
that the sorters are put to a consider
able difficulty due to inadequate light
ing in the R.M.S. vans that run on the 
ex-Nizam State Railway Sector of the 
Central  Railway and that there are 
no sorting boards in some vans?

(b)  If so, what  steps  have  been 
taken to relieve the staff from this 
hardship?

The Deputy Minister of Communi- 
cations (Shri Raj Bahadur): (a) No
difficlilty is experienced generally  at 
present  on  account  of  inadequate 
lighting or want of sorting cases  in 
regular mail vans.  These difficulties 
are experienced only by a few R.M.S. 
Sections which work in III class com
partments on account of paucity  of 
mail vans.

(b)  Steps are being taken to have 
sufficient number of mail vans cons
tructed  as  quickly  as  possible  to 
overcome the difficulty of which  the 
Government is fully aware.

Shri Muniswamy: In view of the
fact that the question of providing faci
lities in the R.M.S. vans for the sorters 
to take rest is being considered, may 
I know whether the question of pro
viding such facilities is under consi'- 
deration both for metre  gauge and 
broad gauge sections?

Shii Raj âhadur: Our task  is
divided into two parts: relieving the 
paucity of the number of mail vans 
and secondly, improving the  design. 
Our attention is focussed on both.

Imported  Wheat

*1007. Shri Gidwani: (a) Will the 
Minister of Food and Agriculture be
pleased to state whether the attention 
of Government has been drawn  to 
the editorial column of the Bombay 
Sentinal,  dated  the  16th  October,
1953, regarding the  supply of  bad 
quality  of imported wheat to  the 
ration shops in Bombay, Poona, Surat 
and other places in that State?

(b) Is it a fact that the CivU Sup
plies Minister, Bombay  State, stated 
at a press conference that the  quality 
of wheat  was  bad and its  keeping 
capacity was poor?

<c) Had the same quality of wheat 
been supplied to other States?

(d)  How was the bad quality wheat 
imported?

The deputy Minister of Food and 
Agriculture (Shri M, V. Krishnappa);

(a) Yes.

(H) Yes, Sir.  He also assured the 
public that suitable measures would 
be taken to see that it was thoroughly 
cleaned before issue.

(c) Yes.

(d) Wheat of fair average quality 
and of standard specifications is im- 
poîted from foreign countries  after 
it is duly inspected in those countries 
and all possible  efforts  are  being 
made to preserve the wheat on  its 
arrival  in India.  Owing to  rapidly 
improved food position in the coun
try, the demand for wheat has  de
clined, resulting in slower offtake  of 
stocks of wheat from  the  Central 
Government’s  Depots.  The  stocks 
that arrived earlier, naturally, show 
some deterioration of quality through 
age and it is these stocks that  have 
been referred to, as bad; though  no 
wheat that is not wholesome and fit 
for human  consumption,  is  issued 
from the depots.
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Shri Gidwani; How many tons of 
ĥis wheat are still lying in the vari
ous godowns in the country?

Shri M. V. Krishnappa: We nave
got about 6 lakh tons in all the Cen
tral Government depoJts.

Shri Gidwani: What is the total
<quantity of wheat of the quality which 
'deteriorates after 8 days as Stated by 
*Shri Chevan, the Civil Supplies Minis
ter of Bombay?

Shri M, V. Krishnappa; All  the
■wheat is of good quality.  It has not 
deteriorated.  We have grouped  the 
-stock inito four categories, A, B, C and 
-P. Category A will have  a keeping 
q̂uality of 4 months. Category B wiU 
-have a keeping quality of 2 months. 
-After 2 months, if given a cleaning, 
we can keep that for one month more. 
•None of them is unfit for human con- 
rsumption.

Dr.  Suresh  Chandra: The  hon.
^Minister said that the quality of the 
-wheat is being checked in those coun
tries.  What machinery have we  got 
there to inspect the quality?

The Minister of Food and Agricul
ture (Shri Kidwai): There are tome
irtternational firms which certify the 
<quality.

Dr. Suresh Chandra: What is our
machinery in these countries to check 
the quality of the wheat?

Shri Kidwai: These firms are em
ployed by the importing countries.

Shri Dabhi: May I  know whether 
the impoilted wheat  is  of  inferior 
quality than the indigenous varieties 
and the prices are higher than those 
of indigenous varieties?

Shri M. V. Krishnappa: Yes.  Al
ways our people prefer the indigenous 
varieties and they say that the  im
ported varieties are inferior.

Shri T. K. Chaudhuri: May I know 
if, with the present rate of off-take, 
there is any hope of the whole stock 
of wheat being taken  up before the 
entire quantity  becomes  unfit  for 
human consumption?

Shri Kidwai: Care will be laken
to see that the whole quantity  does 
not become unfit for human consump
tion.

^  x̂ o  ; A'
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Mr. Depuiy-Speaker: They  want
to see that nothing goes to waste.

Pandit S. C. Mishra: What will  be
the age of the  oldest wheat  in  ihe
Government godowns?

Shri Kidwai: In 1951 we imported
47 lakh tons of wheat.  Since ihen, 
our carry-over has been  increasing. 
This year we imported a lesser quanti
ty  than  was contemplated.  The
carry-over this year will be less than 
what it was before.

Pandit S. C. Mishra: I wanted to
know whether the oldest stock is of 
1951 or whether even earlier stocks 
exist.

Shri Kidwai: We have  been im
porting wheat for so many years.  It 
is difficult to say..........

Mr.  Deputy-Speaker:
wants to know is............

What  he

Shri Kidwai: I  know  what  iie
wants to know.  I can’t tell him what 
he wants to know.

Shri T. N. Singh: In  answer  to

part (b) of the Question it has been 
stated that the wheat imported was 
of standard quality, and that Govern
ment are taking steps to clean  the 
bad wheat.  May I know what amount 
of further deterioration or adultera
tion was there as a result of keeping 
or in the wheat originally imported?

Shri Kidwai: 1  think  the  hon.
Member has misunderstood the ques
tion.
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Shri T. N. Singh: Answer.

Shri Kidwai: Question.  There are
standards,  first class,  second  class, 
third class and 4th class.

The imports  were  according  to 
these ândards.

Shri  Muniswamy: May I know
whether any research is being carried 
on in order to produce new varieties 
of wheat in our country?

Shri M. V, Krishnappa:  We have
succeeded in evolving new  varieties 
of wheat.

Shri Radhelal Vyas:  May I know
whether the deterioration of  wheat 
was also due to the pouring of rain 
water in the newly  constructed  go- 
doVrTis, constructed at a cost of lakhs 
of rupees, in Bombay?

Shri Kidwai: Whether it is lakhs
or thousands, 1 cannot say.  In reply 
to a question, it has been stated al
ready that in Bombay there was some 
such loss.

Shri N. M. Lingam: May I knov/
the maximum period  up to  which 
wheat can be kept without deteriora
tion and the quantity of wheat  now 
with Government that has been kept 
for a period longer than this maximum 
period?

Shri Kidwai: It is difficult to lay
down a hard and fast rule about it. 
In some cases it can be kept for fcur 
years; in some cases—it depends upon 
the climate—it cannot be kept  for 
more than two years.

Shri Syed Ahmed:  One  question.
Sir.

Mr. Depnty-Speaker: I have allow
ed enough.  Next question.

Port and Shipping Statistics CoMMirrBB

♦1008. Shri Buchhlkotaiah: (a) WiU
the Minister of Transport be pleased 
to state when the Port and Shipping 
Statistics Committee was appointed by 
Government?

(b)  How  many  meetings of the 
Committee have been held so far?

(c)  what stations have been visited- 
by the Committee so far?

Tfce  Deputy  Min’ster  of  Rail
ways and Transport (Shri Alagêan):
(a)  On 7th May, 1953.

(b) One.

(c) The Chairman and Secretary ot- 
the Committee have visited Calcutta,- 
Visakhapatnam, Mndras, Cochin, Rajr 
kot, Kandla and Bhuj.

Shri Buchhlkotaiah: May I  know
whether any report was submitted by 
the Committee?

Shri Alagesan: They are still  at
their work.  They will be submitting, 
their report in a few months’ time.

Shri Radha Raman: May I know,̂
Sir.............

Mr. Deputy-Speaker The  report.
has still to be presented.

Electrification cf  Industrial Belt Area.

*1009. Shri  Buchhikotaiah: WilL
the Minister of Railways be pleasad 
to state the progress of work done so 
far by the team of officers who were 
appointed by the Railway  Board  tô 
make a detailed survey on the electri
fication of the industrial belt areas of 
Bihar and Bengal?

The Deputy Minister  of  Railways 
and Transport (Shri Alagesan): The
Survey Team has completed prelimi
nary survey of the sections included 
in the scope of their  investigations 
and are now engaged in preparing de
tailed estimates phase by phase.

Shri Buchhikotaiah: Who are the
members of the survey party?

Shri Alagesan: A  committee  of
senior officers has been appointed.  I 
do not have their names here.  I can 
supply them to the hon. Member  if 
he wants.

Shri T. K. Chandhnri:  May I know 
if ĥis team of officers to carry  on 
the survey work was appointed after 
the investigation and report of  the 
S. N. Roy Committee?
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Shri Alagesan: Yes.

Shri S. C. Samanta: May I know
whether the team of officers also sur
veyed 'those stations which have in
dividual electric installations on the 
Eastern Railway?

Shri Alagesan: There are various
sections which are fairly comprehen
sive on which they had to do this in
vestigation work.  I do not  exactly 
know the stations that the hon. Mem
ber has in mind.  If he can give the 
names, I can tell him.  I have here 
the names of the sections only.

Land  Holdings 

•1011. Shri Heda: (a)  WiU the
Minister of Food and Agriculture be
pleased to state in how many States 
Land Census Scheme has been intro
duced?

(b)  How many States have  asked 
for the advice  from  the  Food and 
Agriculture Ministry about the fixa
tion of ceilings on land holdings?

The Deputy Minister of Food and 
Agriculture (Shri M. V. Krishnappa):
(a) So far, in no State.

Cb) The question came up for dis
cussion in connection with the  land 
reform  Bills  of  four  States  viz., 
Hyderabad. Delhi, Himachal  Pradesh 
and PEPSU.

Shri Heda:  May I know whefther
Government have got any proposal to 
take such census?

Shri M. V. Krishnappa: Yes,  it
has also been replied in this House 
that a circular has been drawn  up 
and within a week we are writing to 
all ythe Governments to condudt a 
survey about the middle of next year.

Shri Heda:  When do Government
expect replies from the various States?

Shri M. V. Krishnappa: Within six 
months we expect a reply.

Shri M. D. Ramasami: Is the cen
sus a preliminary to a comprehensive 

land reform?

Shri M. V. Krishnappa: It is pre
liminary to all the land reform that 
is going on in the country.

Shri Nanadas: May I know,  Sir,,
whether any State has  taken census 
of waste lands that are likely to  be 
cultivated?

The Minister of Food and Agricul
ture (Shri Kidwai):  It is part of the 
enquiry that is to be made.

Dr. Rama Rao: Is it a fact that
the Delhi State suggested 30 acres as 
maximum ceiling and the Government 
of India rejected that?

Shri M. V. Krishnappa: We nave-
not yet rejected in the correct sense 
of the term, but they had given three 
alternatives.  They said that if  the 
number of the co-sharers is from six 
to ten, the ceiling should be 30 stan
dard acres; if it is more than that, 
it should be 40 standard acres;  and 
if it is more than that number,  it 
should be about 50 standard  acres. 
They had given alternative  sugges
tions, and the whole position is under 
the consideration of the Governments

Shri B, S. Murthy: May I know.
Sir, whether, before issuing these ins
tructions, the Government have  con
sulted Kumarappa’s report?

Shri M. V. Krishnappa: I think all
these reports were before the  Plan
ning Commission when they came to. 
this conclusion.

Dr.  Suresh  Chandra: The  hon.
Minister has stated that  there  has 
been n© survey or census of land  or 
waste land.  May I know how  the 
Central  Tractor  Organisation  and 
other organisations in the country are 
functioning and what they are doing 
if there is no land survey at aU?

Shri M. V. Krishnappa: That has
nothing to do with this,  Sir.  Here 
what we mean by land survey is the 
number of holdings, different sîs of 
holdings in the country. Perhaps for 
the Central Tractor Organisation, for 
reclamation purposes,  no  survey  is 
necessary.  Only waste land  is  rê 
quired for reclamation.
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Dr. Suresh Chandra: A  question
-was put about waste land also, and 
the hon. Minister has given the same 
reply.

Mr. Deputy-Speaker: Next question.

rPuBLic Call  Office at Adilabad and 
Kothagodam

•1012. Shri Heda: Will the Minister 
of Commimications be  pleased  to 
state what is the position regarding 
the opening of a public call office  at 
Adilabad and Kothagodam?

The Deputy Minister of Commiini- 
cations  (Shri  Raj  Bahadur): The
scheme  for Kothagodam  has  been 
sanctioned and stores are being  re
ceived.  The scheme for Adilabad  is 
under examination.

Shri Heda: May I know  when
Government hope to start  the  Ex
change at Kothagodam?

Shri Raj Bahadur: We  hope  to
complete the work by the end of the 
financial year.

Shri Heda: Is there any proposal
to change the public call office into 
a regular exchange at Adilabad?

Shri Raj Bahadur: That is being
examined—the financial  implications 
thereof.

Shri  Heda: Have  Government
taken into consideration the fact that 
Adilabad is not weU  connected  so 
far as communications are concerned 
with Hyderabad or any other place?

Shri Raj Bahadur: No, Sir.  There 
is a public call office which functions 
as a wireless station and it is con
nected so far as towns in Hyderabad 
State are concerned, but it is not con
nected with the general net work  of 
the system in the country.

Agricultural  Implements

*1013. Sbri Bheekha Bhai: WiU the 
Minister of Food alid Agriculture be
pleased to state:

(a)  whether it is a fact  that  the 
implements purchased  from Messrs 
Tasabhai Patel and Co. Ltd., Bombay

at an  investment of forty lakhs of 
rupees are lying unused;

(b) if the answer to part (a) above 
be in the affirmative, what are the 
reasons;

(c) whether it  is  a  fact that  an 
F.A.O. expert has introduced certain 
modifications in order to render them 
workable; and

(d) if the answer to part (c) above 
be in the affirmative, what steps Gov
ernment are taking to use these im
plements?

The Deputy Minister of Food and 
Agriculture (Shri M. V. Krishnappa):
(a)  to (d).  A statement giving the 
information ŝ placed on the Table 
of the House. [See Appendix IV, an- 
nexure No. 69.]

Shri Bheekha Bhai: May I know,
Sir, the amount spent on the modifica
tion work by the F.A.O. expert and 
whether the amount will be realised 
from Pashabhai Patel & Co.

Shri M. V. Krishnappa: The total
cost of the implements comes to ab.mt 
Rs. 43 lakhs, and the amount exactly 
required for the modifications is not 
known, but they have given  certain 
amounts for the modification in indi
vidual cases.  And I am told, though 
not on record, that they have agreed 
to bring about this modification free 
of cost.

Dr. Suresh Chandra: May I know,
Sir, why these ploughs were  pur
chased and who was responsible for 
them,  whether any investigation was 
made by the Government into these 
irregularities?

The Minister of Food and Agricul
ture (Shri Kidwai): I think, so far
as who was responsible, the Govern
ment was responsible for  the pur
chases.

Dr. Suresh Chandra: Which officer
of the Government?

Shri Kidwai: I think the decision
was taken by the Government, v;ho- 
ever may be the officer who might
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have advised for it.  At  that  time 
there was much shortage of food—in 
1946—when the orders were placed, 
and they were not available anywhere 
here.  Import  was  not  possible. 
Therefore, it was suggested that they 
should be manufactured here, and it 
is the result of that suggestion.

Shri S. N. Das:  May I know whe
ther Government took expert opinion 
before placing these orders, and  if 
so, who are those experts?

Shri Kidwai: Most of the officers
who w’ere consulted have by now re
tired.

Pandit K. C. Sharma: Is it a fact
that originally the orders were placed 
with a certain firm in America  for 
the purchase of these ploughs?

Shri Kidwai: That is not correct,
because it was not possible  at tlx.it 
time, when war was s-till going  on, 
to import from America.

Pandit K. C. Sharma;  Is it a fact 
that this company was not in a posi
tion  to  manufacture the  ploughs 
ordered for?

Shri Kidwai: The Company  had,
at one stage, expressed its inability 
but the Government  of India  was 
v'ery  anxious  that  somehow  they 
should manufacture.  Therefore, they 
were persuaded to manufacture.

Pandit K. C. Sharma: Is it a fact
that this company at no stage agreed 
that it was in a position to manufac
ture this sort of plough?

Shri Kidwai: I am told they first
expressed  their  inability—̂they  as 
well as other firms—and then  they 
were persuaded to manufacture them.

Shri T. N. Singh: May I know whe
ther it is a fadt that the F.A.O. ex
pert was an  em.ployee  of  Messrs. 
Pashabhai Patel & Co.?

Shri Kidwai: That is what I came to 
know a few months ago, and there
fore we  have dispensed with  his 
services.

Shri T. N. Singh: Were the tractors 
ever tried actually in the field for re
clamation purposes after the so-called 
modifications by this expert?

Shri Kidwai: They are being tried 
now.

Shri T. N. Singh: What is the result?

Shri Kidwai: The result is that some 
of them are working very well.

Shri Gidwani: And some of them
are not working at all.

Shri Kidwai: We do not know about 
that.

Shri Sinhasan 8lngh: When  that
company was not in a position to com
ply with the request of Government, 
and was not prepared to do the work, 
how was the contract entered into?

Shri Kidwai: They were persuaded 
to accept the contract.

Shri B. S. Murthy: May I know the 
reasons  that  necessitated  Govern
ment’s insistence on getting the work 
done by the firm which had expressed 
its inability  to comply with the  rê 
quest?

Shri Kidwai: The only other firnr
which was there had also expressed its 
inability, when it was approached.

Kiimari  Annie  Mascarene:  How"
many lakhs of rupees were wasted in 
buying implements  which are nowr 
lying in waste?

Shri Kidwai: I am afraid, if it is
scrutinised, it will be found that we- 
have been  purchasing many things 
which we have not  been using, not 
only from this firm, but we have im-- 
ported something also from the U.S.A., 
and the U.K., and we find that they 
cannot  be utilised without making 
certain changes or modifications that, 
are being done in our country.

Attack on Howraii-Delhi Mail

♦1014. Shri Moniswamy: (a) Wiir 
the Minister of Railwa3̂ be  pleased 
to  state  whether  it  a  fact
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that on the 14th of November. 1953, 
the Howrah-Delhi Mail was attacked 
at Khaga Railway Station and if so, 
'who were the culprits?

(b) Is it a fact that many of the 
passengers were attacked?

(c) What was the total loss suffer- 
‘«d by Government on account of this 
attack?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a)
Yes.  A mob of about 200  students 
atoned the train.

(b)  Seven passengers and three Rail
way servants viz., theDrivet, the first 
Fireman and the Guard of the train, 
.received minor injuries.

v̂c) About Rs. 700.

Shri Muniswamy: May I know whe
ther Government  took any steps to 
find out whether any of these offenders 
-are habitual offenders?

Shri  Alagesan: The  police  have
iaken action, and arrested nine i)er.r 
sons, but we have no information as 
-to whether they were habitual offen
ders or not.

Shri Muniswamy: May I know whe
ther any of the victims made any re
presentation to  Government to any 
loss of their property or something of 
lhat nature?

Shri Alagesan: They sustained minor 
injuries, and they were treated; and 
thereafter they proceeded on their 
.journey.

Dr. Suresh Chandra: May I know
"the number of attacks on passengers 
in mails and other trains, and the steps 
that Government have taken to stop 
them?

Mr. Deputy-Speaker: It is a general 
.question.

Dr. Suresh Chandra: My first ques- 
lion is in regard to the number of....

Mr. Deputy-Speaker: This question
relates only to one train.  The hon. 
Member wants to know generally in 
ihe  case of all trains.  If the hon.

Minister is willing to answer, I have 
no objection.

Dr. Suresh Chandra: It is a very im
portant question, and no satisfactory 
answer is given. Sir.

Mr. D̂ty-Speaker: This question
is related to only one incident, and its 
scope cannot be  extended to cover 
hundred other incidents.

Dr. Suresh Chandra: This is a very 
important question, and a satisfactory 
answer is expected of the hon. Minis- 
ter-

Mr. Deputy-Speaker: The hon. Mem
ber may put  down a question more 
comprehensive than  this, because in 
answer to a single question, the hon. 
Minister cannot be expected to answer 
other questions.

Shri G. P. Sinha: May I know whe
ther some of the students also partici
pated in this attack?

Shri  Alagesan: Actually it was a
group of about 200 students.  It is 
highly  unfortunate that our  young 
men should indulge in such things.

Shri D. C. Sharma: What was the 
method of attack, and what did they 
attack with?

The  Minister  of  Railways  and 
Transport (Shri L. B. Shastri): They 
attacked the trains with stones.

Golden  Rock  Railway  Colony

*1015. Shri Veeraswamy: (a) Will 
the Minister of Railways be  pleased 
to state whether the house rent has 
been increased in Golden Rock Rail
way Colony on the Southern Railway 
and if so, v̂ ŷ?

(b)  What were the  rates  of rent 
previously and what are the rates of 
rent fixed now for different types of 
quarters?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a)
Yes. The assessed  rents have been 
increased as a result of implementa
tion of Government Railways’ Rent
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JRules. The actual recovery will, how- 
-̂ver, be limited to 10 per cent, of the 
-employees’ emoluments.

(b)  A statement is laid on the* Table 
rcot the House.  [See Appendix IV, an- 
nexure No. 70.]

Shri Veeraswamy: In view of the
fact that the salaries of the railway 
5taff and the  wages of the railway 
labourers have not been increased, but 
the rent has been increased, may I 
know whether the Ministry is recon
sidering the matter, so as to withdraw 
the orders?

The  Minister  of  Railways  and 
‘ Transport (Shri L. B. Shastri): The
- salaries of the workers have been con- 
*'Siderably increased.

Some Hon. Members rose—

Mr. Deputy-Speaker: Hon. Members 
want only to put questions, and not 
to hear answers.

Shri L. B. Shastri: As regards the 
increase in rent, we have taken that 
decision, because  we have to bring 
about a uniformity in the rents charged 
from all employees.

Shri Veeraswamy: Is the hon. Minis
ter aware that the  workers of the 
Ĝolden Rock Railway Colony attended 
work half an hour late on 26th Novem
ber 1953, as a protest against  the 
increase in rent?

Shri L. B. Shastri: It was very in- 
 ̂correct on their part to have come late 
and delayed attending the workshop,

Shri Muniswamy: May I know whe
ther any representation was made on 
behalf of the workers of Golden Rock 
Railway workshop, and if so, what is 
the result?

Shri L. B. Shastri: We received a re
presentation, but as I said just now, 
we cannot accept their demand.

Shri B. S. Murthy: On what basis is 
Ihe increase in rent fixed, and on what 
:5basis is the uniformity insisted upon?

Mr. Deputy-Speaker:  Order, order.
We should not go into arguments over 
this matter.

Shri Nanadas: May I know the addir 
tional  facilities  provided  for  the 
workers, as a result of the increase 
in rent for the quarter̂

Shri L. B. Shastri: They will be pro
vided with railway  quarters as we 
have on the railways.

Shri T. B. Vittal Rao: May I know 
whether it is correct on the part of 
Government to increase the rents six
fold?

Shri L. B. Shastri: Their pay scales 
have also increased, and in some cases 
perhaps more than that.

Tube-Wells

*1017. Shri Gidwani: (a) Will the
Minister of Food and Agriculture be
pleased to state whether it is a fact 
that Government  propose to spend 
rupees twenty-four crores during the 
next three years on the construction 
of tuberwells?

(b) What is the  number of tube- 
wells to be constructed?

(c) In which States will these be 
constructed?

(d) Will the construction  work be 
done through the State Governments 
by advancing them loans for the pur
pose?

The Deputy Minister of Food and 
Agriculture (Shri M. V. Krishnappa):
(a) Yes.

(b) Production wells 2,650.

Exploratory wells 350.

(c) 2,650 wells  will be located in 
U.P.. Punjab, Bihar and PEPSU, while 
the 350 Exploratory wells will be in 
the States of Madras,  West Bengal, 
Punjab, U.P., Madhya Pradesh, Bhopal. 
Bombay, Kutch, Saurashtra, Orissa, 
Bihar,  Assam,  Travancore-Cochin, 
Rajasthan and PEPSU.

(d) All the production wells will be 
constructed by State Governments con



1295 Oral Answers 16 DECEMBER 1953 Oral Answers 1296̂

cerned partly through contractors and 
partly  through  their  departmental 
agencies. Loans for the construction of 
these tube-wells will be  advanced to 
the  States.  The  exploratory  tube- 
wells  will  be  constructed  by  a 
contractor or contractors under the 
direct supervision of the Ministry of 
Food and Agriculture.  The cost of 
successful  wells will be debited as 
loans to the States concerned. The cost 
of unsuccessful wells will be borne by 
the Government of India.

Shri Gidwani: In reply to the ques
tion, the hon.  Minister stated that 
loans will be advanced to the States. 
Will Government be vigilant and take 
all possible steps to ensure that tenders 
for the construction of the tube-wells 
are not given to bogus and fictitious 
firms like the National Tube-wells Com
pany of  Bombay, which has  gone 
into liquidation and has caused enor
mous loss to the Bombay Government 
and the  Government of India, and 
may I know the loss suffered by the 
Government of India in this connec
tion?

Shri M. V. Krishnappa: That is an 
old story, Sir,  which refers to the 
Bombay Government, who gave a con
tract  to  the  National  Tube-wells 
Limited.  All that we are concerned 
with is the loan of Rs. 40 lakhs which 
we had advanced to the Bombay Gov
ernment, and which we have collected. 
For the information of the hon. Mem
ber, I would like to add that this year, 
we have collected the instalment with 
interest. All that we were concerned 
with was only the loan; we had noth
ing to do with the other things.

Shri Raĝhavachari: In the list of
States read out by the hon. Minister,
I did not hear the name of the Andhra 
State. May I know whether there are 
any tube-wells to be located there for 
experiments?

Shri  M.  V.  Krishnappa: Yes, in 
Andhra, exploratory tube-wells will be 
sunk, and their number will be 50.

Shri S. V. Ramaswamy: May I know 
the basis on which the funds will be 
allocated to the various States?

The Minister of Food and Agricul
ture (Shri Kidwai): The possibility of 
having some  tube-wells in an  area 
where no tube-wells have yet been con
structed.

Dr. Suresfli Chandra: May I know
whether Government  have any pro
posals or any projects for sinking wells 
in areas where tube-wells cannot be: 
constructed?

Shri Kidwai; First we will try to* 
explore if we can sink any tube-wells. 
The other schemes are independent of 
this and they are always under way..

Dr. Ram Subhag Singh: May I know,. 
Sir, whether this tub&-well construc
tion programme is in any way related 
with the minor irrigation programme 
of 1950?

Shri Kidwai: It has nothing to dô 
with it.

 ̂f¥?FT «l̂TH ^ Tt’SpfT
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Shri M. V. Krishnappa: According:
to the first project,  construction of
2,000 tube-wells has been distributed 
in four States: U.P. 995, Bihar 350,. 
Punjab 355 and PEPSU 300. Regard-̂ 
ing the second project,  i.e. explora
tory wells, they will be distributed in 
all the States, and of the 650 wells,. 
U.P.  will get about 150,  Bihar 75, . 
Punjab 160 and PEPSU 135.

Shri Moniswamy: May I know, Sir, , 
whether it is a fact that the cost of 
construction  of  tube-wells  varies 
according to the State, and if so, how 
is the allotment made?

Shri IVL V. Krishnappa: It varies
according to the soil conditions.

Shri T. N. Singh: May I know, Sir,, 
what is the average cost of a tube-welt 
under this scheme, say, in U.P., andl



1297 Oral Answers 16 DECEMBER 1953 Oral Answers 1298

how does it compare with the cost of 
tube-wells constructed elsewhere?

Shri Kidwai: Every year the contract 
differs from the previous year.

Shri Sinhasan Singh: He has not
given the cost, Sir.

Mr.  Depaty-Speaker: There  are
variations in average cost.

Pandit S. C. Mishra: May I know.
Sir, whether in view of the fact that 
the Government of India have under
taken to bear the cost of unsuccessful 
wells, they have set up some form of 
machinery to make  a differentiation, 
i.e. to see that the contractors who are 
given contracts to construct wells do 
not bungle?

Shri Kidwai: There is always some 
machinery to check the work, whether 
it is done by the contractor or by the 
department. But there is always a pro
vision about successful tube-wells and 
unsuccessful tube-wells. In many cases, 
no payment is made.

Dr. Ram Subhag Singh: May I know, 
Sir, whether the  Government while 
launching  this programme of tube- 
well construction will also see that the 
rates on water from tub&-wells are not 
increased excessively,  as has been 
done recently?

Shri  Kidwai: If  the  Parliament
Member can  persuade his State, we 
will be willing to control the water 
rates.

Dr. Ram Subhag Singh: What is the 
use of advancing money if they are 
not being controlled?

Shri Nanadas: In view of the fact 
that the cost of tube-wells constructed 
by Government is only Rs. 25,000 
whereas that constructed by contrac
tors is Rs. 30,000, may I know what 
are the reasons  that compelled the 
Government to leave the construction 
of tube-wells to contractors?

Shri Kidwai: One obvious reason is 
that we want to construct these weUs 
as early as possible. Few Governments 
are equipped with the experience of 
constructing tube-wells departmentally. 

596 PSD

Whatever they can construct depart
mentally, they are allowed to do.

Shri Meghnad Saba: May I know.
Sir, whether the advice of any scienti
fic expert has been sought in the loca
tion of sites for tube-wells and also 
for keeping the tube-wells in proper 
service when they are constructed?

Shri Kidwai: I am afraid I have not 
been able to appreciate the question. 
Every State Government has got train
ed  engineers  to  look  after  these 
things—as to how they are constructed, 
how they are worked and how they 
are maintained.

Shri Radhelal Vyas: May I know.
Sir, why the State of Madhya Bharat 
has been excluded from the programme 
of construction of tube-wells?

Shri  Kidwai: Madhya Bharat has
not  been  excluded. I  was  in  the 
Madhya Bharat headquarters yesterday 
and I tried to persuade them to try 
tube-wells in some  areas, but they 
spoke with one voice that that part of 
the State was not suitable for tub&- 
wells.  Then I found that there were 
some men who said that some tube- 
wells had been constructed, and I have 
persuaded them to try tube-wells in 
some areas.

Shri Raghavaiah: In view of the fact 
that this is going to be of immense 
benefit to the people, mainly agricul
turists, and in view of the necessity of 
this being completed quickly, will the 
Government consider the desirability 
of enlisting the  cp-operation of the 
people and getting it done by them?

Shri Kidwai: In some places, agricul
turists have been persuaded to form 
co-operative societies and  undertake 
the  construction of tube-wells.  Both 
the Central and State Governments 
have come to finance them.

Dr, D. Ramachander: What are the 
districts that are taken up for the pur
pose of tube-well construction in the 
State of Madras?

Shri M. V. Krishnappa: The hon.
Member’s  district, North Arcot, will 
also be included.
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Mr. Deputy-Speaker: Next question.

Shri Lak̂imayya: May 1 know, Sir, 
whether experimental  tube-wells are 
going to be  constructed in Rayalar 
seema?

Mr. Deputy-Speaker: The hon. Mem
ber is a little late. Next question.

W agon  Posftion

♦1018. Shri C. R. Narasimhan:  (a)
Will the Minister of Railways be pleas
ed to state what is the present wagon 
supply position for export of minerals 
from the Madras port?

(b) What arrangement is made for 
genuine exporters who do nat resort 
to registration for the wagons through 
a number of parties to  move their 
contractual qusmtities?

(c) How much ore has been moved 
out at the instance of  parties who 
had registered  for  wagons  on the 
Guntakatl'Bangalore  section  during 
the period from the 15th  August to 
the 15th October, 1953?

(d) How many of them have actual
ly exported minerals and what quan
tity during the above period?

The  Depttty  Misister  of RaUways 
and Transport (Shri Alagesan): (a)
In the rationing of rail transport to 
meet the overall requirements, traffic 
in export ores gets a suitable share. 
6,748 wagon-loads of export ores were 
moved to Madras Port during the six 
months ending 30th September 1953 as 
against 4,011 wagon-loads during the 
previous six months, which represents 
an increase of 68 per cent.

(b)  The Railway as a public carrier, 
cannot discriminate in the matter of 
allotment  of  wagons  between  the 
various  classes of consignors viz., 
whether genuine exporters or others. 
The indents for this traffic, which is 
entirely for export, are accepted from 
the consignors who fulfil the prescrib
ed conditions, which are alike for all 
consignors  of this traffic from  the 
areas concerned.

(c) Information for the period from 
15th August to 15th October 1953 is 
not readily available. During the period 
1st August to 31st October, 1953, how
ever, a total of 3,207 wagon loads of 
export  ores were moved  from the 
Guntakal and Bangalore Railway Dis
tricts, viz., 623 from the former and 
2,584 from the latter.

(d) The information is not readily 
available and its compilation will en
tail  considerable labour and time 
which may not be commensurate with 
the purpose it is likely to serve.

Sliri C. R. Narasimhan: Are there
complaints from exporters, particularly 
of manganese ore,  that those with 
larger commitments are allotted less 
number of wagons?

Siiri Alagesan: Yes, Sir. It is a sort 
of rivalry between all these exporters, 
and there are complaints made. Each 
one wants the maximum for him
self.

Shri T. Sabrahmanyam: Who pres
cribes the terms  and conditions on 
the basis of which wagon allotment 
is made?

Shri Alagesan: The Railway,  Sir. 
But I may tell the hon. Member and 
the House that  the Commerce and 
Industry  Ministry  is  having  this 
matter under consideration. We may 
receive their advice shortly and then 
it will be decided.

Shri C. R. Narasimhan: Are there
any rough and ready methods in re
gard to allotment of wagons for e!x- 
porters?

Shri Alagesan: If the Commerce and 
Industry  Ministry  indicates  the 
quantity in the export licences, then 
the allotment of wagons may be re
lated to the quantum of export each 
party has been allowed.

Shri C. R. Narasimhan: Has  this
resulted  in a scramble for  wagons 
which has adversely affected genuine 
exporters?

Shri Alagesan: It is not so.  Sir,
this system has already been intro
duced with  respect to exports from
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Calcutta port and it may be intro
duced with respect to Madras also.

Telegraph  Exhibition

*1020. Shri Bheekha Bhai: Will the 
Minister of Communications be pleas.- 
ed to state:

(a) the amount of money expended 
on setting up of the Telegraph Cen
tenary Exhibition at Eastern Court in 
New Delhi; and

(b) whether this exhibition will go 
from city to city as was done in the 
case of the Railways CAitenary Ex
hibition?

The Deputy Minister of Communi
cations (Shri Raj Bahadur): (a)  On
the basis of information available upto 
approximately Rs. 1,95,000 have been 
spent On the setting up and running 
the Telegraph Centenary Exhibition.

(b) The question  of sending the 
exhibits  to  Calcutta,  Bombay  and 
Madras is under consideration.

Shri Bheekha Bhai: May I know.
Sir, what is the amount of the pro
ceeds collected from admission tickets 
and other sources during the exhibi
tion period?

Shri Raj Bahadur:
Rs

Rental charges 16.300

Sale of commemoration
volumes. 410

Sale of handbooks ... 575

Advertisements on
handbooks. 6.700

Souvenir telephones 1,795

Tickets 12,502

Miscellaneous 1,025.

Apart from these, philatelicsales—of
the centenary stamps—are expected to
fetch a revenue of about Rs.2 lakhs.

Shri Bheekha Bhai: May I know.
Sir, whether this is going tobe made
a permanent feature?

The  exhibition will be shown  at 
Bombay, Calcutta and Madras, as I 
have just submitted.

 ̂  ̂ ^  

t  i

Mr. Deputy-Speaker:
hour is over.

The Question-

Shri Raj Bahadur: The exhibition
was  for  a  temporary  period—one 
month. It cannot be made permanent.

WRITTEN ANSWERS TO QUESTIONS

Contract System of Hamals

*1002. Shri  Madhao Beddi: Will
the Minister of Railways be pleased 
to state whether the  Central Rail
way Authorities  have extended the 
contract system  of  Hamals to deal 
with loading and unloading of goods 
to the former N. S. Railway, in which 
the co-operative system  of Sowcari- 
hamals was prevalent so far?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): The
contract system of loading and unload
ing goods has been extended to Secun
derabad, Hyderabad and Kacheguda 
Stations—on the former Nizam’s State 
Railway portion of the Central Rail
way in replacement of the “Sowcari- 
hamal” system.

Recognition of M. B., B. S, Degree of 
Darbhanga Medical Ck)iJiGE

*1003. Shri L. N. Mishra: Will  the 
Minister of Health be pleased  to 
state:

(a) whether any decision has been 
taken  about  the  recognition  of 
M.B., B.S. degree  of the Darbhanga 
Medical CX>Uege (Bihar); and

(b) if so, whether the Indian Medi
cal Council has now recognised that 
degree?
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The Minister of Health (Rajkumaii 
Amrit  Kaur):’ (a)  and  (b).  The 
Medical Council of India have reconv 
mended the recognition of the M.B.B.S. 
degree of Bihar  University panted 
after the 1st April 1953. The question 
of recognising  the degree under the 
Indian Medical Council Act, 1933 and 
including it in the First Schedule to 
the Act is under consideration of the 
Government of India.

Dining Car in Lucknow-Katihar Mail

*1010. Shri Amjad Ali: Will  the
Minister of Railways be pleased  to 
state whether Government propose lo 
provide dining  car facilities  in  the 
Lucknow-Katihar mail train?

The Deputy Minister of Railways 
and  Transport  (Shri  Alagesan): A
buffet car is already running on the 

Lucknow-Katihar mail.

Arrangements are in hand to re
place the buffet car with a dining car 
service.

I.  L.  O.  Fellowship  Scheme

♦1016. Shri M. N. Singh: (a)  Will 
the Minister of Railways be  pleased 
to state whether it is a fact that can
didates are recommended for training 
under the I.L.O. fellowship  scheme 
from different Railways?

(b) If so, what  is  the basis  of 
selection for these candidates?

The Deputy Minister of Railways 
and Transport (Shri Alagesan):  (a)
Yes, but it is proposed to take advant
age of the Point-4 Programme.

(b) The matter is under considera
tion.

Booklet on  “Kulu and Kangra**

♦1019. Shri Amjad Ali: Will the
Minister of Tnuisport be  pleased to 
state:

(a)  whether a booklet in  pictures 
was issued recently by the  Tourist 
Traffic Branch  of  the  Ministry of 
Transport, with the title “Kulu and 
Kangra”; and

(b) what facilities for the  stay of 
tourists are given in that area?

The Deputy Minister of Railways 
and Transport (Shri Alagesan):  (a)
Yes.

(b) The State  Government  allow 
the use of the P.W.D. and Forest Restr- 
Houses in these valleys to tourists on 
payment of usual charges.

A. M. S.  Degree of Banar.\s University

♦1021. Shri Bibhuti Mishra: Will
the MinisteE of Health be pleased to 
state:

(a) whether the degree  of A.M.S. 
conferred by the Hindu  University, 
Banaras is recognised by any  State 
Government for purposes of employ
ment; and

(b) if so, in which States?

The Minister of Health (Rajkumari 
Amrit Kaur): (a) Yes.

(b)  Uttar Pradesh, Assam, Orissa. 
Madhya Pradesh, Bombay, Rajasthan, 
Hyderabad,  PEPSU,  Saurashtra, 
Madhya Bharat, Bhopal, Vindhya Pra
desh, and Himachal Pradesh.

Family Planning Committee

♦1022. Shri  Muniswamy: Will the
Minister of Health be pleased to state 
what are the main recommendations 
of the Family Planning and Program
mes Committee?

The Minister of Health (Rajkumari 
Amrit Kaur): A statement showing the 
main recommendations  of the Com
mittee is placed on the Table of the 
House. [See Appendix IV, annexure 
No. 71.]

Recruitment in  Railway Workshops, 
Khargpur

♦1023. Shri  Saneanna:  Will  the
Minister of Railways be  pleased to
state:

(a)  the  number  of  recruitments 
made into class IV  services in the 
Railway Workshops, Khargpur, in the 
years 1950, 1951. 1952 and 1953;
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(b) the number of Scheduled Castes 
and Scheduled Tribes  candidates re
cruited in each of these years; and

(c) whether separate selection for 
the candidates of these communities 
was held to imolement the percentage 
reservation in terms of  instructions 
issued by the Ministry of Home Affairs?

The  Deputy  Minister  of  Railways 

and Transport  (Shri Alagesan): (a)
and (b). A statement is laid on the 
Table of the House.  [See Appendix
IV, annexure No. 72.]

(c) No.

Telephone  Exchange at  Motiham

*1024. Shri  Bibhuti  Mishra:  (a)

Will the Minister of Communications 

be pleased to state the  reasons for 
discontinuing  automatic  Telephone 
Exchange from Motihari  which was 
already functioning?

fb) Do Government propose to re- 
ooen automatic Telephone  Exchange 
at Motihari and if so, when?

The Deputy  Minister  of Communi

cations  (Shri Raj Bahadur): (a) The
auto  exchange was replaced  by a 
Manual exchange as its capacity was 
too small to meet the new demands 
for telephones.

(b) No.

Shifting of Railway  Line at  Rajkot

*1025. Dr. J. N. Parekh: Will the
Minister of Railways be pleased to 
state*

(a) whether the railway line passing 
through Rajkot  City  (Saurashtra) is 
likely to be shifted in order to remove 
the hardship caused to the public; and

(b) if so, when the work is likely 
to commence?

The  Deputy  Minister  Railways 

and Transport  (Shri Alagesan): (a)
Yes, Sir.

(b) The work is expected to be com
menced shortly.

DevA'Dasgoan  Railway  Line

•1026. ari Gidwani: (a)  WiU the
Minister of Railways be pleased to 
state whether Government have com
pleted the survey of a broad  gauge 
railway line from Deva to  Dasgoan 
in the Bombay State?

(b) What is the approximate cost 
of the survey?

The  Deputy  Minister  erf  Railways 

and Transport  (Shri Alagesan): (a)
Not yet, Sir.

(b) Rs. 1,97,104 approximately for 
the Engineering  Survey and about 
Rs. 25,000 for a Traffic Survey.

Railway Workshops

*1027. Shri K. P. Tripathi: (a) Will 
the Minister of Railways be  pleased 
to state the arrangements  that exist 
in Dibrugarh  (N.E.  Railway)  for 
apprenticeship training of workers in 
the Railway Workshop there?

(b) What are the other  centres in 
the Railway where  similar facilities 
exist?

The  Deputy  Minister  of  Railways 

and Transport  (Shri Alagesan): (a)
In Dibrugarh Workshops apprentices 
receive practical training in the shops. 
Their theoretical training is entrusted 
to three Workshop Foremen.

(b) The only other training centres 
for apprentices on the North Eastern 
Railway are Gorakhpur and Izatnagar.

Telephone Exc3ianges in Saurashtra

*1028. Shri Jethalal Joshi: WiU the
Minister of Communications be pleas
ed to state how many telephone ex
changes are there in Saurashtra under 
the  ‘Own  Your  Telephone’  Scheme 
and how many otherwise?

The Deputy Minister of Communi

cations  (Shri  Raj  Bahadur): Under
Own your Telephone Scheme  1.

Under nonrOwn Your Telephone 
Scheme 27.
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Sugar Prices in WtsT  Bengal

*1029. Shn  N.  B.  Catowdhury:

Will the Minister of Food and Agri

culture be pleased to state:

(a) whether Government are aware
that imported sugar is  not being 
sold at the same  rate  throughout 
West Bengal as stated by him at the 
time of  demanding  supplementary
grants; and

(b) if so,  whether  Government
have taken any  steps to see  that 
sugar is sold at the same  rate  in 
Calcutta  and rural  areas of  West
Bengal?

The Minister of Food and Agricul

ture  (Shri Kidwai): (a) and (b). At 
the time of obtaining the Supplemen
tary Grant during the last session of 
the House, it was stated that imported 
sugar would be supplied at 12 annas 
and 6 pies per seer in Calcutta and 
other areas in Bengal. Enquiries made 
from Bengal Government reveal that 
imported sugar is selling at this rate 
both in Calcutta and rural areas.

Locomotives in  Sealdah  Division

*1030.  Shri H. N. Mukerjee: Will
the Minister 6t Railways be pleased 
to state;

(a) what  is the  percentage  of 
over-age locomotives (older than  40 
years) at present  utilised  in  the 
Sealdah Division of the Eastern Rail
way;

(b) whether  Government’s atten
tion has been drawn to recent ins
tances of drivers in the said Division 
refusing to take  out superannuated 
locomotives but yet are compelled by 
order to do so; and

(c; whether Government’s attention 
has also been drawn towards cases 
of breakdown of passenger traffic in 
consequence of the  emplojrment  of 
t-uch locomotives, and assault by in
convenienced passengers on drivers and 
firemen?

The  Deputy  Minister  of  Railways 

and Transport  (Shri Alagesan): (a)
Approximately 35 per cent.

(b) No such instance has been re
ported.

(c) A tew  cases of  interference 
have  been  reoorted  and  certain 
further particulars have been called 
for.

Q vil Aviation Department  Staff

*1031.  Shri ¥alMI»ras: Will the
Minister  of CemmunieatiOBs be 
pleased to state  the percentage of 
ihe staff that is temporary in the Civil 
Aviation Department and the reasons 
for keeping them temporary?

The Deputy Minister of Communi

cations (Shri Raj Bahadur): 16.9 per 
cent, of the gazetted and 62.3 per cent. 
of the non-gazetted staff in the Civil 
Aviation Department are temporary. 
They are temporary  partly because 
the posts themselves are temporary 
and partly because till recently the 
staff in the department was subject 
to the general ban on confirmation of 
personnel. This ban has recently been 
partially relaxed to enable a propor
tion of the posts in the Department 
to be filled substantively and action 
is in progress to confirm suitable per
sons against the available vacancies.

SULTANPUR JaFRABAD  RAILWAY  LiNE

*1032. Shri Ganpati Bam: Will the 
Minister of Railways be pleased  to 
state:

(a) whether construction work  of 
Sultanpur-Jafrabad Railway line has 
commenced; and

(b) if so, the progress made so far?

The  Deputy  Minister  of  Railways 

and Transport  (Shri Alagesan): (a)
Yes, Sir.

(b) A statement is laid on the Table 
of the House.  [See Appendix IV, an- 
nexure No. 73.]

Afforestation  Policy

*1033. Shri Kanavade  Patil: Will
the Minister of Food and Agriculture
be pleased to state whether any steps 
have been taken I?'"? the Government
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of India to implemeat the re-affores
tation plans as envisaged under the 
provisions of Government  of India’s 
Forest  Policy  Resolution  of  12 th 
May, 1952?

The Minister of Food and Agricul

ture  (Shri  Eidwai): The  National
Forest Policy is, as stated in para. 34 
thereof, only an enunciation of general 
principles, which the States have been 
requested to observe in framing their 
policies and legislation for the con
servation of their  forest resources. 
Forestry is a State subject. The Cen
tral Board of Forestry, at which all 
the  States are repireaented  at the 
Ministerial  level, has endorsed this 
Policy. The Board’s resolutions on the 
subject are placed on the Table of the 
House.  [Sec Appendix IV, annexure 
No. 74.]

UGHTING  AsSANGBMENTS in IfRAINS

-l«34 / sun R. c. MajW:
*  \Shri  Sanganiui:

(a) Will the Minister of Railways be 
pleased to state whether the comments 
in the regional press regarding the in
adequate lighting in the  passenger 
trains on the East Coast of the 15as- 
tern Railways have been brought  to 
the notice of Government?

(b) If so, have  any  steps  been 
taken to improve this situation  and 
if so, what are they?

The  Deputy  Minister  of  Bailwâs 

and Transport  (Shri Alagesan):  (a)
Yes.

(b)  Inadequate lighting in the pas
senger trains on the East Coast of 
the  stern Railway has been due to 
the high incidence of theft of  train 
lighting dynamo belts in spite of pre
cautions on the part of the Watch 
and  Ward  and  Railway  Protection 
Police, who.  with the Civil Police 
Authorities, are taking such concerted 
action as is possible to apprehend the 
culprits. Prevention of thefts is essen
tially a law and order problem and 
the attention  of the State Govern
ments concerned has been drawn re
peatedly to this and they have been 
urged to take vigorous action.

idvniT ITT w Iff

 ̂ ̂  ^   ̂ ^  

 ̂ ̂

IChe Deputy Maiiî of Railways 
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The DepiRy Minister -of Railways 
and Transport (Shri Alagesaa): (a)
No, Sir.

(b) Does not arise.

Ganga-Brahmaputra WaterTransport 
Board

*1037. Shri K. C. Sodhia: (a) Will 
the Minister of Transport be pleased 
to state the present  composition  of 
the Ganga-Brahmaputra Water Trans
port Board and when was it establish
ed?

(b) What progress has so far been 
made by this Board?

(c) What is its present progranmie?

(d) What expenditure has been in
curred on it up-to-date since its incep
tion?
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The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a)
A statement giving the required infor

mation is laid on the Table of the 
House. [See Appendix IV, annexure 
No. 75.]

(b)  and (c). The main item in the 

Board’s immediate  programme is to 

carry out a Pilot Project for navigat
ing the Upper Ganga and Ghogra with 

shallow draft tugs and barges. At its 
last meeting held on the 26th October 

1953, the Board approved of certain 
preliminary  arrangements  necessary 
for starting the project.

(d) Rs. 3,372-7-0.

(fr) it'  WT ^

(̂)  Pi<a I %

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a)
and  (b). It is expected  that self- 
suflaciency, as far as normal replace

ment requirement  of locomotives is 
concerned, will be attained by about 
1957-58. Every effort is being made tft 

set up indigenous production as early 
as possible, but to provide the addi

tional locomotives that will be required 
to move the increases in traffic, some 
imports may be necessary for a lew 
years. However, the position will be 
reviewed periodically.

Ergot

*1039. Dr. Rama Rao: (a) Will the 
Minister of Food and Agriculture be
pleased to state the Districts where 
Ergot is grown in India?

(b)  What was  the total  annual 
production in 1952-53?

(c) What is the total annual quan

tity of Ergot required in India?

(d) How does the  Indian  Ergot 
compare with  imported  Ergot  in 

alkaloidal content?

(e) What are the main reasons for 
not growing at least the quantity re

quired in India?

(f) Is any tariff protection needed 

and if so, to what extent?

The Minister of Food and Agricul
ture (Shri Kidwai): (a) Nilgiri Hills 
(Madras).

(b) About 2,000 lbs.

(c) About 40,000 lbs.

(d) Alkaloid content of ergot prô 

duced in Madras is higher than that 

of the imported ergot.

(e) The I.C.A.R. took up the quas- 
tion of increasing  ergot production 

with Madras Government but they are 
unable to do so  owing to financial 

stringency. The I.C.A.R. has recently 

sanctioned a scheme for production of 
ergot in Assam and another scheme 
in West Bengal is under considera
tion.

(f) Not presently.

 ̂  :

(̂)  ̂ ^ 

 ̂I; 

m i  ?

The Minister of Food and Agricul
ture (Shri Kidwai): (a) The amount
spent during 1952-53 the first year of 
the Scheme, was Rs.  1,35,450.  The 

figures for the current year are not 
yet available.

(b) 980.
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Telegraph Offices in Bihar

*1041. Shri L. N. Mishra:  WiU the 
Minister of Commanicatioiis be pleas
ed to state:

(a)  whether the Governmeiit  of 
Bihar have accepted the  guarantee 
sums for opening telegraph offices at 

Narpatganj,  Balwabazar,  Birpore 
(Purnea-Saharse),  Andhra  Tharhi, 

Khutanabazar, Lawkaha and Lawkahi 

Bazar (Darbhanga) of Bihar;

(b) if so, when these are expected 

to start working; and

(c) if not, what is the exact posi
tion where the proposal stands?

The Deputy Minister of Communi- 
cations (Shii Raj Bahadur): (a) No.

(b)  and (c). A Telegraph Office at 

Narpatganj has been sanctioned with
out guarantee  and steps are being 

taken to expedite its opening during 
this financial year.  Other proposals 
will be taken up if the guarantee terms 

are accepted.

^  ^ f̂ T

 ̂  :

(sp)  ̂ I  ^

m  t ?

(̂ )   ̂ t % W

I; ?fk  ff,  ̂ ̂ ^

pTT ’TT ;

(it) SPTT   ̂ I  ZRT

sf)T yjf t;

(«r) ^    ̂ ^

The Minister of Food and Agricul
ture (Shri Kidwai): (a) to (d). The

information is being collected and will 
be placed on the Table of the House 
in due course.

Barsi Light Railway

♦1043. Shri H. N. Mukerjee: Will the 
Minister of Labour be pleased to state 
whether Government have taken any 

steps for reference to an industrial 
tribunal of the dispute, pending  at 

present, between the workers* Union 
and the Company which operates the 
Barsi Light Railway?

The Minister of Labour (Shri V. V. 
Giri): The matter is under examina
tion and a decision is expected to be 
taken soon.

Golden  Rock  Workshop  Colony

*1044. Shri Veeraswamy: Will the 
Minister of Railways be pleased to 
state:

(a)  whether the Railway Ministry 
has received any joint memorandum 
or  memoranda  from  various  Unions 
of the Golden Rock Workshop, pro
testing against increase of rent for 
their quarters; and

(b) if so, what action Government 
propose to take in this matter?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a)
Yes.

(b) The representations are under 
consideration.

^  f)TT  :

(̂)

 ̂5ii% qte  qr  qrf ̂

% WTPf

t; ^

(̂ ) ^  

 ̂ r̂nr  | ?
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The Deputjr Minister of Commaai- 
calions  (Sbri  Raj  Baliadiir):  (a)
Roughly this is the position.

(b)  Loss from post cards is esti
mated at Rs. 133 lakhs. Gain from in
land letters is estimated at Rs. 253 
lakhs.

(̂) ¥TT  Trft  ̂  ^

 ̂  ̂ Tmn  'TT  SfTT 

 ̂?

^  ^

f ?

The Deputy Minister of Railways 
and Transport (̂ ri Alassesaa):  (a)
Yes, prior to 16th April 1953 No. 72 
Down (new No. 324 Down) was sche
duled to halt at Raila Road Station. 
The halt was eliminated from that date.

(b)  72 Down (new No. 324 Down) 
was converted into an express train 
with effect from 16th April 1953. To 
accelerate this train certain unimpor
tant  halts, including  that at Raila 
Road, had to be eliminated.

iFshr ’TVTwr

^  M ^ fiTT  '

(̂ ) P̂TT,

(w)   ̂   ̂ ^

w   I ;

(̂) ^ F̂nHrfTJff
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^ ¥îr I  ?

The Minister of Healtfa (Rajkiimari 
Amrit Kaur): (a) to (d). The inform 
mation is being collected and will be 
laid on the Table of the House in due 
course.

Delhi-Bombay  Janata Express

444.  Shri U. M. Trivisdi: (a) WiU
the Minister of Railways be pleased 
to €tate for how long ihe Janata Ex
press was runnuî between Bomaaay 
Central and Delhi in 1952?

<i») Are {iowêjnDgspi aware  that
during the week preceding its  dis
continuance, the passenger traffic on 
it had trebled itself?

it discontinued̂

The Deputy Minister of Railways 
and Transport (Shri Alagesan):  (a)
From 1st October, 1951 to 14th May.
1952  (both days inclusive).

(b) No, as the figures of the passen
ger traffic on the Janata Express in 
the week preceding its discontinuance 
are not available.

(c) The Janata  Express was can
celled from 15th May, 1952 due to 
lack of sufficient traffic, as shown by 
the census taken for three days from 
10th to 12th February, 1952.

Hospital in Tripura

445.  Shri Dasaratha Deb: Will the 
Minister of Health be  pleased  to 
state:

(a) whether it is  a  fact that  thf» 
Government of Tripura had requisi
tioned a plot of land formerly near 
the Khowai-Kalyanpur Road in  the 
vicinity  of Khowai Divisional Head
quarter for  establishing an  indoor 
hospital;

(b) whether it is a fact that Gov
ernment have now abandoned  the 
plan of establishing indoor hospital 
there;
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(c) if so, what are the reasons that 
made Government to abandon such a 
scheme;

(d) whether Government have re
ceived representations from the peo
ple of Khowai Town asking Govern
ment to carry out its previous deci
sion; and

(e) if so,  what  is  Government’s 
decision in this matter?

The Minister of Health (Rajkumari 
Amrit Kaur): (a) to (e).  The infor
mation required has been called for 
from the Chief Commissioner of Tri
pura and will be placed on the Table 
of the House in due course.

Staff Welfare in  Bihar Circle

446. Shri S. N. Das: WiU the Minis
ter of ComnMmications be pleased to 
state:

(a) whether any progress has been 
made in the matter of organisation 
of staff welfare measures in the Bihar 
Circle during the last three years;

(b) if so, what; and

(c) what is the percentage of each 
category of employees who have been 
provided with quarters so far?

•Rie Deputy Minister of Communi
cations (Shri Baj Bahadur): (a) Yes.

(b) and (c). A statement giving the 
required  information is laid on the 
Table of the House.  [See Appendix
IV. annexure No. 76.]

Deep-Sea  Fishing

447. Shri V. P. Nayar: (a) Will the 
Minister of Food and Agriculture be
pleased to state whether Government 
have any plans to collect  the neces
sary data  required  for  developing 
deep-sea fishing?

(b) If so, will Government  lay on 
the Table of the House a short account 
of such plan?

(c) How many scientists and techni
cians are now working in the collec
tion of such data,  under the Central 
Government at present?

(d)  What is the area of the sea  in 
respect of which Central Government 
has full data for deep-sea fishing  at 
present?

Tlie Mmister of Food and Agricul
ture (Shri Kidwai): (a) Yes.

(b) A short account of the plan is 
laid on the Table of the House. [See 
Appendix IV, annexure No. 77.]

(c) Four scientists  and 39 fishing 
technicians and crew working on the 
vessels of the Deep-Sea Fishing Station, 
Bombay, are assisting in the collec
tion and analysis of the data.

(d) The work was  begun in 194& 
and considering the vast area to be 
surveyed, can still be considered to 
be in the initiax stages.  With  the 
analysis of the data already collected, 
a fairly clear picture of the section of 
the Arabian Sea between Port Okha 
and Bombay has,  however, become 
available and the  existence of rich 
trawling  grounds  to  the  West  of 
Kathiawar Coast established.

Previous surveys  conducted by a 
few maritime States (Bombay, Madras 
and Bengal) and the recent survey by 
West Bengal have provided some data 
on the fishing banks south of Cape- 
Comorin, north of Palk Bay, west of 
Mangalore, and the fishing banks off 
the mouth of the Mahanadi.

Fisheries

448. Shri V. P. Nayar: Will the 
Minister of Food and Agriculture be
pleased to  refer to para. 7 “Inland 
Fisheries” of Chapter XXIII  of  the 
First Five Year Plan and state whe
ther Government have sent any  re
search scholar for training in spawn
ing of European carps in  Brazil  or 
Indonesia?

The Minister of Food and Agricul
ture (Shri Kidwai): Not so far.

Fish

449. Shri V. P. Nayar: (a) Will the 
Minister of Food and Agriculture be
pleased to refer to part (e) of para. 4 
of the  Planning  Commission’s  Re
port’s  Chapter XXIH  on  Fisheries 
and state the basis of the conclusion
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that the dams and weirs over rivers 
have made the yield of fresh  water 
fisheries deteriorate?

(b) What are the commercial varie
ties of fresh water fish which migrate 
to customary spawning grounds?

The Minister of Food and Agricul
ture (Shri Kidwai):  (a) The conclur
sion is based on the general observar 
tions on the decline of fish caused by 
changes in the hydrographical condi
tions in the region and also restric
tion of fish migrations as in the case 
of Hilsa in Cauvery, Krishna and Goda- 
wari rivers.

(b) Hilsa, Mahser and Carps (short 
migrations).

Catering  Contractors on  Northern 
Railway

450.  Shri D. C. Sharma;  (a)  Will 
the Minister of Railways  be pleased 
to state whether there have been any 
complaints against  any  contractors 
for  vegetarian  and  non-vegetarian 
hotels on the platforms of the North
ern Railway?

(b) If so, what  action has been
taken on them?

The Deputy Minister of Railways 
and Transport (Shri Alagesan):  (a)
30 complaints were received against 
contractors of  Vegetarian and Non
vegetarian Refreshment Rooms on the 
Northern Railway during 1952-53.

(b) The nature of action taken is

Industrial  Tribunals  for  adjudica
tion during the current year; and

(b) the number of workers affected 
by these disputes?

The Minister of Labour (Shri V. V,
Giri): (a) Four.

(b)  Information is being collected 
and will be placed on the Table of 
the House in due course.

WoMBN Mica  Workers

452.  Shri Nanadas: (a)  WiU  the
Minister of  Labour  be  pleased  to 
state  the number  of  women  mica 
workers certified as pregnant women 
by the Nellore Mica  Welfare  Fund 
authorities during  the  years  1950,
1951, 1952 and 1953?

(b)  How many  of these  pregnant 
women were paid maternity  benefit 
allowances?

The Minister of Labour (Shri V. V. 
Giri):  (a) and (b).  A statement is
given below:—

STATEMENT

Year  Total number of cases  Number 
registered at the diffe-  of women 
rent maternity centres  who were 
run by the Mica Mines  paid mat- 
Labour Welfare Fund  ernity be- 
Organisation, Nellore.  nefit  by 

Mica Mine 
Owners.

indicated below:— 1950 369 I?

(i) Contract terminated—1 case. 195 I 439 32
(ii) Contractor fined—9 cases. 1952 453 63
(iii) Contractor warned—11 cases. 

<iv) Staff of contractor removed
■fvi/Mnn  no—4. nooAC

1953
(upto 31-10-53)

533 58

(v) Complaint not established or 
withdrawn—5 cases.

Total *—30 cases.

Industrial Disputes in CtoAL-fields

451.  Shri K.  P.  Sinha:  Will  the 
Minister of  Labour  be  pleased  to 
state:

(a)  the number  of  industrial dis
putes in the coal-fields referrpd *0 tJie

Note.—Some of the cases registered 
at the Maternity Centres are of mem
bers of  families of labourers  and 
others in the mining area who are 
not labourers.  The number of such 
cases is not known. There is no gene
ral  system of certification and  the 
figures given are of pregnant women 
who  registered  themselves  at  the 
Maternity Centres.
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Indonesian Red Cross  Society

453. Shri  Buchhikotaiah: Will  the 
Minister of Food and Agriculture be
pleased to state:

(a)  whether it is a fact that  some 
quantity of food stuff  was  received 
from  the  Indonesian  Red  Cross 
Society for distribution in  the  food 
scarcity areas; and

(,b) if so, what quantity and when?

The Minister of Food and Agricul
ture (Shri Kidwai): (a) and (b). The 
Government of India have not received 
any food gift from the Indonesian Red 
Cross  Society, but the Indian  Red 
Cross Society have received from' them 
567 bags maize, 200 bags green peas 
and 110 bags peeled groundnuts in 
September, 1953.

Shifting of Offices at Muzaftafpur

454. Shri Sinhasan Singh: Will the 
Minister of Railways be pleased  to 
state:

(a) when the offices of R. T. S. and 
R. M. E. Muzaffarpur shifted to Arthur 
Butler Building; and

(b) whether it is a fact that  Gov
ernment continued paying the rent of 
the previously occupied building even 
after its vacation, for six months  at 
the rate of  Rs. 650 p.m. along  with 
the rent of the newly occupied build
ing?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a)
A part of the offices of R.T.S. and 
R.M.E. was shifted on 27th February, 
1953.

(b)  No. The Arthur Butler Buildings 
were taken  over on 5th December,
1952.  The Buildings previously occupi
ed could not be released before 31st 
May, 1953, as these were required for 
certain other branches of the offices 
of the R.T.S. and R.M.E. which could 
not be accommodated in the new build
ings and were later on provided with 
necessary accommodation  by shifting 
certain other  offices to Samastipur. 
Rent on the previously occupied build
ings was paid upto 31st May, 1953 
only.

Compensation to  Displaced  Road Trans
port Operators

rSardar Hukam Singh:
®  \ Shri Bheekha Bhai:
Will the Minister of Transport be 

pleased be state:

(a) whether  the  Government  of 
India propose  to amend  the  Motor 
Vehicles Act, 1939 in pursuance of the 
promise given by them  during 1950 
at the time of discussion on the Road 
Transport Corporation Bill in Parlia
ment;

(b)  whether  Government  have 
examined the question of the payment 
of compensation  to  the  displaced 
operators  as recommended  by  the 
Select Committee on the Road Trans
port Corporation Bill; and

(c) if so, whether any decision has 
been taken and any policy evolved in 
respect of the  compensation  to  be 
paid to the displaced operators, whose 
permits may not be  renewed  under 
the Motor Vehicles Act, 1939 in order 
to hand over their routes to the Road 
Transport Corporation?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a)
and (b). Yes.

(c)  The matter is still under con
sideration.

Road Transport

.-g /Shri Bahadur Singh:
\Sardar Hukam Singh:

Will the Minister of Railways be 
pleased to state:

(a) the total investments made  on 
behalf of the Railways in  the  Road 
Transport undertakings  in the State 
of Orissa which  are  being  worked 
under quadrite arrangements;

(b) the profits which have accrued 
to the Railways on the above capital 
during 1950-51, 1951-52  and 1952-53; 
and

(c) whether Government  propose 
to invest any further amount in th6se 
undertakings?

•Hie Deputy Minister of Railways 
and Transi'ort (Shri Alagesan):  (a)
The amount of money invested by the
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Central  Government  in  the  Orissa 
Road Transport  Company, Ltd., is 
Us. 3 iakhs.

(b) The Company commenced operar 
tion from 1st January, 1951. A divi
dend of Rs.  12,610/,11/- representing
per cent, of capital for the period 

of 15 months ending 31st March, 1952 
was paid to the Railway.

The Company earned a total profit 
of Rs. 3,511/14/4 during 1952-53. The 
Board of Directors of the Company did 
not, however, recommend payment of 
any dividend, so that the profits may 
be utilized towards stabilization of the 
funds of the Company.

(c) The question of further invest
ment by Central Government in the 
Orissa Road Transport Company  is 
under consideration.

Grazing  Fees

457.  Shri Sangaima: Will the Minis- 
*ter of Railways be pleased to state:

(a) whether Government are aware 
that the railway contractors do real
ize grazing fees from the neighbour
ing vUlages of railway line  on  the 
Eastern Railway Zone in Orissa;

(b) if the answer to part (a) above 
be in the aflftrmative,  whether  the 
contractors are licensed to do so; and

(c) if so, what is the  amount  of
licence fees  paid by them  annually to
Government?

The Deputy Minister oi Railways 
and Transport (Shri Alagesan): (a)
and (b). No. Only grass-cutting rights 
are sold out to outsiders by public 
auction but the purchaser is not per
mitted to sublet.  No case  of such sub
letting has  been reported  so far.

(c)  The grass-cutting rights are sold 
annually by public  auction and the 
question of payment of annual licence 
fee by purchasers does not therefore 
arise.

Railway Acctoent near Villupuram

458. Shri Muniswamy:  (a)  Will
the Minister of Railways be pleased to 
state  whether it is  a  fact  that  a 
derailment  took  place  on  the  7th 
November, 1953 on the Southern Rail
way between Villupuram and Katpadi 
Railway Junctions?

(b) If so, what were the causes ol 
the derailment?

(c) What was the total  estimated 
loss?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a)
At about 16.16 hours on 6th Novem
ber, 1953 and not on 7th November,
1953  as stated in the Question, while 
No. 2121 Down Goods train was runr- 
ning  between Velanandal  and Tan- 
darai stations on the Katpadi-Villupu- 
ram Section of the Southern Railway, 
18 wagons on the train derailed and 
canted.

(b) An Inter-departmental enquiry 
by District Officers of the Railway, 
which  was held on 13th and  14th 
November, 1953, has not yet been com
pleted and the cause of the accident 
will be known on its completion.

(c) The approximate cost of damage 
to the roliing  stock and permanent 
way was Rs. 9,500.

Ro/d Transport Services in Hyderabad

459. Shri T. B. Vittal Rao: Will the 
Minister of Transport be pleased to 
state:

(a) whether  the  sum  of  rupees 
twenty-two lakhs provided for in the 
budget for the current year for invest
ment in the Road Transport Services 
in Hyderabad State has  since  been 
invested; and

(b) if not, the reasons therefor?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a)
No.

(b)  The Government of Hyderabad 
have recently informed the Govern
ment of India that they have decided
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to drop the proposal to set up a Road 
Transport Corporation.

Suspension OF Officers  of ex-MYsonE 
State Railways

460.  Shri T. B. Vittal Rao; Will the 
Minister of Railways be pleased to 
refer to answer given to unstarred ques
tion No. 33 asked on the 17th Novem
ber, 1953 and state:

(a) whether any decision has since 
been arrived at against the two class
II officers of ex-Mysore State Rail
ways, who are under suspension on 
charges of misuse of privilege passes 
and grain-shop facilities;

(b) the dates on which they  were 
suspended;

(c) whether any subsistence allow
ance is being paid and if so, how 
much; and

(d) the reasons for the delay in com
ing to a decision in these cases?

The Deputy Minister of RaUways 
and Transport (Shri Alagesan): (a)
Yes, in the case of one of the oflQcers.

(b) 28th May, 1953 and 8th April,
1952.

(c) Yes, Rs. 175 and Rs. 150.

(d) The officers themselves took 2 
to 5 months to  reply to the charge- 
sheets which retarded early finalisa- 
tion.

Recruitment of Class IV Staff at 
Khargpur

461  Shri Sanganna: Will the Minis
ter of Railways be pleased to state:

(a) the number  of class  IV staff 
appointed by the Superintendent, Way 
and Works, Khargpur in 1950, 1951,
1952 and 1953; and

(b) the number of Scheduled Caste 
and Scheduled Tribe candidates ap
pointed iri each  category in each of 
these years?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a)
Nil.

(b) Does not arise.

Ar *rentices in  Khargpur  Workshops

462.  Shri Sanganna: Will the Minis
ter of Railways be pleased to state:

(a) the number of ‘B’ grade appren
tices recruited in the Khargpur Work
shops in the  years 1950, 1951, 1952 
and 1953;

(b) the number of Scheduled Castes 
and Scheduled Tribes candidates re
cruited in each of these years; and

(c) whether separate  selection  of 
the candidates  of these communities 
was held?

The Deputy Minister of Railways 
and Transport (Shri Alagesan:) (a) 
and (b)—

Year. No. of apprentices recruited

Total Sch.  Sch.
No. Castes.  Tribes.

-950 No recruitment

951 98 3 Nil

1952 78 6 2

1953 89 II 5

(c) No.

Ports

463.  Shri  Mnniswamy: Will  the
Minister of Transport be pleased to 
state what are  the considerations to 
declare  a  port as minor  or  major 
Port?

The Deputy Minister of Railways 
and Tran̂iort (Shri Alagesan): No
definite criteria have been laid down 
in regard to the declaration of a port 
as major or minor.  The distinction 
between a major and a minor port is 
however, generally understood.  The 
sheltered nature of the port, the well- 
laid out approach channels, the provi
sion of docks,  jetties and moorings, 
well-laid  out transit sheds, effective 
railway  connections,  the  ability  to 
serve a very large portion  of the 
hinterland, the comparatively  large 
volume of traffic and the possibilities 
of working for shipping all the year 
round  usually  distinguish  a  major 
port from a minor port. The Central 
Government  is  responsible  for  all
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major ports while the minor ports are 
under the  control of State Govern- 
menis.

Locomotives

464.  Shri BeU Ram Das: Will  the 
Minister of Railways be  pleased to 
state how many Metre Gauge Loco
motives were purchased during 1952- 
53 and are being purchased in 1953- 
o4?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): Num
ber  of  Metre  Gauge  Locomotives 
ordered during:

1952-53 ...  70

bidi stumps 
partments,

inside the com-

1953-54 250

Fire Accidents

465. Shri  Vallatharasi WiU  the
Minister of Railways be  pleased  to 
state:

(a) the number of fire accidents on 
the Indian Railways in the years l‘»52 
and 1953:

(b) the  safeguards  adopted by 
Government to prevent such accidents 
in future; and

(c) the  number  of  persons who 
died or were injured in accidents on 
the Indian Railways in the years 1952 
and 1953?

The Deputy Minister of Railways 
and Transport (Sliri Alagesan:) (a)
The number of serious accidents, i.e., 
accidents by fire  to trains carrying 
passengers attended with loss of human 
life  and/or  grievous  hurt  and/or 
damage to Railway  property to the 
value of approximately Rs. 20,000 or 
over in each, was two each in 1952 
and 1953 (up to date).

(b)  The  safeguards  adopted  in
clude educating the travelling public 
about the serious consequence of—

(i) the  carriage of inflammable 
substances  such  as  petrol, 
cinema films etc. as luggage in 
passenger compartments, and

(ii) discarding  lighted  match 
sticks or burning cigarette or

by displaying  warning  notices  in 
English and regional languages, exhi
biting pictorial posters, etc. prominent
ly in  selected places at  important 
stations and in  train compartments, 
and by wide publicity  through news 
papers and Railway Time Tables;

Rendering  fireproof  the  material 
used in the  vestibules and coaches, 
especially  in upper class  compart
ments;

Provision of ash trays in upper class 
compartments;

Eliminating or reducing as much as 
possible the use of inflammable mate
rial used in the construction of some 
Rail Cars;

Provision of spark arrestors in pas
senger train engines;

Improving the design of roof con
struction of certain types of multiple 
unit stock to provide greater immunity 
from the effects of fire due to elec
trical faults etc.;

Instructions to staff not to smoke in 
the vicinity or inside  luggage vans 
when loading or unloading parcels;

Provision of adequate  number of 
Fire Extinguishers in trains and their 
proper maintenance and so on.

(c)  The number killed and injured, 
in the accidents referred to in the 
reply to part (a) was as follows:

Killed Injured

1952 I 15

1953  (up to date) 5 16

Central Government Employees’ Unions

466. Shri  Vallatharas: WiU  the
Minister  of Labour be  pleased  to 
state the number of the Central Gov
ernment employees’ Unions which have 
been granted the Trade Union status 
so far?

The Minister of Labour (Shri V. V.
Giri): It is presumed the hon. Mem
ber requires  information regarding
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unions of Central  Government em
ployees which have been granted re
cognition by Government. This infor
mation is being collected and will be 
placed on the Table of the House in 
due course

Railway Ticket Exaauners

467.  Shri Ganpati Bam:  Will the
Minister of Railways be  plensc-d  to 
state:

(a) the  total  number  of  licket 
Collectors and Travelling Ticket Exa
miners working on the Northern Rail
way; and

(b) the number of Scheduled Caste 
Ticket Collectors,  TraveUing  Ticket 
Examiners and Guards?

The Deputy Minister of Railways 
and Transport (Shri Alagesan:) (a)

Ticket Collectors 1,187

Travelling Ticket
Examiners. 654

(b) Ticket Collectors: 23

Travelling Ticket 
Examiners: 11

Guards: 15

All-India  Crop  Coivipetition  Prizes

468.  Shri Bibhuti Mishra: (a)  Will 
the Minister of Food and Âicolture
be pleased to state the criterion for 
awarding All-India Crop Competition 
prizes, and  the  certificate of Krishi 
Pandit?

(b)  Are the prizes and the certificates 
of Krishi Pandit awarded to the com
petitors of all crops or t© certain main 
Cl ops only?

The Minister of Food and Agricul
ture (Shri Kidwai): (a)  All India
Crop Competition  prizes and certi
ficates of Krishi Pandit are granted to 
the individuals who obtain the highest 
yield per acre amongst the competi
tors competing for the specified crops.

(b)  The prizes and certificates are 
awarded only for six crops viz.  (1) 
paddy (2) wheat (3) potato (4) gram 
(5) jowar and (6) hajra.

596 PSD

Hindi Address  Letters

469. Shri  Muniswamy: Will  the
Minister of Communications be pleas
ed to state:

(a) whether  it  has  come  to the 
notice of the Government  that letters 
addressed in Nagri Script are often 
sent to the Dead Letter Office in the 
Madras city;

Cb) whether Government have taken 
any steps t© remove such difficulties: 
and

(c)  what st?ps Government propose 
to take in the matter?

The Deputy Minister of Communi
cations (Sliri Raj Bahadur): (a) A few
cases have come to the notice of Gov
ernment.

(b) Yes.

(c> Transcription  Centres  having 
staff knowing Hindi have been opened 
to prevent such  articles from being 
consigned to Dead Letter Offices and 
delayed thereby.

Yvao.

^ t ?

The Minister of Food and Agricul
ture (Shri Kidwai): The total cost of 
2-5 lakh tons sugar purchased so far 
for import into India, including im
port duty,  port trust and  clearing 
charges, works out to Rs. 1717 crores.

Locomotives

472. Shri Jethalal Joshi: (a) Will
the Minister of Railways be pleased 
to state the number of heavy  goods 
locomotives that have been manufac
tured  in  Chittaranjan  locomotive 
factory from January to September 
1953?

(b)  How many of them have been 
put on the track for use?
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(c)  What is the average speed aad 
cost per locomotive?

The Deputy Minister of Railways 
and Transport (Shri Alagesan:) (a)
38 locomotives.

(b) 21 locomotives.

(c) The goods engines usually run 
at speeds between 30 and 45 miles 
per hour.

The average cost is taken at Rs. 5*35 
lacs per locomotive (excluding develop
ment expenditure which will be spread 
out over some hundreds of units).

^

(̂ )  ̂ ̂  ̂

|tr   ̂ ̂  : fer#

(̂ )   ̂ »rf

rfk  ̂ fer# «r;

(»r) ^ ^

OT̂nrt f ?flT  ̂^

f̂rsR n̂rsTTfV ̂ ?

The Minister of Labour (Shri V. V.
Giri): (a) and (b).  A stateineht is 
placed on the  Table of the House. 
[See Appendix IV, amiexure No. 78.]

(c)  The total number of employees 
is 209. The number of Scheduled Caste 
is not readily available.

Pay  Scales of ex-P. & T. Employee

474.  Shri T. B. Vittal  Rao: Will 
the Minister of Communications be 
pleased to state:

(a)  whether any decision has been 
arrived at in regard to grant of Cen
tral scales of pay to  ear-State  Posts 
and Telegraphs employees with effect 
from the 1st April, 1950;

(b) if not, when a decision is likely 
to be arrived at; and

(c) whether Government are aware 
that under the terms  of the Cove
nants entered into, Government  are 
obliged to grant  Central scales  to 
ex-State employees with effect from 
the date of federal financial integra
tion?

'Hie Deputy Minister of Communi- 
catiuns (Shri Raj Bahadur): (a)  The
decision of the Government announced 
in their Press note dated 21st March, 
1950 is still in force a copy of which 
is attached.  [See Appendix IV, an- 
nexure No. 79.]

(b) Certain  representations  have 
been received in the matter and are 
being examined by Government.

(c) No. The obligation of Govern
ment under the agreement entered into 
with the State  Governments, is as 
follows:—

“The permanent staff wholly (or 
substantially)  engaged  on 
work connected with “federal” 
subjects in States on the pres
cribed  date should be taken 
over by the Centre in appro
priate grades and upon terms 
not less advantageous than in 
the service of the States. Tem
porary staff so engaged should 
also be similarly absorbed so 
far as possible,  having due 
regard to their suit̂ibility.”

Assistant Medical  Ofhcers  ,

475. Shri M. L. Agrawal: (a) Will
the MinFster of Railways be pleased 
to state how and by whom the selec
tion for the posts of Assistant Medi
cal officers is made in the Railways?

(b) When was the last selection of 
Assistant  Medical  Officers  in  the 
Northern  and  Eastern  Railways 
made?

(c) How many  candidates  were 
called for interview in each of  the 
above two zones?

(d) How many were selected in the 
two zones respectively?
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The Deputy Minister of Railways 
and Transport (Shri Alagesan:) (a)
By duly constituted Selection Boards 
who consider cases of all persons con
sidered suitable for promotion on the 
basis of their Confidential Reports and 
relevant dita concerning them and put 
up their findings in the form of recom
mendations to the General Manager.

(b) On ?rd August,  1953 anJ 17th 
February, 1953 respectively.

(c) 23 and 21 respectively.

rd) 5 and 6 respectively.

Loans to  Agriculturists

476. Shri  Gadillneana  Gowd: (a)
Will the Minister of Food and Agri
culture be pleased to state the amount 
of loan given to the Madras State 
for giving loans to agriculturists to 
purchase tractors  or other  agricul
tural implements under the  “Grow 
More Food” scheme during  the year
1953-54?

(b) What amount has been drawn 
by the State and given  to agricul
turists as loans?

(c) Are any conditions imposed for 
granting loans to  agriculturists and 
if so, what?

The Minister of Food and Agricui 
ture (Shri Kidwai): (a) No, Sir.

(b) and (c). Do not arise.

New Roads in  TiuptJRA

477. Shri Dasaratha Deb; Will the 
Minister of Transport be pleased to 
state:

(a) whether  Government propose 
to open a new road  connecting Kai- 
lashahr—Kumarghat and Kailashahr— 
Fatikroy in Tripura;

(b) if so, the estimated sum  for 
that purpose; and

(c) whether the preliminary  work 
has been undertaken so far?

The Deputy Minister of Railways 
and Transport (Shri Alagesan:) (a)
and (c). Yes, Sir.

(b) Rs. 8-23 lakhs, approximately. 

Silt under B.uojzs

r  Shri H. S. Prasad:
\Shri  Bishwa  Nath  Boy;

Will the Minister of Railways be
pleased to state;

(a) whether the attention of Gov
ernment has been drawn to the fact 
that owing to choking of the river 
beds  under  the  railway  bridges 
around the piUars, flood troubles have 
been aggravated,  specially  in  the 
Eastern Districts of  Uttar Pradesh; 
and

(b) if so, whether Government pro
pose to clear silt accumulated under 
the railway bridges?

The Deputy Minister of Railways 
and Transport (Shri Alagesan:) (a)
No s-uch cases have been reported to 
Government so far.

(b) Does not arise.

ôoo 2TT  ̂  ^

 ̂  ̂ TO ’TT  ̂  f ;

 ̂  ft I

The Deputy Minister of Communi
cations (Shri Raj Bahadur): (a) 10,824

(b)  Separate figures of loss on post 
offices of the category, referred to in 
part (a) of the Question, are not avail
able. The loss incurred on all experi
mental post offices in 1952-53 was a 
little over Rs. 17,58,000.
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HOUSE OF THE PEOPLE 

Wednesday, 16th December, 1953

The House met at Half Past One 
of the Clock

£Mr. Deputy-Speaker in the Chair]

QUESTIONS AND ANSWERS

(See Part 1)

2.30 P.M.

LEAVE OF ABSENCE

2252

ELECTION TO COMMITTEES

(1)  Central Silk Board  (2)  Council 

OF THE Indian Institute of Science

Mr. Deputy-Speaker: I have to in
form the House that the  following 
Members have been elected to serve 
on the Central Silk Board and  the 
Council of the Indian  Institute  of 
Science, Bangalore, namely,

I. Central Silk Board

Shri N. Rachiah.

U. Council of the Indian Institute of 
Science, Bangalore

Shri G. R. Damodaran.

Mr. Deputy-Speaker: I have to in
form the hon. Members that I have 
received the following  letter  from 
Shri Bharat Lai Tudu:

“I have the honour to inform 
you that as I am down with fever 
since the commencement of this 
session of Parliament I am not in 
a position to attend the meetings 
of this session.

I pray that you be kind enough 
to grant me leave of absence for 
the whole of this session.”

Is it the pleasure of the House that 
permission be granted to Shri Bharat 
Lai Tudu for remaining absent from 
all meetings of the House till the end 
of the present session?

Leave was granted.

€03 PSD.

PAPERS LAID ON THE TABLE

Agreements between the  Reserve 

Bank of  India and  State  Govern

. mbnts

The Deputy-Mlnlster  of  Ftnanee 
(Shri M. C. Shah): I beg to lay on 
the Table, under sub-section 4 of sec
tion 21 and sub-section 2  of  section 
21A of the Reserve Bank of India Act, 
1934, a copy of each of the following 
papers:—

(i) Amendments to the Principal 
and Subsidiary  agreements 
between the Reserve Bank of 
India and the Governments of 
Part  ‘A’  States  (except 
Madras and Andhra),  with 
effect from the 1st April, 1953.

(ii) The Principal and Subsidiary 
agreements between  the Re
serve Bank of India and the 
Governments  of  Part  ‘A' 
States (except Madras  and
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Andhra), as they now stand 
amended.

(iii) Amendments to the  Subsi
diary  agreements  between 
the Reserve Bank of India and 
the Governments of  Madhya 
Bharat  and  Travancore- 
Cochin, with ̂effect from the 
1st April, 1953.

(iv) Subsidiary agreements bet
ween the Reserve Bank  of 
India and the Governments of 
Madhya Bharat and Travan- 
core-Cochin, as  they  now 
stand amended.

[Placed in Library,  See No. S-210/ 
63.]

Statement re Supplementary Demands 
FOR  Grants pgr 1953-54 (P.E.P.S.U.)

Shri M. C. Shah: I beg to present 
a statement showing Supplementary 
Demands for Grants for expenditure 
of the Patiala and East Punjab States 
Union for the year 1953-54.

\Placed in Library.  See No. S-211/ 
53.]

Supplementary  Statement of  Expen

diture for 1953-54

Shri M. C. Shah: I beg to present 
a Supplementary statement of ex
penditure of the Central Government 
(excluding Railways) for the  year 
1953-54.

\Placed in Library,  See No. S-212/ 
53.] '

SPECIAL  MARRIAGE  BILLr—contd.

Mr.  Deputy-Speaker:  Now  the
motion on the Special Marriage Bill.

Dr.  Lanka  Sundaram  (Visakha- 
patnam): Sir, with your permission I 
desire to draw your attention and also 
the attention of the hon. Members to 
the manner in which the order of 
business as laid down in the Order 
Paper is being frequently  altered. 
You will not have failed to  notice,

Sir, that during the past 48 hours as 
many as three changes were made in 
the order of business at the instance 
of Government, incapacitating  hon. 
Members from properly  exercising 
their,rights of discussion of the items 
involved. There can be no doubt. Mr. 
Deputy Speaker, that the House will 

not do its duty to the country  by 
delaying all the legislative and other 
business  brought  by  the  Govern
ment.  I feel that by such changes 
hon. Members .will not be  able  to 
participate fully in the debates.  I 
will appeal to you, Sir, that at least 
in future such frequent changes are  ̂
not made.

Shrimati Renu Chakravartty (Basir- 
hat): Since the original resolution was 
withheld by Maulana  Abul  Kalam 
Azad, the same resolution has  been 
circulated to us. Naturally, there was 
no time to put forward any amend
ment up to this time.  Therefore I 
did come to you, Sir, with an amend
ment.  This resolution has been  al
. ready presented to the House and it 
is being taken up now.  Therefore, I 
would like to know what is the pro
cedure; what should we do; whether 
our amendments are likely  to  be 
allowed to be moved or will be de
barred.

The Prime Minister and Leader of 
the House (Shri Jawaharlal Nehru):
So far as this resolution is concerned, 
the matter was postponed till today. 
There is no question of withholding or 
changing or varying anything.  It is 
coming up again for  consideration. 
Unfortunately, I was not here during 
the last two days and I have not been 
intimately  acquainted  with  the 
changes.  Obviously, on some matters 
changes became essential because of 
something that happened in the House. 
For instance, this particular matter, 
this motion about the Special  Mar
riage Bill was postponed and some
thing else had to be shifted.  After 
that there was the resolution in the 
name of the Home Minister for a dis
cussion of the Report of the Com
missioner for Scheduled Castes  and
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Scheduled Tribes.  At the desire of 
the Members of this House it  was 
postponed again for two days.  It was 
not Government’s desire to postpone 

it at all.  Many Members  of this 
House, especially those belonging  to 
the Scheduled castes wanted to post
pone it. Government acceded to their 
wish in this matter.  The natural 
consequence was that other  matters 
on the agenda paper had to be taken 
up. 60, really to some extent, Gov
ernment has been compelled by cir
cumstances,  They had  no  desire 
either to postpone the first matter or 
the second matter.  Inevitably,  Sir, 
when previous matters are postponed 
others come up for discussion.

Shri V. G. Deshiiande (Guna): Pre
viously, two Bills when they were 
being discussed were postponed in
definitely.  Last  time  when  the 
Ancient Monuments Bill was  being 
discussed, I was on my legs when the 
discussion closed for the day.  I did 
not know when it came  up  again 
some 8 or 10 days  later.  Yesterday 
we  were  discussing  the  Minimum 
Wages Bill, and today we find that we 
do not know when that Bill will come 
up again. Thus  the Bills are  being 
postponed in this manner.

Mr. Deputy-Speaker;  So  far  as 
yesterday’s work is concerned,  the 
two Bills had been included in the 
agenda.  As the hon. Leader of the 
House has suggested, they had to be 
taken up owing to the previous re
solutions being postponed with  the 
consent of all parties in the House, to 
accommodate them, so that they may 
come to some conclusion or come pre
pared with the matter better.

Now, regarding  the  amendment 
sought to be moved today.  There is 
no change in the old resolution. The 
matter was only put off and was not 
withdrawn and it is now coming up 
in the usual course.  Unless the Gov
ernment is willing  to  accept  the 
amendment, I am not willing to waive 
notice.

Sliri K. K. Basu (Diamond Har- 
bo\ir); May I know when the Mini
mum Wages Bill will be taken up 
again.  As hon. Mr. Deshpande said, 

let us be sure about the other items 
as to when they would come up. 
Will it come up at least immediately 
after this resolution.

Shrlmati Renu Chakravartty: May
I point out another thing, Sir?  When 
certain things were postponed, Gov
ernment had recognised that  there 
were some flaws and that there was 
some reason for  postponing  them. 
We naturally thought that the Gov
ernment party would consult us. We 
had not brought in amendments, at 
least my party had not  brought  in 
amendments.  We  did  not  know 
what  was  going  to  happen. 
We thought  that  the  Government 
would  consult  us.  But, now we 
find that the same thing has come up 
after postponement.  Naturally,  I 
think it would be right on the part of 
Grovernment and yourself to  accept 
that our amendments be moved,  so 
that they may be before the House 
and they may be considered.

J cJ|

 ̂ U yj ̂  i.

[The Minister of Education  and
Natural Resources and Scientific Re
search  (Maulana Azad): Sir,  the
motion that I made that  day  IXras
simply  to the effect  that the issue
might be put off for the present and 
that it should come up on the 16th. 
If the hon. lady Member had  some 
other plan in view I cannot be held 
responsible for that.]
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ShHmati Eenu ChAkrtvartty: Post
ponement means that there is som̂ 
thing wrong somewhere.

Mr.  Deputy-Speaker:  The  hon.
Member is taking a curious exception 
to the procedure. On that day, I was 
here and the hon. Speaker was in the 
Chair.  The resolution was  moved 
and every amendment was allowed 
to  be  moved  and  then  a  dis
cussion  took  place.  Nobody  pre
vented  the  hon.  Member  or  any 
Member of her party from tabling 
amendments which she wants to move 
today.  There is no change that has 
taken place except that for the pur
pose of consideration this has been ad
journed from that day to this day.  I 
cannot reopen it now, and offer op
portunities for the hon. Members who 
have already spoken to offer their re
marks with respect to these amend
ments.  Therefore I am not going to 
allow the hon. lady Member to move 
any amendment. There was no doubt 
or misapprehension regarding the pro
cedure.  There is nothing new which 
is brought in now which necessitates 
an amendment.

We will now proceed with the dis
cussion of the matter.  Has the hon. 
Minister got to make any submission?

The Minister of Home Affaim  and 
States (Dr. Katjii) rose—

Shrl S. S. More (Sholapur): Are we 
discussing any point of order, Sir?

Mr, Deputy-Speaker: I am asking 
the hon. Minister whether he has any
thing to say.

Shri S. S. More:  Will it not be
better if some of us are allowed to 
press our points of order?

Mr. Deputy-Speaker:  Let us hear
the hon. Minister. The other day the 
hon. Minister said that this matter 
may be adjourned for the purpose of 
considering the matters  that  were 
placed before the House at that stage.

Dr. Lanka Sundaram: Sir, the other 
day Mr. Chatterjee was on his legs.

Mr.  Depnty-Speaker:  The  hon.
Minister had not made any speech.

If he wants he ̂ ay milke any submis
sion at this stage because it was post

poned.

An Hon. Member: Sir, the hon. Law 

Minuter is not here.

Shrl Jawaharlal Nehru: Sir, my col
league the Law Minister is in  the 
other House.  He cannot come here 
because he is in charge of a Bill in 
the Council of States and he is actu
ally piloting it.  He has  asked  his 
colleague the 'Home Minister to be in 
charge.  He might be coming in the 
course of the day.

Mr. Deputy-Speaker: Does the hon. 
Minister want to speak, now?

Dr. Lanka Sundaram:  May 1 raise 
a point of order. Sir?

Dr. Katju: My hon. friends who de
sire to intervene in the debate may 
do so.

Mr. Depnty-Speaker:  I wanted to
know whether he wants to say any
thing. As a matter of fact, Mr. Chat
terjee was on his legs and was in 
possession of the House.

Dr. KatJu:  I thought  that  Mr.
Chatterjee had finished.

Dr. Lanka Sundaram: The Parlia
mentary Bulletin says that he was on 
his legs.

Dr. N. B. Khare (Gwalior):  It is
announced in the Parliamentary bul. 
letin.  It appears that the hon. Minis
ter does not read those bulletins.

Shrl P. N. RaJabhoJ (Sholapur—̂Re
served—Scheduled Castes): On a point

of order, Sir. ?ftT

«TT,  JT?  f?rr, fr?rifT
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tTTJr ^  Tffy td jtT

w ̂  ̂  f̂ T srnir  ̂  ̂  'tt 

vpr  ̂I

Mr. Deputy-Speaker: Order, order. 
So far as the hon. Member’s point is 
concerned, the manner or order  in 
which the business will be taken up is 
in the order paper.  If there is any 

objection, I suggest it might go to the 
Business Advisory Committee.  Now,, 
as it has been mentioned in the order 
paper, we will go according to  the- 
order paper.

v(f(o Tnnrhi:  ^

t t II? f I  5ft5FT aPT,.

f»T5riTr

I

grr  fJT̂r̂r 1 ir?

imT  ^   ̂   I  ^

Sf;r 3TqTW f*T?r̂T  I

Mr.  Deputy-Speaker:  Mr. N- C.
Chatterjee.

Shri N. C. Chatterjee  (Hoô y): 
Mr. Deputy-Speaker, I ought to re
mind the House that I was discussing 
the legality of the motion moved by 
the Law Minister.  If you look at the 
order paper, the motion seems to be, 
on the face of it, very innocuous—

“That this House concurs in the 
recommendation of the Council of 
States that the House do join in 
the Joint Committee of the Houses 
on the Bill to provide a special 
form of  marriage  in  certain 
cases...

Unfortunately for this House,  the 
entire Resolution passed by the Coun
cil of States was not placed  before 
the Members.  That ought to have 
been done and it leads to misfitppre- 
hension.  I ought to remind the hon. 
House that in that recommendation or

decision of the Council of States, the 

Resolution runs as follows:—

“That the Bill to  provide  a 
special form of marriage be refer
red to a Joint Committee of the 
Houses consisting of  45  Mem

bers....”

Then it says that they will nominate 
15 Members from the Council of States 
€̂nd that 30  Members  should  be 
nominated by the House of the Peo
ple.  Then it says that in order to 
constitute a sitting of the Joint Com

mittee, the quorum shall be one-thircfl 
of the total number of Members of the’ 
Joint Committee. What is most ob
jectionable and what I maintain  is 
repugnant to our Rules is the  next 
clause which says that “in all other 
respects, the Rules of Procedure of 
the Council of States relating to Select 

Committees shall apply  with  such 
variations and modifications as  the 
Chairman may decide.”  That means 

that not the Rules of Procedure of 

this House with regard to Select Com̂' 
mittees, but the Rules of Procedure 
framed by the other House shall ap
ply. Not only that. The Chairman of 
the other House shall have complete 
power to alter, modify, vary or amend 
in any way those Rules of Procedure. 
That, I maintain, is not proper and it 
is treating this House  with  scant 
courtesy, which ought not to be ac-̂ 
cepted.

You know, Sir, that under rule 6Q 
of the Rules of the Council of States, 
the chairman of the Select Committee 
shall be appointed by the Chairman of 
the Council from amongst the mem
bers of that Committee.  Now, that is 
against our Rules.  When we had a 
Joint Committee before, our Speaker 
appointed the chairman.  That  is 
very important, because very import
ant functions, powers and duties are 
assigned to the chairman.  He has 
got to deal with points of procedure, 
points of order, points of privilege; 
not only that; in case of doubt or dis
pute, the matter has got to be referred 
to somebody.  Under our Rules,  the 
Speaker has got the final authority in 
thifi matter.  That  powCT  of  the
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Speaker is being taken away in this 
manner by a side-wind “that in other 
respects, the Rules of Procedure of the 
Council relating to Select Committees 
shall apply”.  That is not proper.  In 
the case of important Bills, you have 
got to send for members and  the 
question of production of witnesses, 

production of documents, etc. is there 
and in all these matters there may be 
differences and disputes and  those 
things have got to be decided by some
body.  Under our Rules,  the  sole 
authority  is  the  Speaker.  The 
Speaker, therefore, has been placed on 
a special pedestal, and I think  the 
House will be stultifying itself and 
stultifying the position of the Speaker 
if we accept this motion without any 

amendment.

Really, Sir, proper rules ought to 
have been framed and those  rules 
ought to have been placed before the 
House.  After the House has debated, 
after the House has considered them 
and after the House has approved of 
them, you could think of passing a 
Resolution like this.  Look at our 
Rule 74.  It is not merely a question 
of technicality.  I am  emphasising 
that Rule 74 of our Rules of Procedure 
says “Motions after introduction of 
Bills”.  If and when a Bill is intro
duced in the House, then a  motion 
can be moved for a reference to  a 
Select Committee of the House or re
ference to a Joint Committee of the 
two Houses.  There is no Bill, there 
has been no introduction, there has 
been no consideration, there has been 
no opportunity of discussing whether 
the introduction should be allowed or 
not, and still, by some kind of curious 
procedure, we have been asked to 
consent to a Joint Committee. This 
is clearly repugnant to our Rule  74, 
the condition precedent being intro
duction of the Bill in this House.  If 
necessary, the House, at that stage, 
has got the right to throw it out. Once 
it is accepted, then only this motion 
is relevant.  I am submitting that this 
is clearly repugnant to that Rule and 
it is not a question of technicality, but 
it is a question of the privilege  of

each and every Member of tbe House.
These Rules have been framed under 
powers given by the Constitution and 

they have statutory force under  the 
Articles of the Constitution. They are 
as ipuch part of the Constitution as 
the Articles themselves.  Under the 
Rules, there are safeguards for  each 
and every Member.  These rules, are 
framed for the purpose of ensuring the 
powers and privileges of the  House 
but also for protecting all the Mem
bers of the House from the vicissitudes 
of party politics, that is, they shall 
not be subjected to play of  party 
whips or domination of one  party, 
over another.  This is to  safeguard 
the interests and privileges of each 
and every Member.  Therefore they 

should not be cast to the winds in a 
light-hearted manner.  What will be 
the position of the Select Committee, 
if formed before introduction?  The 
Bill is not before the Hout.e, the Bill 
is not on the order paper and the Bill 
is not introduced, and therefore there 
is no chance of considering the prin
ciple of the Bill.  At the same time 
' you are sending some Members to the 
Joint Committee of the other House. 
Does it mean that you are committed 
to the principle of the Bill?  Does it 
mean that we have got to accept the 
principle of the Bill?  I am not going 
deliberately into the  question  of 
merits or demerits of the Bill now. 
There may be Members who have been 
saying that this point of order is good 
or quite correct, but they may be sup
porting the Bill on merits. Some may 
be opposing the Bill on merits.  Let 
us not confuse the merits with the 
question of procedure, with the ques
tion of the legality of the Joint Select 
Committee. What I am saying is that 
it will not be right to consider this 
Motion.  In Australia they can  do 
something like that.  With regard to 

England, the procedure is different— 

and I read out one  passage—and I 

have further considered the  matter. 

According  to  the latest  edition of 

May’s Parliamentary  Practice,  the 

practice is not to nominate any mem

bers if the House of Lords wants to 

have a Joint Committee.  What the
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House of Lords does is this. They first 
of all send a message to the other 
House and inform them that they de
sire to have a Joint Committee ap
pointed and they desire the concur
rence of the House of Commons.  If 
the House of Commons concurs in that 
Besolution, then they send a message 
to that effect to the House of Lords, 
and then the House of Lords appoint 
a Committee of certain members and 
send a message to the House of Com
mons and requests the House of Com
mons to appoint a number of members 
to join tril Committee appointed by 
the House of Lords.  I also told you, 
Sir, that on this point in England it 
is regarded as discourtesy  to  the 
House of Commons if the House of 
Lords appointed a list of  members 
and forwarded the names.

It will not be quite right to refer 
to May’s Parliamentary Practice, be
cause in England, so far as I know, 
there is no rule corresponding to our 
rule 74. There is no rule there which 
says that the introduction of the Bill 
is the condition precedent to the enter
tainment of a motion to refer the 
Bill to the Select Committee. That is 
not there.  Then, Sir, in  England, 
there are provisions to the effect that 
the procedure of a Joint Committee 
may follow the procedure of the Com
mittee of the House of Lords, but that 
is not our procedure. That is not our 
practice.  Why should  we  blindly 
iollow English procedure and practice 
when our Constitution has deliberately 
placed the House of the People on a 
higher pedestal, when the Speaker has 
been given special powers and privi
leges which have not been given to the 
“Speaker of the House of Commons?

Then, Sir, if we accept the hon. Mr. 
Biswas’ motion,  we  accept  another 
portion of the recommendation to the 
Council of States.  The Council  of 
IStates resolution is that the Bill shall 
be reported to the Council of States. 
*So, the report of the Joint Committee 
goes to the Council of States.  In 
England, Sir, it is entirely a different 
procedure.̂ It goes to both the Houses. 
I think, Sir, it is only right that the 
leader of the House—I am glad that

he is here today—should have taken 
into confidence the Rules Committee, 
sat down with them, discussed  the 
matter, framed the rules,  and  got 
them passed by  both the  Houses. 
Then, we could have a Committee like 
this, but it is entirely irregular  and 
unconstitutional at this stage.

Then, Sir, I am told that there is 
some analogy for this in the Austra
lian Constitution.  1 have considered 
it very carefully.  In Australia,  in 
every message proposing to the House 
of Representatives the appointment of 
a Joint Committee, the Senate will 
state the number of senators to  be 
appointed. It will first appoint a Com
mittee, then the number of senators 
is fixed and they are appointed, the 
quorum is fixed and the time  and 
place of the first meeting is given, and 
the Senate will then take up  the 
matter.  But what I am pointing out 
is this, that our constitutional set-up 
is entirely different.  If we look at 

our Constitution, there is a  special 
provision under article 108___

Mr. Deputy-Speaker:  I am afraid
all this was said the other day.

Shri N. C. Chatterjee:  I am only
pointing out this, that there is no pro
vision in the Australian Constitution 
corresponding to article 108.  Article 
108 clearly says that in the joint ses
sion, the Speaker shall preside. There 
is no such provision in the Australian 
Parliament.  There is no such provi
sion in the British Constitution either. 
We are governed by our Constitution 
which is a paramount, organic  law 
and it is binding on all of us, and so 
long as that law is there, we should 
not circumvent it.  That shows that 
even when a Joint Committee is ap
pointed and all the 750 Members of 
both the Houses sit together,  even 
then, the Speaker is dominant.  His 
is the main voice determining every
thing.  Therefore, Sir, I should re
quest the Leader of the House serious
ly to consider whether the Govern
ment should not accept the position 
candidly—that there has been a mis
conception of the entire procedure, an 
irregularity has been committed and
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there should be no repetition of such 
a motion like this.  The rules in res
pect of Joint Committees should  be 

framed without delay and they should 
be placed before the House for ap
proval and it should be made  clear 
that—even if it is forced down by a 
majority, or a party whip—in no event 
does it mean the adoption of the prin
ciples of the Bill.  The introduction 
stage must come before this House, 
and this House shall have the right 
to discuss the report.  It is in a pecu
liar position in which we are  now 
placed.  The other House will have 
the right to discuss, not we.  They 
will have the right to amend or throw 
it out, not this House. And then later 
on, some day it will be presented, and 
then only we could take cognizance of 
it.  I submit that this is entirely ir
regular and is repugnant to our rules 
and the spirit of our Constitution.

Mr. De|iuty-Speaker:  A point  of
order was raised, so far as this matter 
was  concerned,  by  Dr.  Lanka 
Sundaram.  After that point of order, 
Mr. Chatterjee has spoken now.  So 
far as that matter is concerned, we 
have spent a lot of time.  I would 
allow hon. Members to speak, but I 
would like to limit the time within 
which they must confine their points. 
Then, after the point of order is dis
posed of, the House may  consider 
what more has to be done with res
pect to the motion.  Now, so far as 
the point of order Is concerned, are 
we discussing the motion as a whole?

Dr. Lanka Sundaram: If you will 
look into the records of the proceed
ings, you will  see that  the  hon. 
Speaker ruled that mine is a motion 
seeking to substitute the motion of the 
hon. Law Minister, and he permitted 
a debate on this, on procedural, con
stitutional basis, keeping aside  the 
merits of the Bill.  That is the posi
tion—̂not a point of order.  We are 
not discussing a point of order.

Mr. Deputy-Speaker:  Then, so far
as the competency of this House to 
go intp this matter of appointing a 
Committee is concerned—that  point

will be discussed: and the merits, if 
any, will be discussed later.  So far 
as that matter is concerned, I  will 

allow ten minutes for each hon. Mem
ber.

Shri S. S. More: Within the time
allotted,  I will very  hurriedly  ad
vance my points on the question that 
has been raised.  I may state  the 
point of order straightaway.  In spite 
of my great sympathy for the prin
ciples embodiec} in the original Bill, 
with which I whole-heartedfy and en
tirely agree, my point is this.  The 
real point is not regarding the merits 
of the particular measure, but  the 
procedure that we are following in 
order to give sanction or approval of 
this House.  May I submit that by 
moving this particular resolution, the 
Law Minister in charge, and the Coun
cil of States, by passing that parti
cular resolution, have committed  a 
serious mistake or have made a serious 
inroad on the exclusive powers of the 
President himself.  This is a pointy 
Sir, which will cover entirely a new 
ground.  May I refer you to article 
108 of the Constitution?  It is the 
President, Sir, who can decide when 
the Joint Committee of both Houses 
can meet and under what circumstan
ces.  It is also the sole prerogative of 
the President to frame the necessary 
rules for such a joint sitting.  I refer 
you now to article 118(3).

Mr. i>eputy-Speaker: This is not a 
joint sitting of the Houses.

Shri S. S. More: Sir, under article 
118, each House can decide jthe rules 
of procedure.  Under sub-article (2), 
when the House has not decided any 
rules of procedure, during the period 
of transition, the gap has to be cover
ed, and the Speaker of this House is 
empowered to frame certain rules by 
modification, adaptations, etc., of the 
original rules that applied to the pro
visional Parliament, and the Chairman 
of the Council of States is also equally 
empowered to make necessary adapta-- 
tions and modifications. Now, beyond
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that we go.  1 shall read sub-article 
(3) of article 118:

“The President, after consulta
tion with the Chairman of  the 

Council of States and the Speaker 
of the House of the People, may 
make rules as to the procedure 
with respect to joint sittings of, 
and communications between, the 
two Houses.**

Now, as far as the Constitution  is 
concerned, it is absolutely silent re
garding the constitution of joint com

mittees by both the Houses. For in
stance, take the standing orders.  The 
Standing Orders of the House of Com
mons—Order No. 38, lays down that 
when a Bill originates in the House 
of Commons, the House of Commons, 
along v»̂ith the other motions,  can 
move that the Bill be referred to a 
joint committee of both the Houses. 
But that procedure is the product of 
conventions.  Thev deal  with  those 
matters on the basis of a long tradi
tion and usage and slowly, by prac
tice, it becomes the beacon-light for 
the future generation.  But as far as 
we are concerned, wa are at the very 
beginning of our democracy, and as 
far as usage is concerned, our slate is. 
absolutely blank.  .

An Hon* Member: Clean.

Shri S. S. More: Yes, clean.  I ac

cept the correction.  The real ques
tion is, the powers, privileges, of the 
Houses of Parliament as  prescribed 
in article 105 of our Constitution are 
modelled according to those obtaining 
in the United Kingdom.  In framing 
our pattern of the Constitution, as a 
matter of fact, the constitution-makers 
were more influenced by the parti
cular form of parliamentary demo
cracy which was prevailing in  the 
United  Kingdom.  On  certain  oc
casions, they deviated from that pro
cedure where it could not be appli
cable to us, but as a matter of fact, 
the practices prevailing in the British 
Parliament, in the United Kingdom, 
have become the basis and foundation 
of our parliamentary constitution and 
structure. So. ̂an we go to the Parlia
mentary precedents, as adopted in tiie

United Kingdom, where we have not 
followed those provisions in our Con
stitution?  But the object with which 
they framed our Constitution—article 
105—was that whenever there is no 
mention of any rules, powers, privi
leges, etc., those powers, privileges, 
etc., as they obtain in the House  of 
Commons shall be the powers and pri
vileges of the Members of this House.

3 P.M.

I do not wish to cover the same 
ground which has been covered by 
my hon. friend Mr. Chatterjee, but I 
wish to point out that as far as Joint 
Select Committees are concerned the 
procedure is entirely different. Take 
for instance the suggestion made in 
the Resolution passed by the other 
House that the total membership of 
the Committee will be forty-five of 
which thirty would be  from  this 
House.  Now, what is going to be the 
quorum? As far as we are concerned, 

we have framed rules of procedure of 
Select Committees appointed by  us 
under sub-clause (2) of Article 118. 
But these rules do not give us any 
power to control the proceedings of 
a  Joint  Committee.  Neither  the 
Speaker of this House nor the Chair
man of the other Hous3 was compe
tent to frame such rules.  Such rules, 
if framed, will have application to the 
other House and no Speaker can legis
late for the Council of States; nor can 
the Chairman of the Council of States, 
howsoever eminent may he be, legis
late for this House.  Therefore,  the 
President comes in.  So, this conflict 
has to be resolved under Article 118, 
elMse (9).

Sir, I am not approaching this prob
lem from the point of view of supe
riority of this House or of the other 
House.  1 do not consider that they 
are on an equal footing. But there 
are many who contend that they have 
equal status.  Accepting that  logic, 
certain precedences have come to this 
House.  Take for instance a joint sit
ting of the two Houses. The Constitû 
tioQ does not leave it to tiie Presi
dent to decide who ̂ 11 praide over



2269 Special Marriage Bill  16 DECEMBER 1953 Special Marriage Bill 22J0

[Shri S. S. More]

such sitting.  He can frame rules re
garding other matters.  But  it  is 
definitely laid down that at a joint 
session of the two Houses* the Speaker 
iihall preside.  Then again, in regard 
to money Bills, the Speaker has the 
unchallengable right to certify whe
ther a Bill is money Bill or not and 
his decision shall be final.  A Chair
man of the Council of States, though 
he may disagree with the decision of 
the Speaker cannot challenge it.

Spinning out my argument  from 
Article 118 (3), my contention is that 
when it refers to joint sittings it re
fers to the joint sittings of the parent 
body; ipso facto, it also refers to the 
joint committees which are the crea
tures of the two Houses.  It is only 
natural that all of us have a sense of 
dignity.  It is a human weakness for 
us to feel that we are superior.  The 
Members of the other House  may 
reciprocate the same feeling.  Who 
then is to sit in judgment?  We are 
not competent to decide on our own 
superiority; nor are they competent to 
say that they are superior in this 
particular matter.  When our senses 
.of superiority come into conflict, then 
some machinery has to be devised for 
resolving this conflict.  I submit it is 
the function and privilege  of  the 
President to sit in judgment over both 
Houses and say: here are the limits 
of your Jurisdiction, here they  end, 
and the jurisdiction of the other House 
begins. So, I rely on this Article 118.

Sir, our Constitution—̂I do not mean 
any disrespect to it—̂ was patterned 
on so many things. In our effort to 
borrow from different countries, cer
tain lacunae have been left in the 
whole Constitution; some crevices are 
there which will have to be filled in 
by subsequent amendments.  This is 
one of the lacunae left in the Con
stitution Itself.  On the principle of 
interpretation of statutes, I feel that 
while regarding the parent  bodies 
certain provision has been made  in 
the Constitution and power has been 
given to the President, regarding the 
. children of the parent bodies the same

practice ought to prevail to hold the 
scales even.

Now, what the other House has done 
is this. They have appointed a Com
mittee to which they have nominated 
members.  Not only that, they  have 
also laid down procedures for  the 
Joint Committee.  Now the Members 
of this House are amenable to  the 
rules framed by the Speaker.  The 
other* House has no right to frame 

rules for us. *

On accoimt of the short time avail
able at my disposal, all that I wish to 
point out is that Article 118 is the 
deciding article in this patter and it 
is to the President that we should 

refer this dispute.  As a matter  of 
fact, he will consult the Speaker of 
the House; he will also consult the 
Chairman of the other House  and 
evolve a procedure which will  be 
suitable to our temperament.  We 
need not go after precedents  from 
England, because the practices there 
are the products of a peculiar national 
tradition and of a long struggle.  As 

l̂ong as we have not passed through 
'those struggles, we cannot imbibe the 
spirit in which their practices  have 
been modelled and arrive at a  con
clusion.  Therefore, I say, this is not 
a matter which is within the domain 
of this House or of the other; it per
tains to a sphere which is kept ex
clusively within the prerogative  of 
the President, as laid down in Article 

118(3).

Shrimatl  Renu  Chakravartty:  I
should in the very beginning point out 
that the occasion on which this con
stitutional crisis has come about is in 
connection with a very important Bill. 
The history of that Bill has been that 
its progress has been stalled for years 
almost.  Even aftfir this  Parliament 
came into being, in the Upper House 
when this measure came up there were 

certain Members who tried t© stall it 
by raising certain issues as to whe
ther the Upper House could debate a 
measure which involved some finan
cial commitments.  Therefore. Sir, it
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is in this background that this entire 

•question has to be viewed.

There is no doubt, Sir, that there 
are certain constitutional  difficulties. 
And it is just here that I cannot ap
preciate the attitude adopted by the 
Leader of the House or the Deputy 
Leader of the House.  It was definite 
that there were certain constitutional 
difficulties for which the matter was 
postponed.  Yet, they could not call 
all the other parties in this House, tell 
us quite frankly: *'This is our attitude, 
these are the reasons why we have 
done it, we want your opinion.”  I 
do not think the Leader of the House 
was prepared for that.  That would 
have helped them in many ways to 
find some sort of a solution to get out 
of this constitutional difficulty without 
exaggerating the  rights  of  either 
House to such an extent as to stall 
this progressive legislation.  There
fore, I feel that all this trouble has 
arisen on account of the attitude taken 
by the majority party in this House. 
We have seen how the work of this 
House is being carried on, how ex
cuses have been made that  some 
Members of this House wanted  the 
postponement of some discussion and 
the agenda is chopped and changed. 
It is stated that at the request of cer
tain Scheduled  Caste members  this 
was done, but it is a patent fact that 
where the ruling party has  such a 
huge  majority the  opinion  of  its 
"Scheduled Caste members would pre
vail and it was quite possible to ascer
tain their opinion.  In that case it is 
but natural that we should have been 
given timely notice. Again and again 
we have been put in  this  position. 
We come to this House prepared for 
some Bills; suddenly some other Bills 
are brought forward and we cannot 
properly discuss  them.  That  Was 
what happened yesterday too.

Therefore, if we have to function 
properly as a House, both sides of the 
House have to be taken into con
fidence and certain exchange of opin
ion has to be made. That was why my 
party did not put certain amendments 
on the first day.  We wanted to hear 
many of our l̂iends here and watch

how they were going to argue  th 
case.  When we found that Govern 

ment themselves were abandoning th 
issue, we thought that some sort of j 
round table conference would  tak 
place.  Many of us are anxious tha 
this Bill should go through.  We d< 
not want a progressive measure  o 
this type to be stalled for a  minut 
longer on account of some constitu 

tional or procedural difficulties.

But when we found the motion oj 

the Order Paper which came to us las 
night, naturally we rushed togethei 
discussed the matter with  all  th< 
seriousness at our command and cam< 
to certain conclusions.  We do fee 
very strongly that the majority part; 
has been at fault in not drawing u) 
rules of procedure for  joint  selec 
committees.  It is their duty to se 
that the legislative machinery work 
properly.  At the same time, out o 
fear that this Bill might be shelved 
as it has been shelved again  an< 
again, we thought that we might pro 
pose a compromise, a compromise onl: 
once.  We want to make it clear tha 
it should not be treated as a precedent 
but for this once; because there is 1 
history behind this Bill, we  woul( 
welcome some sort of rules  whicl 
would guide the proceedings of  th< 
joint select committee composed  o: 
Members of both Houses.  The ques 
tion of the two Houses is not of ow 
doing.  We do not stand pledged tc 
a bicameral legislature. But you hav€ 
brought it into being.  When Parlia
ment consists of two Houses it is onlj 
right that we should co-operate with 
each other and find out how we could 
act together in the interests of  the 
people.

Because there are certain defects in 
the way legislation has gone through, 
in the way the rules of  procedure 
have .been drawn up, we  thought 
that at least for this once we would 
suggest a sort of compromise that this 
Joint Committee should function ac
cording to rules drawn up In accord 
between the Chairman of the Council 
of States and the Speaker of  this 
House----
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Dr. Lanka Sundaram: No.

Shrimatl Rena Chakravartty: Let
me proceed.  You had your say.  We 
heard you in patience, and I think I 
have every right to put forward my 
point.

Therefore I also suggest that the 
presiding officer of the Joint Com

mittee should be agreed upon by the 
Chairman and the Speaker,  because 
both the Speaker and the Chairman 
have come into existence with the sup
port of the ruling party.  They can 
agree, and after all they could draft 
these rules.

It is only in this way we feel that 
we will be, in this one instance, able 

to get through this Bill.  Otherwise 
what is the consequence?  If today 
we have to draw up the rules of pro
cedure, it will take a couple of days. 
After that it has to be discussed in this 
House, and then it has to be discus
sed by the Upper House.  The sum 
total of it will be that the entire ques
tion will be shelved again this session. 
And it will not come in the next ses
sion which is heavily  booked  for 
budget discussions. This is the  sum 
total.  Therefore all that we  very 
categorically state is that the entire 

situation has been brought about be
cause of the failure of the Govern

ment and because of the Leader and 
the Deputy Leader.  We feel in the 
circumstances some sort of compro
mise should have been brought  for
ward instead of just bringing the same 
resolution as was postponed at  the 
instance of the Deputy Leader.  With 
these few words I would like to put 
our position before the House.

Shrl U. M* Trlvedi (Chittor): Sir, 
on a point of information.  I would 
like to put one question before  the 
Prime Minister speaks. The question 
is only this much.  Does this motion 
mean that we Members of the House 
of the people are precluded from ex
pressing our opinion whatsoever for 
the benefit of those of our Members 
who will go into the Select Committee, 
and are we to sit as mummies?

Afr, Deputy-Speaker: On the merits- 
of the Special Marriage Bill?

Shri U. M. Trivedi: Yes.

Mr. Deputy-Speaker: We were dis
cussing the procedure first.

Shrl Jawaharlal Nehru: Mr. Deputy- 
2ker, I am full of admiration of 

the vigour and animation, devoid of 

all sense, that can be put forward by 
the hon. Member opposite.  I admire 
her vigour in this matter and  the 
enthusiasm she shows but, as often 
for a wrong cailse.

I really have been trying very hard 
to understand  wherein  I  or  my 
colleague have erred in this matter. 
The hon. Member referred to a grave 
constitutional crisis and to something, 
happening and something not happen
ing.  What has happened?  I say the 
resolution that has been put forward 
is simple, logical, absolutely correct. 
{Interruption).  We have also, afiftrt 
from our poor knowledge of  law,, 
legal advice.  I cannot of course take 
up the legal niceties of lawyers. But 
I. do submit to this House that if they 
consider this matter coolly they will 
see that there is absolutely no desire 
to by-pass anybody or not to consult 
anybody.  Members opposite or any 
one.  But it never struck me  that 
there was a bit of a doubt about it. 
Maybe I was  wrong,  maybe  I  am 
limited in outlook or I did not think 
of it.  But it did not strike us that 
there was the slightest doubt about 
this.  And therefore we put up  a 
simple resolution.

There is no doubt about it if I may 
say so, that a joint select committee 
is provided for in our Rules, Consti
tution, etc.

Some Hon. Members: No.

Mr. Deputy-Speaker: Order, order. 
There is a reference to joint  select 
committee.

Shri Xawaharlal Nehru: There are 
references all over the place.  I do 
not mean to say that a joint committee 
can be imposed on either House. Of 
course not  But provision la made
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for a joint select committee.  If so, 
no interpretation which puts an end 
to that provision, which makes it im
possible of bo’ng held can be a correct 
interpretation.

A Bill can originate in this House 
'or in the other House.  And if a 
joint select committee is to be  had, 
then in the House in which it origi
nates—in that House—steps must be 
taken for the joint select committee. 
It is then open to the other House to 
:agree or îot to agree.  That is ob
vious.  But the House in which the 

Bill originates remains seized of that 
Bill; the other House is not seized of 
it except in so far as it agrees or does 
not agree to send Members to  that 
joint select committee.

Now, I am not going deeply  into 
that matter.  I do not wish to  take 
“time which other Members might. My 
colleague the Law Minister or  the 
Home Minister will deal with it.  I 
intervened because there is so mucn 
being said about rules being framed 
and the rest.  Well, certainly  have 
rules framed.  But, hon.  Members 
must see that there are certain rules 
already and, as it happens, the rules 
of the Council of States §uid the rules 
of this House are, practically speaking, 
identical in regard to select  com
mittees

Shri S. S. More: But not joint select 
committees.

Shri Jawaharlal Nehru: There are 
no rules for joint select committees. 
But a joint select committee is also a 
select committee. By adding the word 
'‘joint” it does not become anything 
other than a select committee.  The 
only question that might arise in this 
matter—the jrest is perfectly clear, 
the rules are there—is who should be 
the chairman of that committee.

Shrimati Renu Chakravartty: The
rules are not there.

Shri Jawaharlal Nehru: Rules are
there for select committees. They are 
iden̂tical rules.  If there is a  joint 
select committee the only  question 
that might arise is who should be its 
■chairman.

Shri S. S. More: Sir, the Leader of 
the House says that there are rules. 
Suppose the joint select  committee 
functions with fifteen Members from 

the Council of States and thirty Mem
bers from this House, what about the 
quorum?  What  constitutes  the 
quorum?  Will there be a  separate 
quorum for each group?

Mr. Deputy-Speaker: All this was 
said.  Let the Prime Minister go on.

Shri Jawaharlal Nehru:  Sii*, ob
viously it functions as a single com
mittee, not as two groups  meeting 
with separate quorums.  Let us have 
the most detailed rules, comma, full- 
stop, semi-colan and all that.  I have 
no objection. (Interruption).  There 
is a certain confusion due to the fact 
that hon. Members have not  really 
looked into the matter and they have 
been led away by the specious logic 
of an able lawyer like Mr. Chatterjee. 
I might say he argued the case in 
which I am sure there was nothing to 
believe. But he is an able lawyer and 

he can put forward a case----

Dr. N. B. Khare: The Prime Minis
ter himself is an able lawyer.  Why 
does he not answer it’

An Hon. Member: He is not  the
Law Minister.

Shri Jawaharlal Nehru: I submit
that there can be, obviously, a joint 
select committee under the Consti
tution and the Rules.  In order  to 
have a Joint Select Committee, only 
that House in which a Bill is intro
duced can take the initiative.  Ob
viously, the other House cannot, be
cause it has nothing before it to take 
the initiative.  That House, whichever 
it may be, takes the initiative  and 
says: we should like to have a Joint 
Select Committee.  That House then 
approaches the other House and says, 
we will be very glad if you are good 
enough to join the Select Committee, 
or put it as you like.  The  other 
House may agree or may not agree. 
But, the originatirg House is seized 
of the Bill: the other House is not 
seized of the Bill at all till it finally 
comes, passed by the other  House.
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Therefore, all this argument is rather 
pointless, because the other House is 
not seized of the Bill.  It is wrong to 

say, if I may submit my opinion, that 
by agreeing to the other House...

Dr, N. B. Khare: How can you
marry without there being a bride?

Mr. Deputy-Speaker: Let there be 
no interruption.  Let us  be  more 
serious about this matter.  So  much 
of discussion has taken place.  Let 
this matter be decided.

Shri Jawaharlal Nehru: The hon.
Member’s intervention on this occa
sion at least is rather helpful. I do not 
know whether he wants that the bride 
should have two husbands or  the 
husband should have two wives. We 
object to both, I may tell him.

Dr. N, B. Khare: As many wives
as he can provide.

Shri Jawaharlal Nehru: It is obvious 
therefore that the Joint Select Com
mittee can neither have two fathers 
nor two mothers.  It must deal with 
one House. The Members of the other 
House are invited to help, to co-oper
ate in the fullest measure, in fact, not 
only to co-operate, but dominate the 
scene, because of their number. That 
is a different matter.  So that, you 
cannot have a Joint Select Committee 
except when it is responsible to  the 
House which is seized of the  Bill, 
because the other House is not seized 
of the Bill at all, except when it finally 
comes up.  It is a matter of conven
ience.  The two might consider  to
gether so as to save time, and get the 
best judgment out of a number  of 
selected people from both the Houses, 
from the report.

Therefore, I do submit, if I may re
peat, that there can be a Joint Select 
Committee under our  Constitution: 
there is no doubt about it.  Secondly, 
the House where the Bill is originated, 
requests the other House to partici
pate.  The other House may or  may 
not pai-ticipate. Nobody can force any 
House to participate.  But, if it parti
cipates, it participates by  sending 
Members, still on the assumption that

the other House is seized of the Bill. 
It participates  without  committing 
itself to the general principles of the 
Bill, because, they have not been dis
cussed in the other House.  How can 
you ây that they have  committed 
themselves without discussing?  That 
is a perfectly legitimate  argument. 
Therefore, when you consider a Bill in! 
a Joint Select Committee, the report; 
should be to the particular  House 
which is seized of the Bill.  They do- 
not report to the other House.

Shri S. S. More: What  is  your
authority for this particular  state
ment?

Shri Jawaharlal  Nehru: Which
statement?

Shri S. S. More: That the report of 
the Joint Select Committee will  be 
submitted to that House: is there any 
procedural authority?

Mr. Deputy-Speaker: That is  the
motion.

. Shri Jawaharlal Nehru: The autho
rity is, if I may say so in all humilitŷ 
commonsense.

Shri S. S. More: No, Sir.  I am
sorry; in the U.K. they have a lot of 
commOnsense in the matter of pro
cedure.

Mr. Deputy-Speaker: This  kind  of 
interruption does not help any one. 
The hon. Prime Minister has  been 
saying that the Bill originated in the 
other House, that it is open to them 
to appoint a Select Committee or  a 
Joint Select Committee, that they are* 
seized of the Bill, that it is open to this 
House to consent or not, that if it 
consents, it will be naturally subject 
to the jurisdiction of that House and 
the report has to be sent to  that 
House.  All this, he has been saying. 
categoricall3̂

Shri Jawaharlal Nehru: It can only 
report to the House which is discus-̂ 
sing the Bill.  It cannot send the re
port to the House which has not con
sidered the Bill even in the  initial 
stages.  It has no meaning.
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The only matter which is not clear 
in this matter, although I think there 
is no doubt about it, is as to  who 
should be the chairman of the Com
mittee.

Shrlmatl Sucheta Kripalanl  (New 
Delhi): That is the least part.

Shri Jawaharlal Nehru: I do submit 
that there can be only two ways of 
having a chairman.  One is for the 
initiating House, whether the Speaker 
or the Chairman, to appoint a chair
man or in the alternative, one may 
have the convention of the chairman 
being elected by the Committee itself. 
It is a possibility.  The hon. Member 
Shri N. C. Chatterjee referred to the 
Australian procedure. Why he quoted 
from Australia, I do not know.  I 
know nothing about the Australian 
Constitution; nor has anybody  been 
influenced by it.  Nor do we go to 
Australia for precedents.  Even ac
cording to our own Constitution, we 
have been referring to the procedure 
In the British Parliament.  That pro
cedure is more or less the same as I 
have detailed just now. That is, either 
House can initiate and the other House 
may or may not accept. 'They nomi
nate equal number of Members. That 
is neither here ngr there.  There, the 
Joint Select Committee selects  the 
chairman.  That is a possible proce
dure which one may have.  I think it 
would be rather odd for one House to 
be seized of the Bill and be dealing 
with it and for the  Chairman  or 
Speaker of the other House to assume 
the responsibility and burden of ap
pointing the chairman and  issuing 
instructions,  when that House is not 
seized of the Bill.  You will be put
ting him in an embarrassing position. 
Of course, it may be desirable  that 
whether it is the Speaker or the Chair
man. in regard to a Joint Select Com
mittee. he may consult the head of the 
other House in appointing the chair
man.  I think that was possibly the 
intention. I am not quite sure, of the 
proposed amendment of  the  hon. 
Member opposite.  It would be quite 
feasible and proper.  But, it would 
not be right to tell them to do so. It

is a matter of convention that the onê 
may consult the other and appoint, 
the chairman.  As a matter of  fact, 
there is no harm at all in that.  If I 
may put this case before the House, if 
this House desires to have  a  Joint 
Select Committee, we send a request 

to the Council of States that we should 
like some of their Members to  join 
the Committee and  they  accept  it. 
Well, our Speaker then naturally ap
points the chairman.  There is noth
ing to prevent  our  Speaker  from 

choosing the chairman from the other 
House.  In fact, there is a case  in 
which he chose the chairman from the 
Members of the other House.  We' 
have had two Joint Select Committees 
already.  In both these  cases,  the 
initiative was taken by this  House. 
This is the first occasion  when  the- 
initiative is being taken by the other 
House. There appears to be no reason 
why the same convention should not 
apply to the other House.  It should 
be open to the Chairman  of  the 
Council of States, if he so chooses, if 
he likes, after consultation with  the 
Speaker or without it, to choose one 
of the Members recommended by this 
House for the Joint  Select  Com
mittee as chairman.  I quite  agree 
that it would be desirable for all these 
things to be put down in black and 
white, for our  guidance,  for  the 
guidance of both the Houses, to pre
vent any misunderstanding or  dis
pute arising.  That should be  done. 
That is a matter really for the Speaker 
and the Chairman.  I think in  some 
matters they have done so.  Actually, 
for instance, in the matter of a Joint 
Session, they have  consulted  and 
framed certain rules and the President 
has issued them.  That can be easily 
done, if there is any doubt. I do wish 
to assure the House,—if I may say so, 
the hon. Member opposite has rather 
hurt me by accusing me in this parti
cular matter—I may be guilty in other 
matters—of ignoring the Members of 
the Opposition—this is not a  party 
matter.  Obviously, it has nothing to 
do with our party or any party. This 
is a  matter of both the Houses. Wo 
do not deal with this matter in  any 
party sense at all. We want to main
tain the prestige of this House and the-
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other fiouse too.  They are parts of 
the structure of Parliament.  I do 
submit that we should find ways and 
means of the closest co-operation bet
ween tne two Houses and not try to 
interpret rules and frame rules which 
might lead possibly to friction.  Each 
House, within the terms laid down in 
our Constitution, is independent.  If 
there is a sense of hostility between 
the two Houses, both suffer as Parlia
ment is an organic whole.

Therefore, I do submit that our ap
proach should be a friendly approach, 
consistently with the Constitution of 
course.  There is no question of our 
going beyond that.  But in this parti
cular moment at no moment did it 
strike me that there was any  doubt 
about this interpretation.  We discus
sed it.  We consulted  our  lawyers. 
They said it is perfectly clear  and 
therefore we put forward a simple 
Resolution—an identical resolution, if 
I may remind the House, such as was 
adopted in this House twice.  We 
have had two Joint Select Committees, 
and nobody raised any objection then. 
Now, this Resolution is quite identical, 
excepting that this Resolution eman
ates from there, and the other  two 
emanated from the House of the Peo
ple. We are just following a conven
tion that has been laid down.  No
body objected then.  It came as  a 
great surprise to me that  objection 
was taken here.  What I am pointing 
out is it is absolutely no intention of 
mine to ignore any opinion.

And then, day  before  yesterday, 
when this matter came up, the moment 
I came back it was over then; I was 
told that this Resolution had  been 
postponed for two days. My colleague 
had said so.  Nobody even then sug
gested that there was going to be any 
change in the Resolution or anything 

else.

Dr. Lanka Sundaram:  May I ask
for a clariflcolioa from the Leader of 
the House on  two  very  important 
points? I will state them very briefly.

The Leader of the House just  now 
said about a Rule being framed.  I 
dare say he is aware of the fact that 
the other House sent its draft Rule 
80-A—exactly the rule which it wants 
to mVike now. And you were, Sir, the 
Chairman of the  Rules  Committee, 
and you know what exactly happen
ed. Will he re-commit it to the Rules 
Committee now? There is still time.

And the second point is, once  a 
new Rule is fcamed, then this motion- 
can be taken ud. I am not trying to 
indulge in dilatory  tectics.  It  is a 
matter of merits because the entire 
gamut was gone through by the Rules 
Committee.

Shri Jawaharlal Nehru:  The lyjii.

Member referred to certain draft Rules 
sent by the Rules Committee of the 
Council of States to the Rules Com
mittee of this  House. They were ac
cepted subject to three or four points 
that this Rules Committee raised. As 
a matter of fact there was only one 
point raised—others were, for instance, 
saying that this will not apply to finnn- 
clal Bills.  Of course, another  point 
was about quorums. There should not 
be separate quorums. Certainly, we 
should not have  separate  quorums. 
That is to say, the sole point of dilter- 
ence,—I won’t say difference because 

the matter was not considered; it was 
a draft put forward and a draft reply; 
nobody has had time to consider the 
matter further—really the only point 
for further consideration for the mo
ment is the question of the chairman. 
There is no other question  at  all, 
because the Rules for normal Select 
Committees apply, and as I have said 
the Rules are indentical—the House of 
the People Rules and the Council of 
States Rules. There can be no dis
pute about indentical rules, but  the 
question of the chairman certainly is 
there, and I have submitted what I 
have to say about the chairman.

I will just repc?at that  we  have 
followed in this matter the identical 
procedure that has been followed in 
this House when a Joint Select Com
mittee was formed. Twice it has been



2̂83 Special Marriage Bill  16 DECEMBER 1953 Special Marriage Bill 2284

'done, and on one of these occasions, 
whUe this House initiated this  pro
cedure, our Speaker actually appoint
ed a Member of the Council of States, 

whose name came from  the  other 
House, as chairman of that Commit
tee. So, it was really surprising that 
“ when we follow what we have already 
done there should be so much mis
understanding or feeling that this is 

something new, that a grave consti
tutional crisis has been created.

Mr. Deput̂-Speaken In view of the 
statement  clarifying  matters  raised 

•on one side or the other, is it neces- 
:sary to pursue this matter?

Shri S. S. More: It has only been 
anystified.

Shrimati Renu Chakravartty:  May
I ask one question? On one occasion 
he says that there is necessity  for 
•certain rules to be set down. On the 
•other hand, he says there is no neces
sity because the Rules are identical. 
Therefore, are we to have a set of 
Rules, or will we be Just guided by 
certain conventions  from  time  to 
time?

Mr. Deputy-Speaker:  He has said
the existing rules are enough.

Shri Jawaharlal Nehru: I have said 
about one particular  matter,  about 

the chairman, there is no rule. In re
gard to other  matters  there  is  no 
■difficulty at all. but it is a good thing 
for this matter to be considered by 
the Speaker and the  Chairman,  so 
that formally things  may  be  put 
down, and there might be no  mis
understanding. I say ‘'identical** after 
referring to that Rule and this Rule 
and other papers that  people  have 
referred to. Let us have it all toge
ther. It is desirable to put it down, 
'but at the present moment there Is 
no difficulty. I would have liked the 
Rules to be there, of course, now, but 
1 do not think there is any major diffl- 
<iulty in going ahead now. Later, let 
Ihem be put down, and I will certain
ly request the Speaker and the Chair
man to meet and settle this—or their 
Hules Committees as the case may toe.

«03 PSD.

But there is no difficulty, and I am 
anxious more particularly in the mat

ter of this Bill that there should be 
no further delay. Really, if I may con
fess, we suggested this Joint  Com

mittee some time back because we 
thought that will save  time.  Somf> 
times the so-called shortest cut takes 
a longer time, because if we had not 
suggested this, this  would  probably 
have been passed by the Council of 
States by this time and this Bill would 
have come up here, but  because  of 
these objections  raised  and  other 
things, it has been hanging there and 
it is hanging here, and I am not sure 
it is the shortest way of dealing with 
matters iii the future.

Shri G. S. Singh (Bharatpur-Sawai 
Madhopur); May I ask for one clari
fication?

Mr. Deputy-Speaker: l will ask one 
or two representatives to speak.

Shri G. S. Singh: May I  ask  one
point of clarification from the Prime 
Minister? I am not a lawyer. He said 
that this House is not seized of  th? 
contents of the Bill, therefore the Mem
bers are not seized of the contents of 
the Bill.  The Members who will go 
to the Joint Select Committee are sup
posed to express the opinion of  the 
House. How will they be able to ex
press the opinion of the House, if they 
are not seized of the contents of the 
Bill?

Mr. Deputy-Speaker: We will go to 
the other portion. I will call one or 
two  representatives,  Mrs.  Sucheta 
Kripalani and one or two others  to 
speak with respect to this matter, if 
furthei clarification is necessary.

Shrimati Snoheta Kripalani: I do not
think I have to assure you that we are 
as anxious as the Leader of the House 
to see that the Bill is passed as ex
peditiously as possible.  We  equally 
support and accept the principles of 
the Bill. At the same time, we  are 
really not against  the Joint  Select 
Committee af such, but our objectioa
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is about the procedure that has been 
adopted. I am afraid the explanation 
that the hon. Leader of the House 
has given does not clarify the posi
tion any more for us. It may be true 
that we are lacking in commonsense, 
but with the sense we have we are 
not able to get any further clarifica
tion from the statement of the Leader 
of the House.

I think a constitutional impropriety 
has been committed in the procedure 
that was adopted and it is not the 
Mem.bers of the Opposition alone who 
took this view. It was more than ob
vious on the 14th that there was una
nimous opinion about this. The speech
es were first initiated from the Cong
ress ranks. I do not know what the 
opinion  of  the  Con/̂ress  Members 
would be today after they have had 
a discussion in the Party and after 
they have received a whip. But I feel 
that when such a large number of 
Members hold that a  constitutional 
impropriety has been  committed,  it 
shows that there is some lacuna or 
flaw in the position as it exists.

Then the hon. Leader of the House 
has said that the matter is  simple, 
there are no diflficulties. The only diffi
culty is about the chairman. To my 
mird that is the least part of the 
difficulty. There are two  difficulties 
which are disturbing me. Number one 
is that we have not accented the prin
ciple of the Bill, how do we go into 
the Select Committee? The procedure 
laid down in the Constitution in pass
ing a Bill is that first we accept the 
principle, then it goes to the Select 
Committee, then it comes for detailed 
consideration; then the third reading. 
How do we square the procedure when 
adopted with the procedure laid down? 
We are not seized of the Bill, but we 
go to the Select Committee for discus

sion.

The second difficulty to my mind 
is that the Select Committee will re
port to the Council. The Council of 
States will brin̂; in necessary amend
ments, will pass it and after that the 
Bill will come to us. Then, after we

have sat in the  Select  Committee, 
after we have finished the second stage 
of discussion, we come back to ths 

first stage of discussion. I am not a> 
lawyer. As I said, Members of the 

Opposition  cannot  boast  of  their 
.brains, but we fail to understand this 
strange procedure. We feel there  is 
some great procedural flaw  in  the 

methods we are trying to adopt

I would also draw your attention to 
the fact that Constitutions are not onlŷ 
written down. Constitutions are evolv-̂ 
ed from day to day, they are build up 
by tradition. Therefore,  it  is  very 
necessary that we should be meticu
lously careful in regard to procedural 
matters. We cannot brush aside pro

cedural matter as something not of 
great importance. It is of very great 
importance to see what decisions we 
take today, how we proceed, so that 
in future it becomes a matter of guî 
dance. Therefore, I would like to em
phasize ihp fact that in spite oft/he 
arguments put forward by the hon. 
Leader of the House, we feel that a 
constitutional impropriety,  is  there, 
as has been ably placed before the 
House by Shri N, C. Chatterjee. It is 
a matter of surprise that the  rules 
have not yet been framed. Article 118
(3) of the Constitution reads:

“The President, after  consulta
tion with the Chairman  of  the 
Council of States and the Speaker 
of the House of the People, may 
make rules as to the  procedure 
with respect to joint sittings of, 
and communications between, the 
two Houses.”

This is the only reference to a joint 
sitting in the whole of the Constitu
tion. One and a half year has elaps
ed since this Parliament  came  into 
existence, and yet we find that these 
rules have not been framed. I under- 
stand—if I am not wrong—that last 
time when a Bill was referred to a 
Joint Select Committee, the Members 
of the Upper House did raise an ob- 
jection» .but somehow or  other,  the
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matter was brushed' aside, and  the 
Select Committee met. So, again 

and again when the same constitution
al difficulties are arisinjj, it is  time 
that we frame our rules, and put mat
ters on a proper footing.

That is all that I want to say.

Dr. N. B. Khare: I am rather my
stified by the hon.  Prime Minister's 

exposition. If the position is so simple 
as that depicted by him,—I want to 
know from you, Sir,—why was the dis

cussion of this  motion postponed the 
other  There was no need for any 
postponement.

Shri Sarftnn:adhar Das (Dhenkanal- 
West Cuttack): May I seek a clarifi
cation from the hon. Prime Minister? 
The hon. Leader of the House explain
ed that this House is not seized of 
the Bill yet. and yet hon. Members of 
this House will go on the Select Com
mittee, and as Shrimati Sucheta Kripa- 
lani stated, it would  be  passed  by 
the Council of  States,  with  some 

amendments.  After  that, when  it 
comes to this House, will this House 
be entitled, if necessary, to send it to 
a Select Committee ht its own?

Shrimati Sucheta Kripalani: That is 
a good point. '

Shri Jawaharlal  Nehru:  After  a
Joint Select Committee has reported, 
you cannot have another Committee 

on the Bill.

Shri Raghavacharl (Penukonda): I 
wish to say it is most  unfortunate 
that Government have taken up a posi
tion by introducing this motion, which 
is opposed to the Rules and the Con
stitution, The hon.  Prime  Minister 
stated that he depends upon two main 
grounds. The first is that precedents 
have already; happened, this  House 
has called upon the other House  to 
join in a Joint Select Committee, and 
they have joined. The other argument 
that he has given is that there is a 
mention of Joint Select Committees in 
the Rules of this House as well as in 
those of the other House. Therefore, 
the prcx*edents and the  mention  of 
Joint Select Committees in the Rules

of both the Houses are sufficient, ac» 
cording to him, to ignore the consti
tutional impropriety, and  the  other 
circumstances that have now been urg

ed against this motion. '

So far as the precedent is concern
ed, I would at once submit that the 
precedent is no doubt there. But  it 
cannot be justified on the ground that 
the other House had not objected to 
it.  It is an illegal procedure that was 

adopted, and the  precedent  cannot 
justify that illegal procedure. Simply 
because we asked them, and they agre
ed, and the matter hag gone on, now, 
are we bound to accept when  they 
ask us to join? There is no question 
of reciprocating the same way.  It is 
purely a question of  doing  things 
legally and constitutionally. So, when 
this House has raised  an  objection, 
and hon. Members have urged many 
arguments in favour of that objection, 
I would say, it would not do simply to 
argue like a lawyer spcciously, but you 
had better catch the essence of the 
point. It would not do to say: Is it not 
provided under the Rules that a’Joint 
Select Committee can be there? It is, 
but it arises, only after the Bill is 
introduced in this House, its principle 
is accepted, and so on. Therefore simp
ly to say there is mention  of Joint 
Select Committees  in the R(iles is no 
argument. When a point arises, that a 
thing is not in conformity with the 
rules, whoever may raise the point, 
you cannot cavil at him, you cannot 
be angry with him, and you cannot 
call him names, but you must certain
ly solve the situation; and the  best 
way of solving the situation, as the 

hon. Leader of the House  ha.s also 
conceded is first to frame the rules; 
and those rules can be framed. Under 
the Constitution, until the rules are 
framed, if any rules are inconsistent 
with one another, it will be the Rules 
of the Dominion of India's Legislature 
that will prevail.  There was no such 
thing, because there was  only  one 
House at that time;  but  now  the 
other House is also there.  So, when 
any Rule has to .be made, which Is 
applicable to both the Houses, it Is 
the (President that can ,do it, after 
consulting the Speaker of this House
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and the Chairman of the Council. Ir
respective of the authority which has 
to do it, and irrespective of the pro
cedure that it has to adopt, you do 
not even want to respect and honour 
the precedent in the British  Parlia- 
Tnent, which was read out  by  Shri 
N. C. Chatterjee; and you want to ig
nore all these improprieties, without 

solving the problem. The only way out 
would be first to regularise the Rules, 
and then introduce this Bill.

As I said earlier, it is most unfor
tunate that a Bill on which most par
ties are agreed, and in regard to which 
most Members are anxious  that  it 
should be passed, should have  been 
delayed so long, and  as  the  hon. 
Leader of the House has stated, though 
there was an anxiety to gain time, 
still it has actually resulted  in  the 
loss of time, because a Joint Select 
Committee is to be appointed, and all 
this will necessarily  lake  time.  I 
would, therefore suggest that the rules 
should be rê[ularised as expediously 
as possible, and the proper procedure 
followed, rather than  an  irregular 
procedure forced on the House, most
ly depending upon—I might  be par* 
doned to pay, the question of prestige 
al̂o comes—the <fa(clt ;that 'we have 
started the thing, and we shall get 
through it with our majority, I think 
such a course is most unjust and un
fair, so far as the rights of the House 
are concerned, more so, when it is in
consistent with the Constitution and 
the existing set of Rules.

Shri Frank Anthony  (Nominated— 
Anglo-Indians): I have listened with 
some attention to the hon. Leader of 
the House and may I say that I am 
almost in entire agreement with him? 
T think that it is  unnecessary  and 
rather a waste of time for us to get 
into the agitated subject about  who 
should .be the chairman, or who should 
not be the chairman of a Joint Select 
Committee. The only point which has 
struck me is this, that while it is per
fectly all right, if a Bill is initiated 
in the Upper House, for that House to 
«end down a motion for a Joint Select

Committee, I do  think  that  there 
should be some qualification to this 
particular right to send down a motion 

for the appointment of a Joint Select 
Committee. I do not think it would at 

all ,be exceptionable, if this was done, 
where the Bill is not of a fundament
ally controversial character. What, I 

think, is worrying the hon. Members 

of the House i$ this,  that although 
there may not be any intention be
hind this motion from the Council of 
States, yet, in fact, this Bill is one 
which is of a’ highly and fundamental
ly controversial character, and that by 
adopting this procedure, the effect is 
that this House is shortcircuited in its 
capacity to give full expression to its 
point of view. That, I, think, is the 
point at issue. I do not think we are 
opposed to this principle of a  Joint 
Select Committee. I for one am  not 
over-agitated about who the chairman 
should be, but I do think it would 
be salutary, if we subscribe to this 
convention that where a Bill is of a 
controversial character, this procedure 
should be adopted, that it may be con
sidered in a particular House first, that 
House may appoint its  own  Select 
Committee sand then pass  it, after
wards when it comes to  the  other 
House, they also appoint their own 
Select Committee, and in this  way 
you get the fullest expression of opi
nion, and there will  be  no  feeling 
among Members that there has been 
some attempt to shortcircuit  a  cer
tain point of view which may not be 
held by Government. That is the only 
point that I wish to underline.

S&rdar Hukam Singh  (Kapurthala- 
Bhatinda): Sir, I fail to appreciate the 
argument that has >̂een advanced by 
my hon. friend Shri Frank Anthony. 
We cannot have different procedures 
in the case of Bills which are contro
versial, and others  which  are  non- 
controversial. Certainly we shall have 
to formulate a procedure that  might 
be adopted in either case, whether the 
Bill that comes before us is of a con
troversial nature or not.  When  we 
have heard all these arguments from 
various hon. Members, we shall have
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to admit that there is a lacuna in our 
Rules of Procedure.

Though a Joint Select Committee is 
envisaged, the procedure is not provid
ed—what procedure they would follow 
when such a Committee is appointed. 
Therefore, we are at a loss here to 
c'learly follow the procedure that is 

most apt in such cases. So far as our 

rules’ provide, unless the introduction 
stage is passed, we cannot discuss it. 
we cannot subscribe to the view that 
we cannot have anything to do with 
it. If certainly those rules are to be 

followed—which we have at  present 
and have been following so far—then 
we cannot subscyribe to the view that 
we should join at this stage.

Another argument has been  given 
by the hon. the Prime Minister, that 
we would not be committed  to  the 
principle; we would not  have  been 
seized of this Bill at all. If that be 
the case, then the old BJnglish law, 
the English procedure that was  just 
read out by Mr. Chatterjee, ought to 
have been followed. Instead of the 
Council of States appointing  a Joint 
Select Committee and sending it on to 
us with that established, fact that we 
should join in it,  a  request  should 
have been made prior to that stage 
and an enquiry  made  whether  we 
would agree to join that Committee 
if that is appointed. That would have 

been the apt procedure in that case. 
And even now there  is  no  option. 
Either that procedure followed in the 
British Parliament should be adhered 
to and the Council of States should 
send in  a request without making an 
appointment of the  Committee  and 
sending those names to us, or if that 
is not possible—now they have gone 
to that stâe—then the only choice is 
that we here shall have to adhere to 
our rules. Those rules have to be fol
lowed and this House cannot accept 
any other  procedure,  unless  subse
quently the Speaker and  the  Chair
man both meet and  formulate  some 
rules for the guidance of  the  Joint 
Select Committees that are  constitut
ed. Therefore, the only course that is 
left to us now is to wait for a  few 
days—two or three days—and let the

rules be made which we can act upon. 
It is not a matter of ordinary slgnifl- 

cance and there is no desire on the 
part oifl any Member̂ to adopt any 
dilatory methods. We do not want to 

retard the progress of this Bill; per

haps we might be more anxious to 
have it seen through than others who 
are supporting this Motion. But cer

tainly we want that the procedure that 
is set down in our rules  should  be 
followed strictly so  that  such  bad 
precedents might not be  made  for 
future.

Dr. Katju: Mr. Deputy-Speaker, after 
the Prime Minister’s speech, there is 
reaUy not much to be said. But may 
I clear one point at the very cutset? 
I am not approachmg this  question 
from a purely party point of view. I 
have, to the best of my ability, con
sidered it as a matter of  law  and 
constitutional procedure,  keeping  in 
view the position which this House 
occupies. We all know now, the parti* 
cular privileges which are vested in 
this House. 1 don’t propose to waste 
your time by referring to our excep
tional position in regard to financial 
matters, in regard to money Bill.<< and 
the responsibility of the  Council  of 
Ministers rto this House.  But keeping 
that all apart, there can be no doubt 
whatsoever that in the remaining legis
lative sphere, the position of the two 
Houses is equal, and the Constitution 
says that. Both of them can make their 
own rules and the Bills cannot .be in
troduced at one and the same time in 
both Houses. They can only be intro
duced in one House at a time. Then, 
after it has passed through that House, 
It is transmitted to the other House 
and the other House, deals  with it. 
If it concurs, then  it goes  to  the 
President; if it does not concur, then 
the matter is at large, and then neither 
the Chairman of the Council of States 
nor the Speaker can deal with it. The 
Constitution then steps in. The BUI 
being at large, both the Houses hav
ing dealt with it separately, the Con
stitution says that there should be m 
Joint sitting and we have the usual 

procedure.

Now the , point is  that  the  Biii 
being at one place for the time being.
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only that House can deal with It and 
that House is familiar with it. Take 
your own rules. I believe rule 74 says 

that, after introduction, as Mr. Chat- 
terjee pointed out, one of four mo

tions can be made—consideration, eli
citing public opinion, Select Commit
tee and Joint Select Committee. It is 

not then laid down as to what is the 
procedure to be  followed  when  a 
Joint Select Committee will  be  ap
pointed.

Shri Raĝhavachari: It  is  provided, 
Sir.

Dr. KatJu: Now, I come  to  this. 
When you come to the passage of the 
Bill,  then  you  transmit it  to  the 
Council of States.  In the  same way, 
when the Council  of  States  trans

mits, the Bill to you, then  in  rule 
14f) and the preceding rule 145, there 
are two clear  points,  clearly  laid 
down.  The  Council  of  States 
may have appointed a  Joint  Select 
Committee, but when the Bill comes 
before us, then rule 145 sa.ys that it 
shall be laid on the Ta*ble and then 
a motion shall be made for its con
sideration and the principle of the Bill 
and its general provisions may be dis
cussed. I  wish  to  emphasise  this 
because ôme hon. Members raised 
this point, namely, when  we  have 
become party to the Joint Select Com
mittee, what about our right to dis
cuss the general principle? Now, 145 
clearly prêserves that. Then you come 
to the second, and I emphasise rule 
346 because there you will see  that 
the right of the Council of States to 
appoint a Joint Select Committee  is 
clearly recognised. It is not as if it 
is only the House of the People which 
can appoint a Joint Select Committee. 
You yourself recognised in your rules 
that a Joint Select Committee can be 
appointed by the Council  of  States. 

The rule is this:

“Any Member ma.v (if the Bill 
has not already been referred  to 
a Joint Select Committee of both 
the Houses...) move as an amend
ment that the Bill be referred to 
a  Select Committee...”

Now, this clearly shows  that  the 
House was aware of this contingency.

Shrl S. S. More: There is no  word 
‘select* there, no Joint Select Com
mittee. It is only ‘Joint Committee’,

Dr. Katja: This i.<; what  the  rule 
says...

Shri S. 8. More: Please read it.

Mr. Deputy-Speaker: The hon. Min
ister may go. on. His interpretation is 
that it is a Joint Select Committee.

Dr. Katju: This is the rule. It is a 
Joint Committee. (Interruption),

This is just like Mr. ̂ More,  inter
rupting for no reason whatsoever. Are 
you dreaming of some Joint Commit
tee other than a Joint Select  Com
mittee?

Shri S. S. More: It is not a ques
tion of dreaming.

Dr. Katju: Well, the  Council  ap
points a  Joint  Committee—a  Joint 
Select Committee. If you go  to the 
rules of the Council of States, the pro
cedure is identical—the same.  When 
a Bill is introduced there, then one of 
four motions may be made—consider
ation clause .by clause, or eliciting pub
lic opinion or Select  Committee  or 
Joint Select Committee,

4 P.M.

Now my submission to you is this. 
It is not a Question of dignity or pre
stige; or of our being very big people 
and they very small people. They are 
completely equal. When we appoint a 
Joint Select Committee and when we 
ask the other House to come and send 
us names for association with the Joint 
Select Committee, under our rules we 
clearly say that the Joint Committee 
is appointed by us,  in  this  sense, 
namely, our  Speaker  appoints  the 
chairman, and  the  proceedings  are 
guided by that chairman.  Please re
member that  under our  Rules,  the 
Joint  Select  Committee  reports  to 
us. Please remember further that it is 
open to the Minister in charge or  to 
the Private Member in charge that he 
may withdraw the Bill altogether and
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thus make all tĥ labours of the Se
lect Committee completely infructuous, 
because it is a Select Committee and 
not the House itself. The House in the 
open session may discard every single 
recommendation of the Select Commit
tee and may go back.

Shri S. S. More: With this majori
ty.

Dr. Katju: Supposing you  take  a 

Joint Select Committee and supposing 
1 accept Mr.  Chatterjee’s  argument 
that in a Joint Select Committee ap
pointed by the Council of States, the 
chairman shall be appointed by the 
Speaker of this  House  and  every 
sipgle power should be Riven to this 
chairman, and so on and so forth, the 
report will not come here and that is 
quite clear. As the rule stands, the 
report will not come here; it will go 
to the Council of States. I do not know 
how it may .be presented. It may be 
open to the Council of States, if they 
so desire to disagree with every single 
proposal that might have been made 
by our 30 representatives  there.  To 
take another line altogether, because 
the Bill is before them, they are pos
sessed of the Bill, they are seized of 
the Bill and they pass the Bill,  we 
will be dealing with it  in a  formal 
manner when it is transmitted to us. 
Alter passage, it is on our Table and 
under Rule 145. we discuss the princi
ples and give them  an  order  very 
different from theirs. I  respectfully 
submit,—Mr. DeputyiSpeaker,  as  I 
said, I am speaking as a lawyer and 
you may take it for whatever It  is 
worth,—I do not appreciate all these 
objections. Supposing the two Houses 
make rules for the Joint Select Com
mittee, it is all right, but today the 
position is that there are no  rules. 
Now who  is  appointing  the  Joint 
Select Committee? The  Joint  Select 
Committee Is being appointed by the 
Council of States. When we appoint 
ui Joint Select Committee, it  is  our 
Committee and our rules which will 
apply. Do you mean to say that at pre
sent to a Joint Select Committee, which 
is appointed by us, our rules should 
apply, but to a Joint Select Committee 
appointed by them, somebody el*e*s 

' rules should apply?

Shri S. S. More: There  should  be 
some common rules.

Dr. KatJu: 1 accept that, but today 
there are no common rules. What is 
to be done?

Shri S. S. More: Frame them. You 
did not raise this point when you ap
pointed your Joint Select Committee 
last time.

Mr. Deputy-Speaker: The hon. Mem- 
.ber will kindly address the Chair.

Dr. Katju: I am a  very  sensitive 
individual, Sir. I don̂t understand the 
great bogey raised by Mr. Chatterjee. 
It is arguments like Mr. Chatterjee’s 
which really sometimes baffle or con
fuse one, as people say that  lawyers 
confound reason or make the better 
appear the worse reason. The matter 
is quite clear. There is nothing to be 
said about it. There is the Joint Se
lect Committee. There is  a  request 
from the other House “Will you please 
come?” It is open to this House to 
say *‘We will not come'’. It might be 
that we might follow the House of 
Commons* example that  before  we 
send a Bill, we would make a formal 
request “Will you  kindly  associate 
with us?'*

Dr. Lanka Simdaram: Why did you
not do so now?

Dr. Katjo: Today the difficulty  fa 
that that procedure has not been fol
lowed. I have not been able to appre
ciate the reasons which  have  been 
given, as if it is a question of inferi
ority or superiority or something very 
grave is going to be done if we go 
and sit there. We will be 30 in num
ber and  suppose the  chairman  of 
that Committee is appointed  by  the 
CWairman of the Council of State*, 
our number will not be affected; our 
nominees will be able to record their 
opinion; the report will go; it will be 
considered by the Council of States 

on its merits |nd it will come to us. 
Please do not  forget,  Mr.  Deputy- 
Speaker. as to what is the principle 
underlying all this procedure. It is a 
time-saving device, because Rule 146, 
which I read already, says that when
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you are considering a Bill which has 
been transmitted from the Council of 
States, you may appoint a Select Com
mittee of your own. provided a Joint 
Committee has already not been ap
pointed in that case.

Shrl Rai:bavacCiari: it Is an incor

rect statement.  The  prohibition  is 
that even  when there has been  an 
ordinary  Select  Committee  of  the 
Council of States, we could not have 
another Select Committee.

Dr. KatJu: The Rule says “(If the 
Bill has not already been referred to 
a Joint Committee of both the Houses, 
but not otherwise) move as an amend
ment th«at the Bill be referred to a 
Select Committee and, if such motion 
is carried, the Bill shall be referred 
to a Select Committee...**

Mr.  Oeputy-Speaker: What  Shri
Raghavachari refers to is  that  this 
has been deleted now. The original 
rule was so much modified that now 
even in a case where in  the  #ther 
House it has been referred to a Select 
Committee, there Is a prohibition. That 
has been admitted. It is only in cases 
where there is a  Joint Select Com
mittee that there is this prohibition.

Dr. Katju: The rule, as we framed 
originally,  went  further,  namely, 
that if the Council of States had ap
pointed a Select Committee of their 
own, limited to their own members, 
even then we could not have appoint
ed a Select Committee there.

Mr.  Deputy-Speaker:  But  the
power is no longer  there  for  the 
Council of States. Either you appoint 
a Joint Select Committee or you ao- 
point your own Select Committee.

Dr. Katju: I submit, therefor#, that 

so far as the legal or the  constitu
tional position is concerned, the mat
ter is quite clear. So far as thp right 
to discuss the principles of the Sill 
is concerned, that right is reserved 
to you under our Rule 145. Of course, 
it is open to hon. Members to say 
“We will not go there.*’ You may not 
igivc any reason whatsoever. You may

treat this Bill just like  prohibition 
and say “We will not go there.” How
ever, I do submit that this Resolu
tion is perfectly sound and in accor
dance with  the  existing  provision. 
There is no defect in it and all the 
dust which has been raised, namely, 
as to who should appoint the chair
man of the Committee, must be de
cided,  so  long  as  the  joint

rules  have  not come  into  force
or been  framed  yet, by  the  ex

isting rules. You appoint a chairman 
of your Joint Committee not because 
you are jsuperiort but because it is. 
your Committee. If they âppoint a 
Joint Committee, if  they  take  the 
initiative in constituting a Joint Com
mittee, they  will appoint its  chair
man. This is all that I have to say. 
So far as the question of merits is 
concerned, my respectful  suggestion 
will be now  that  this  debate  has. 
tfliken so much time already, if yoi* 
take a decision. Sir, that there is 
force in this point of order, we may 
straightaway appoint our thirty mem
bers and reserve the discussion wheifc 
ttie Bill comes back again.

Dr. Lanka Sundaram: May I draw
your attention to one point, Sir?  The 
hoM. Home Minister says we should 
adjourn discussion of this point and: 
nominate our peopfle—whatever  it 
may be. But the Speaker  announced 
a three-day debate on this particular 
motion. We have not even consumed 
one full day for it.

Mr. Deputy-Speaker: I  understood

the hon. Home Minister to say  that 
on this point, there is no real abjection 
to the jurisdiction of this House  to 
concur with the appointment  of  the 
Joint Committee and suggest  names. 
His suggestion is that, according  to 
him. if the principle is not  accepted 
or settled here, it may straightaway be 
sent to the other House, and the mat
ter may be discussed  after it comes 
back from that House. Therefore, the 
time of the House will be saved. That 
is a suggestion .Tiade  by the  non. 
Home Minister. If the principle is not 
going to be Anally settled here,  the 
acceptance of the BiU  one  way  or
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the other, is not concluded by the ac
ceptance of this resolution. But how
ever mucii, or to whatever little ex
tent does the House want to give ap
proval to the wishes of the several 
Members before it is referred to the 
Joint Committee or before the names 
are suggested, six hours have been al
lotted by the Business Advisory Com
mittee, out of which about 14 hours 
have already been taken  away—one 
hour and ten minutes the other day, 
and the rest  today.  Therefore,  six 
hours minus one and a half hours— 
four and a half hours still remain. I 
have no objection to  the  discussion 
on the general principles,—as to whe
ther the House should  concur  with 
this and appoint  Members,  suggest 
the names of Members,—being gone 

into.

Dr. Lanka Sundaram: As per your
direction, no more procedural or con
stitutional aspect will be discussed?

Mr. Depaty-Speaker: It has been 
concluded. Both  sides  have  been 
heard.  I consider that the objections 
that have been raised have been an
swered. The only point that was rais
ed was that under the  Constitution, 
there is a provision for a  joint  sit
ting of both the  Houses,  but  that 
provision is meant  for the procedure 
after the Bill is considered by both 
the Houses. It is true that the Con
stitution does not allow any provision 
for a joint committee or a joint select 
committee, but it is provided for in 
the rules. The rules can  be  framed 
by the Speaker under the Constitu
tion. No exception has been taken to 
the validity of the rules as to whether 
they are ultra vires or intra vires, I 
put the question specifically the other 
day but objection was not taken on 
that score. Therefore, under the rules, 
there is a provision for referring it to 
a Joint Select Committee.

The further objection that was rais
ed was that the question of referring 
it to a Joint Select Committee arises 
only after the Bill is  considered  in 
this House. That, to some extent, ap
pears to be going into the jurisdiction 
cf this House, as to whether we can

go into this matter at this stage or not. 
It is not a question of committing this 
House one way or the other, but is 
only a general indication of the opi
nion of the Members of this  House. 
We have precedents on this  matter. 
Already, on two prior occasions, some 
motions were carried by this House 
and sent to the other House.  Prece
dents have to be created and conven
tions have to be developed  in  this 
way without prejudice to this House 
considering in detail the merits of‘the 
Bill later, and giving its own opinioik 
—not concluding it by what is donê 
today. Therefore, there is no harm ioi 
allowing this resolution to be discus
sed. Hon. Members may be aware that 
with respect to such matters on cons
titutional practice, where objection is. 
taken to  the  jurisdiction  of  thi» 
House, the Chair has not taken the 
responsibility of deciding it by him
self. He leaves it to the House. There
fore, without any more discussion on 
the validity of the procedure or the 
lacuna or otherwise,—̂that portion has. 
concluded—on the merits of the mo
tion if any hon. Member wants to say 
anything, I will allow time  to  the* 
extent that is prescribed by the Busi
ness Advisory Committee.

Pandit Balakrishna Sliarma (Kanpur- 
Distt. South cum Etawah  Distt.— 
East): While discussing the  motion, 
will the House be perfectly  entitled 
to discuss the merits of the Bill also?'

Mr. Deputy-Speaker;  Oh, yes.  So
far as this is concerned,  I will limit 
the  time to ten minutes.  In some 
cases, of course, I might have to ex
tend it to 15 minutes. I will distribute 
the available time.

Shri P. N. Rajabhoi: I should  ask 
you one thing: ^at about the Report 
of the Commissioner for  Scheduled 
Castes and Scheduled Tribes?

Mr. Deputy-Speaker;  That  is  put 
on the agenda as  the  third  item. 
Therefore, the  hon.  Member  will 
kindly wait patiently.

n?T̂»rrr«iTf«f:?rr3r

i  w jd*Tr ?

:____
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'srTJĵn I 

«ft  t̂ o Tnro>sr: w spar ̂<rr

Mr. Deputy*Speaker: Hon. Member 

wants to go away from the  House? 
The Hon. Member must sit till  the 
end of the day and find out what will 
happen exactly. He should not have 
too many engagements. So far as this 
measure is concerned,  it will go on 

till 5.30. There  is  another  motion 
which will be taken up for discussion 

at 5-30.

Shrimati Renu Chakravartty: When 

we discuss this motion, we shall be 
discussing the principles of the Bill?

Is the procedural matter over?

Mr. Deputy-Speaker: Yes. The hon. 

Members can give suggestions gener
ally on the principles of the Bill and 
rthe matter will go to the other House.

«fto irfto twqti :
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ftt >T? 3ft f̂rtJTv ̂ JT? %«r?r K'sR 'Pr 
ait  I, ̂  % f̂ , sTiflf ̂ T »wr |i

# wnf ̂  ̂>T  ^ Pwff
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TT trmm fwr »rnT

t «fKiT'?̂?r?5T̂r«TPT ?€3rt«rr̂!JT«T 

^  sTRTrcr̂r i i ^

'T??rr I ft> WR w ^

«rm ̂  'Tf’T 5ft WPT ̂  'J?n 

?T»f»Tr  ^ ̂ sfirr f?r<ai |«rr |:

Any' marriage  solemnized.  whether 
before or after the commencement of 
this Act, other than a marriage sole
mnized linder the Special  Marriage 
Act, 1872 (III of 1872), or under this 
Act, may be registered  under  this 
Part by a Marriage Officer in India if 
the following conditions are fulfilled.

?:*r ®tKT spr w  ft:

T̂iTsrrfr̂ 

crf?r <1?̂ ’itI  rfr

srr ^

i I *f?

-jft ftTU ̂  ^ sppiT Ir ?m far̂ ̂

TfsFTT  % OTTRT W

<R ̂rr’j; ?>tt iftr  ̂ it? 

cTpl? ^  !T|f I 'ft: ̂   % .

qrô tsTRlr  r«r?T?[ Psra

vraK  TfST »r̂ I,  qr

trnsTT ?t»Tr 1 *rrt  ^

^ n̂mr

T?r t.  ^

?rnjt(inf!  *rF2rT »tr% f

*r<T?«Tfn %  irwrrir

%  ̂*f? Fwt j«rr ̂ fv fsrar

jT̂rn %  srra’P %  fw«ff

 ̂JTTf %  ”̂ r «R5>T

T̂ r ̂ *̂h: f5RT 5!T? ̂  TT

'3»T?r̂r*T t, ^

f!.-ar{f  I>tfk fef'f *rrT

^ thVR

irnrar | »fk ft# % TTT*r

?nm?rr | ft;  Pr«#?

5t  I  vtT fir?r  I ftr

f^ % im tK ̂

^ ?rr<Tr ̂rr  i f ff  %

TW  ̂5tt# qr ̂'r 5TR V'T# ftr̂î ̂  

Tftrrrr  #ir  % f?r̂

^ r?r̂  m >iT<t »5?» 3Tr#<rr i 

JrTr̂JT̂ T̂frr  ftrd̂ ?€fir?T?r 

fff  t ft: ?rnT f̂  % ffrrr %g«ff 

^ 5jT̂ft<Tff«r «fhc Tft-T ftr̂r? ̂ r̂rrc 

JHTI "TT JSirraTff  3IT  f 

^ Tf̂TTffl-!T«J  «PT ̂   qr̂far 

% *rnr  ̂q!T T? 3rr#»tr,

#' fsr-rr?  ^   ̂vr

?rrT  ?r*rnr  tr̂j jt?t 

7ĵr# 3rr x\ f '

ft-fT %  r̂q-4̂ HTT T|«TT

^ t ft? This is
a pennissive legislation, w 

ftm*T % wytRt *rnr

»rt I W>T ???  77 âiTJT WW

sTft̂ TTTgrt, ftrff  5«aiT 5>

»r«r̂r ̂ *p̂, ̂ft>;T # xrr<j ̂  

%rnr«ft ̂  ̂ rrr j ft? ̂   htt 

 ̂vr ̂5T sTfT xrPfrT «PT# arr  f I 

5ft rf̂  STTIT ̂ 'T?f WT7 >T5
fti  ̂ ft ITT  % «I? ?ft 

»f̂ 5 ft*  ̂ Vt %
?f, »T*iT ̂    ̂vTfrrrr wrfffr ft,

 ̂ w  ^ w r̂ ̂*iT, ftw 

r̂ (j'j*<M »T 4ff<t ‘H+i  ̂«T5rr sr̂, 

^ sr̂ ̂ iTff fJTrt?5»TH irfrrnr 

wr»T$f

ft! ̂ w vt ?w 3T*nj *Tnr ̂  ffhc fipj 
f̂UT? vt flpi Pt5t ̂ § I ifrr ?ft «Tr 
 ̂ft! w«rr ?r? ¥t JT«rr  ,

?iKr  rft  7?% *rrr

^ fjRT ?nt  SffTt «CT



2305 Special Marriage Bill  16 DECEMBER 1953 Special Marriage Bill 2306-

% gprar % frnjsr  ^

snn #  r̂arr- 

fsppR %   ̂  ̂ % q̂ ?r m

n »n!  ̂  I I  ar̂r

*ftt wifJit % arrt  |j, 

^ ̂arar ̂ wrr m«nT »tĥ ̂ tfn 

«nr̂  qr Jm  ft’wro’ | i f̂trsr

^ sra’p̂T F̂nTH wn:# arr 5 ?  ̂  

5’?T  % wr# an Svt

ftl 4'  TT5fy ?̂h>TT VT?IT j,

«i*nfT   ̂ ftf 4‘ w Tt wprr «rfir 

f̂tnr  jj,  ̂?fl*ff TT fvn̂

%  m  f«r̂ ?TT

iftr  ^ f̂ T  jij  ^

fiRFftappft  f|p5«ff# *Tnr

I5'»ii0i ®rrf It aft f̂rrt? wffr ̂  jptt

5TT   ̂  ̂aft ̂  %

f̂ RTT ?. ̂  ̂  *rnr  ^ vh#

aiT t| t «ftr  JT̂  = r̂ ̂ ft?

swR TT w «̂i  ?nn> 5?r 

%faR̂?5K *T f̂RT ̂ inrv *14 »TV vn]̂  

VT ̂  t,  ^ ̂

 ̂# r<*j5M  ?m;  fêrîf̂’-
^ «fhc ^

’FT '3«r̂«a ^

?rr*T# 'T̂ I,  ̂  ̂ ^
f̂frsr T̂?rr f 1  ^ %  *t5tt̂

5̂T !f:T ?r? Ir ̂

If«r5T   ̂̂  ̂ft̂TT ̂ r

5nrnr |, M*p?t ^

an#?(raT̂*ftT ̂  %'TfWW  TW

H  ^mrar itik »î  % f?r̂ ^  

fPT  11 ̂ PT ̂ n ?rrsr
% ir?r % #?rmf ̂  ?mr̂ «(rr #5rr »tpt#

%f5T$ ĴTIT 5T̂ i ?ftr ̂ JT? 

arnTrnffsp ^̂ aR?rr?  ̂% f̂ r̂ l 

«Pr<̂ 551*̂   ̂ff«rJsT 5T̂  I 

urtar farrff ̂  ̂r *tt

 ̂ pT̂lf  % ?«rR'  *TT JT?

^ <T»ft  SHTT arrft' >̂T*!T 

I’ <ftr ̂  TT  t f¥ *r{[ afr 

jnrr  n̂i •'fHur  ift jt?t

if̂TT ̂»wrr  t.

JWTT ?>■ ’ft̂TT # VfT  ̂;

 ̂5tTCT Ww ’j?5*T  vnrvRfl": I

SPFTT %■ 3ft %̂5T t *'

if’ ?ft  *T̂ *iHr#l,  aft ̂  ̂ nT 

wf 'dvilin  I;', «TPT  vt 

siit̂'l ?ft IfTT   ̂ ^

WT  if  4'" *T̂ ?RF ’Tnrr ftr 

*ii(̂<jitl+1*ffn'4t<'fnT*iT®rv<'fr 

t ? The parties have completed 

the age of eighteen years,
<nrT*Tf?T  ̂ V9̂

 ̂ift ̂    ̂̂  ̂nRTT

I, wfsn:  % ̂rnr# «rnr jt? ft!?r

jRiR *pr wr<?f  arr t| f, ̂  ?ft 

5̂  'RiT 5Tî Hwr ?  ’HTW ̂  9re¥t

«pr Pwif  fj % m«r ^m*rr arr

?pp5n 11 t*#? # ̂   J??r  aR5

f?TK fHTft % fsRT? ̂  | !

*HIM ̂  'ftfi

t, Pt̂  f̂'T «fk »rsi

51̂ ̂'t   ̂ nt  «ff,

 ̂?TT3r % #!(r?T  ^
t sf̂iRi-car ftnm% (Incurable 

disease)  ̂#' ft-'Tif  ̂  ̂1 *flr 

 ̂  ̂pP ̂  3  ̂ r̂ fsr̂r

 ̂  ̂  ?rr t| f ’ 1

n ar̂ f?RT? #   ̂  ?tf
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f̂ îr fifrqr »raT, ?ft ift wt=t

 ̂ *r?t ÎT fsTH I,

îT5Tf?5r,  ̂  ?ft *r*TST ̂  «TRn

 ̂̂  ̂.7 Tifl-*ro'̂r? t, %3RT??ft̂

wr ̂rrsft t̂t Pp̂ft #

HpTT

?5!rr5T̂ 3m sft?frwft7: 

^ ̂  "PT  I 5̂ <pr 
?wwr !T̂ I F?«rr?

WTT •tPtI' tf «!••<< I, f̂RT *PT <RTT 

wrar ^ sfwnr Tic  ̂ 3rf?v 

■’TT̂ w»r <nr «rtr »rrf an̂  ̂ nff 

^ <Tf # gr?Tr % I

<ftf̂ 'IT ̂  «PT 'rfT’TW «IT#  I 

?fh-  «TTT %  snj   ̂ I 

ft! WTT IT̂  ̂  ITT 3T?̂  #■ %rr<PT jff

wr>ff Tt T̂r ?r«mr «r*m ̂  ?<r ?r<f a ̂

TTJJfT TW  #■ I

?n=f w 4' «ftr vfsrfr ̂ *ft̂

WTT g F̂  spt

r̂qiaT ̂  fr̂ rxf mr m<r

I w wr

ftn ir̂ 4 jTRcTr f r̂rsr

*5K̂ ̂ 4  r̂ ̂ T̂rTr f ft?

?rnT  f ft?   ̂̂rrr

flm%'TV̂ r̂ft̂r5!Tn 

 ̂qk ?r»r!: ?rnT ̂PTrrr ¥t ̂nr ?Tftr5i ̂ 

w'P-

f HT ̂   TT ?rnr ̂■rrt % ftr̂

■?rt ̂  f *1̂  ?r w % *w

jft wr>T?n#3rr̂f̂ ?T?r<fŴ 

trv̂ nrrf̂

 ̂  ̂?rrtV <TTT

•PTHT ’«n̂ i, JT? ftr  ̂  ̂VT *TTT

’̂TffT % tT(̂<̂ ft̂rfvT if  iftr <rnT

frrT ̂ TT̂ W  f ?ft 4 i>̂<fi j Pf

*TT'T  ftwf  VWr 'TRf spTTf̂

%̂ <TT ?npT #*  ipt H-5% JTjftirft 

srr̂ I I

^w m mt (̂fftrr): iTPnfriT 

wsror *T?tw, ^  ̂^ ^

fT«TTf  W fiRt«T JTft

?rrT % ffPT# OTft=«nT ̂  ̂r ̂  «pt5Tt 

«Tf?rr|i’̂f̂ R?mrtftr 

*WflTT WIMfW Tfft  ffJW

 ̂  IT5  w

55T: T»f?«pr  rft ft>T ?<f  ̂ <»T

ir  ̂fsRTT ̂  VT# ¥t ITiprfS fWft I 

WT#   ̂f«Rhr

vnjH % vfm flffj ̂   «P? ̂

3ft ftwr? »frt# ̂   «rr, m  ̂  

ftfJiT ’wrr ̂ I

r̂rm «rT, rft  ftn % wiprr ^mr

f̂i(?tftr̂ft ft??fV̂ sn?

#  ?sft ̂  «mr  5^ 

fsr<n?   ̂ 5ft  ̂  t, ?fk 

 ̂  f3T9r JPTT# ?rr?ff % *pr ̂   ^

?T»TJr <̂?T  fl̂fV

ft?  vr  ̂9*TT VT  911 fit ̂

?RT % ftr? yiffta" ̂  ft*iT 3TTJT  ^  

5rn̂ ̂  ̂  ̂

1T5 ftW ' SPHT HTFT 1̂

??r spt <T5̂ ar?  r̂  arRvrr̂ 

m^KffTTirf  f̂  3r!T<iTr «(fr JTf

7̂  •n̂  ft> ̂   % *rr̂ ̂

TT  VI'Ĵ  f  ̂  w

4PC3T fĵ T ̂  fsRtH I

lyfti’T ̂ WT7 ̂   VT FTT”r VTSW jf

fv anrar ip:»̂ «Pwî Ttwt#r?r*rtT 

jw   wpw •P’Rft t «f1r  Tijt I f*ir 

im wr VT  t'I *?f  vt fiTT «ft»r
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5T fiRflr  ^

f t :

“One of the best and greatest law
givers of the world.”

^   § ftfr

»T  ̂% ffTtr 3ft sfTfSPf I

fffsrrfrf I I qK fswrf̂r

r̂r ffffT   ̂ 5T5T# ̂  5rf?fffT

fsr5Tspt

i I  ̂  I I ?*T ̂  ?R«T #,

^  # W-T#  #■

 ̂ sr̂rrr % ?mr̂ «pt ̂  ?ft

^  ?Tf7%

w 'Pr  f̂ r 11 Op̂ft 

n  f̂tfRr 5KFT 5=f̂ spt I I

stfFf̂ s fsr̂T % JT<T ̂

^ ̂   t, pspit # f3T̂ 

?̂mnr%  t̂-r?r̂ f̂jTzr#*frr 

 ̂ %jfr I I  3TT!ft impfr

nsr̂f? % 5Ttr i vOx A' ̂ff?rr
g F'l; 5r>Trr?̂  ?wr  ^r ?nT 

 ̂̂   *mi 11 sH'̂ FsfiT ̂  ̂

f5R??n: F̂  ̂sfTTrfr I   ̂^ % 

^ ?rrejft 3ft  ij;#

*t:5%fF̂ 3PT?rf̂3r̂?rir«nft 

f>T  ?Pt s«!TTr# I ?r»R arjrcrr 

"̂Y % F̂r̂ JTt«T  I, HTTOT 

% tr=P tT-P t̂ tT̂ sfFsRT

% Wf?T  ̂  f> ̂   I

*rCf.  ?*r Jft̂wr  ̂ ft# 1
?rtTT 1st Fh<i9| 

5RrrrFTO5r 5>5fT7:

*nR  stiftrT sr̂ Jn#*rr ?ft ̂

«ft  ̂  ̂̂  ̂  ?  ̂ %

Fsfr̂fy >fr   ̂  ̂Tif%irr#i

 ̂  ^  ?R>

fWl: ̂   r̂r Fv5̂ ?̂t̂ Fw  ̂ nr̂rr

#, if F̂jrr »PTr I  ^

 ̂*r«rr I aw ̂r  vtr 

fw9T % *rrff ̂ sT̂ 7 fvfcsr >

% ?W-̂ % ̂   f I %T

3ft IfT  % sr«nr F'Ti=rr t. ?TJr;rr ftrar 

 ̂  I ?r»ft ?r  F5TT5tR ̂  ̂r F«rd̂ 

5pr?ft t  ?ftT: !P=?r  ̂ ̂  furt 

fr̂T |j!mt 3ft q  Ft srirr»r ̂

?̂rnr ̂ #?ft «Ft ?ft ??r f̂t

qrr Ft 55̂ *rr5j»r  «rr Ft sriTtrr

w  ̂Ft55 I ?ft̂ MffTjrT  fr 5*r 

SR-̂r  ̂TTTfSTT % Fares ̂   ̂ Tnf 

5T̂  I

Jt̂ r̂nr#  41:3r F?5t <tt: mi 

+f*-*rf?T̂ TT 5?%?r TfT ̂ I   ̂

?iTT̂ TTT%̂ »r ?ft srnr̂'Terr 

Ft F̂^̂ 3nf?r % ?r«r?: Ir Ft̂t Ft̂t 5ft̂ 

% ̂ ;̂ ;rr«T >r# f 1 aft  arrf̂ % ?rf5T 

grrF̂r F»t2T t-̂r  f,

3T> f^ snFsr %  îf*rT F?r?Rff Tr 

ff)j5r  TT 5  H'l̂ft

 ̂3!Ta(̂ jTf̂ft »ri  TW m»ft nt I

mwnff,

w<Nw1,  wvrsrr̂l,  «r»rf̂rjft, 

#rr«niff,  stftr  Ftf<jii'̂ 1 ^

FT̂ft «ft  «rrTiTT  ?f?*n   ̂

«ftftFw<T  ?n»r# fr̂  »mft 11 <tk̂
V̂'TK ift ’jK  % ?rr'T   ̂ 

<T?cft I WT# ^WrrfT 9?  ̂Tt I 

f ̂ nft ̂ wwT TT frriT t  r̂rt 

%?rr̂ 5f5r̂ # 5T̂ ̂  F3T?r # Ft 

ftKTr ?̂ crFTiiT̂ i?r<ft #F*r5r tt 

%   ̂ ̂  Tr F«r̂ ftr̂n’ ̂ »

n   ̂#5  ^ T̂̂r̂KTr̂lf

3ft F??5[ «r# ̂  ^rt i, WJTT 
=̂r5?rr |, ?r«r»:  ^ ?? r̂nsr̂ 5 Ft
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% «nr ̂  F»t3t ̂  ^

w   srrq m i A  f m

»r5Rr t. • nx̂
<rf\r »?■  t,

 ̂ vnx  ^

?rfe*rn: f«fTiiT m ?)̂ «̂r̂ «T5Tr 

«rt I % ffr«r «rwrw %-t,

% ?Tfifw ̂  »Tcr ¥ff" I??

^  ftraFff 11 A sp?5rr f  spTfrr «nr 

 ̂  ®rr̂   ̂I w*rt ̂  fipj ii{) 

Tf»t, >inK ̂ TT fjp̂ W  WTT ̂ PtCT 

rft jHTT̂ ̂IT'I ?IT?T STfft,

, ’T 9'vfhr >ft marm

ut  ?JTKr v'lt ’̂TA*?r ^

«pfff̂ ?mTT m ^ ?> fJTT 5TR»rr t 

fsRrf̂ 3TTf̂ %

^ ̂ ?r 5T̂, 3T5t iTH ̂   r̂rffT 

 ̂  T̂orfspT ®nr«n 5T T|<ft 

arrFef ̂f ̂tpt i srt

liT  qTTt? 5T«

arrWf I  5r fJTifr srffif  ^

ff Tl’fi’ eft i3  ̂̂ r  jr55T T̂»rr ?

«ft  *w?TJnT?VT  (̂ r̂  fir?̂ — 

TfsiTrr— srrf̂rirr) •  ^

trfk̂rm rft  ̂ ffPsr̂ i

•ft  «iw wrf;  ^ tTt̂ it̂ ?

5f?r# I m   m ̂5T 3rr̂»rr i

î5 t ^  ^  V7CTT

t, 5ft *nf Ir Tfâ ̂  «Tftr5T ̂  ?ri?arT 

I, jft 5TT?’ff % flW, T̂T̂ITJTf % WÎ, 

ĤÎI'T %Wr̂ftlT <̂r'l<rfl  ’̂UR’VCTT 

I, !sftfsi«Ptf?̂rT̂:T?rr̂ 

ifTT «T5!T*nT  I I WSZrtff iTf̂PT,

 ̂̂  ̂  ̂TPTfTTt % PĤ >Ti5  V̂ Wr 

i ‘

q̂iflrTTsr

 ̂  I ̂   »rrf ̂  1,5<nr ijfir

v??Trerrt i ?rw ̂  w ^

f̂ SfTn-JTT 3T |̂ |f̂ 5|i?%f̂ gTr 

5ft̂ #   ̂ m «PT

 ̂   ?trr̂  # f?s=j ̂

<T>iH m  ̂  «rf*rn> fw  |

5rrf̂ % m   ̂ w m ftnir | i

Mr. Deputy-Speaker: The hon. Mern- 
ber need not get distracted.

Shri Nand Lai Sharma: 1 thank you 
very much.

ĝ ssrw *r?t̂,  ̂  f??n?

■fl #trf ?r<»i’TT 5TRI, ’ *rrf̂ € eft n̂rrr 

f̂tfJTfspswr t   ̂  I  ̂  

^  »f',  ̂n,  #, ̂ wrsr %

fwqr?nTT3rwiTTrf̂ 

?rr?«n  |,  f̂r̂rR

qrf̂  ^ *imTT!T̂ |,

»ra f,  Tc«n' *Pfr ^ 'T?rr

»T̂, ̂  Ttf%̂  ’T̂ *Pt$ rviH 5*̂1̂

JT?T snfV ? f?r   ̂ «rk ̂  ̂

i3[̂

T̂PT# «P?# % f5T̂  ̂  ft »Tfln  % 

T̂ rfqwr

fw  I  ^ ̂STTT  M  ^
f̂trq' ̂  JT̂f #3 ̂    ̂  f <  ^

 ̂  I 5R  T?: 5tfft?PT̂ «T(̂

5T̂ ifrTnT  I ̂   ?Rr

jj I im.  ^ ̂    ̂ «PT ¥T 5T̂,

 ̂   f ftrfiŴ rf »Pt̂ T75rm i 

fdT̂ *T5t  r̂r̂spr̂ nw^ f'’T?r

lifrawr ̂ f*F :

R̂fr  f̂nrr? »f  | vt

iTRrr  I »i«r ̂  *rk *rr̂ft % ?w

?rtn  ̂  t firarf ^ i

1̂  'iW % vîyr
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^

4fW ̂ ̂   t ̂  3T? t.% srrf̂: %

 ̂ rT̂ ̂  ̂tcT

>5̂ ̂   ̂̂ Ftf  5̂?rr

T̂nr̂TRPTT % TO ̂ 

m ^ PfTfft % m    ̂̂rc’T 11 

ftr?: ̂TFTV   ̂ ^

?t̂T  ̂  ̂^ ^

'̂ K  ̂   ̂?ff?T  ̂ I I

»̂rr̂ ifft ̂   I  mcrr

fmr #*  5T̂  ̂   m  t ̂

r̂rsr̂ rnq'̂ ft:

%3R TO ̂ pTRT ̂  ̂  ̂

T f̂, ^WTcf5TÎ

■   ̂ fTOT̂

^ f̂k  ^mnr ^  ^

% ̂   f I ̂ T ?tVt Pt̂  t̂̂ft ̂

^  ^ 4fHT̂ % «f*Tf̂  T̂f% 5

tnfjgR q̂ ̂7 5>d*f I '̂r  sr̂jtror

r̂ I tTcff̂  ̂ Tf ?r̂ 8f7̂ ĉ

fT  strrapT 5T  srnT PP̂rr 1

 ̂ 5T? t Pr 3rqt«nr  ̂ 

^ 'mz\  % 5;rf̂ K̂  ^

srrf̂xff  «frr ^ fŵrr̂

\̂‘  it  \

 ̂ ̂ nvrt̂y ww :   ̂ i

^ ?Ff wrw 9nrt :   ̂ ft?

 ̂  ift   ̂  ̂  ̂  ̂  Fft

>ft 5̂  tftr ̂   ^

8|?t OTT   ̂'SfR,

f«rarr? %  v̂pmr   ̂ w itv

t I ^ jftpT qfWJT, ITRTT ̂
îtf ̂  1̂

% I fflr ftrr <rrt:

T̂  ̂   f>TT  ftr

 ̂  ?rk  ?rq̂ mrrr ^ ^

5 ̂    ̂  I

^ ftfR* #’ f̂RTT j ftj  ̂ftfĴft

?rr̂ f̂ ^ t,  ^

mr̂  %ftK̂ ^

I, w  n̂r ̂fft # t5t

Vt?r #  ̂̂  ?r̂  ̂  3PPTT % f5T5J5T

PT2f?m m^^w )̂\

Wt 3!̂ TW  (fwr urinm,—

 ̂  ̂ qft̂ ); IT? ^

5T̂ %, Tnr I

P̂tt ̂    ̂ I  ^

ftro  ferr ̂  i

Mr. Deputy Speaker:  There is the
first BiU.

. HIWflVjf !  îrT

Pp ;̂t ...............

IVfr. Deputy-Speaker*  According to 
the sioka, nabody thinks of Dharma 
Sastra.

Dr. Suresh Chandra (Aurangabad); 
On a point of order, Sir,  the  hon.
Member  is  using  unparliamentary 
and indecent language.  This  should 
not be allowed.

Several Hon. Members: No, no.

Shri Nand Lai Sharma: I thank the 
House for not giving that verdict and 
for not agreeing with that.

A'   ̂  ̂   «fk  ^

?TT #5# ^  5nTH  I  #

=̂T?̂r f  ^  ff=5

%«RTt %  t, ̂  ̂  5Tfr

*lf{  % ftrSHRTt %   ̂I

 ̂  ̂  ̂ #3̂  ̂̂ n̂ft̂rrftnrf 

sftr̂ nsntnff vr ŵ T x9̂ pnTrv#eq
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^ 3TRTr ̂ I  ̂  qfrf̂ a' # aft 

% f,  ̂̂  

t I ̂   T«rrf̂'f w RreRif i

^  ̂ arr̂  ̂  «pt ̂

fsTTt«rirf:7#?T»f ?ft 

 ̂   f f% IT? gw %  T?»rr, w  

nr? ??rf5r?T  t; ftr

?r>mwrfff̂r n̂rirnT lr’(ft*r?«ra’ 

?rf̂  ̂ r i ̂  ̂ft  ft,  ̂  ̂rt 

f’ft  w  TT??rf  5̂ ̂rnr  ̂’Ttfr

»TkTf3R?TT

fwr I wr?T# *tTT M5T5TI ft: ̂  

?*f f%?T T̂cTT f I

q? wra ftr qrf̂Tftr̂ t.   ̂ 

^ ̂  ̂3T ̂ I ar̂rar ̂  <rWf 

 ̂ «i<ii   ̂«fr ̂•'̂lO 

'̂t  sr  ̂3T?  >fV 1

r̂rr ?

^  % f?r̂ +f{ «t̂

f̂?JT ĝ %f5ra- «rrT?Tf̂  

'»i«i<.̂t<rir   ̂'TfT'*rnr?2r'?̂ %

I I tTspr far?r?, iT̂r q  ̂̂r sft ̂  

5f, H+ 'Tc'fy Tfb *PT, rft ̂fT % «ll*(

ftwft jprroi ̂  *PnKr yiT jt it ?ft 

 ̂wPcfPw  5̂?iTr vtf 

*rR 5=1̂ ̂ I ^ f?rq 11̂  ̂ #*rr 

»T̂ ‘tff%̂ W TTfWr t  IT? fjJ?f5T 

ijit wT?r t *1̂  5fiRrr % ?rr«r «fwmr 

w i ̂ flrr t I  )Tr!ft«|-jft ?pr 

 ̂  ?rr?fr |, aw

»̂iT)

xmxm Tr

HW f’TV) r STRfr ̂ f¥ ̂  THT # T̂V ŝfhsv 

«n I  ?«T ̂   jf fT  7?̂

%  3R ■ «Tre5f n̂mr % fsit

«?rjft ({> ?f̂ ?Tfrar,  ftr#5 5rr?̂ # q̂p Ir 

wfvTT tRffr *Ff  ftnrr   ̂  *1̂

I I  far̂r Him 5̂ ̂  ^

floa psn

5̂  ̂  # ?n̂ ?t<ift ̂  €t

 ̂  qfWfiriff # 

ŵ r̂fw §r  ĵiTT F̂nn? ft   ̂1

 ̂  STTFWn̂ TT  I *fTT f’TWW

I ft> iTf  ̂  «rrjTl  ?«TT5Tf <1T >ft

it

^ ?nnT ?̂*1T ̂  fn'q̂'f 

f%  arrftf  ̂ r̂ ^

f̂Nr ?rrt ̂ nrrsr %  % fp!i»Ft<ir r̂

arpT ?ff ̂  j|f fir̂ *T?nr ?if*ni>rTv 

I I iTf ftJ3T??r  JTHT  f̂TUT  ft? 

4<r«iRf<f ̂ ?ft  ̂   ̂TrfiRnT

arr 4Ŵ fr 3ft  w*rf?9T 

 ̂̂  5T  'TTPrftw ̂  f>wT srra, 

 ̂̂   ft  I   ̂  *ftr 

 ̂ 5!̂ t̂ ^

SXfWfeV iPTr VT fV;  ̂ V̂i aft 

fT  ytdHIC ̂ ?t Ŵ 5T  t̂

afT   ̂  ̂V̂i

wf fv IT? *9sr  f’m  V f«r̂ 

jpPTTfv%f5T̂«ft qrFim*T̂  ̂

arr ?w?ft I mwK % fsm %
«ift TTfim t •

JTf TTfWT ̂ r alt V? »ft

f*ii 0   ̂ tftvr ̂*ii ̂ I

 ̂ 5Trf5T % sTnr Ir  ar*r?rr % 

sTPT  5ftw?̂ % fTW % ifN- wq̂

 ̂ ffrr̂ Tf# %  %, f>r vf ̂ f fv

ftr<fV »ft w# qt am fgrrr̂tn h ̂  

*T̂ ?ft wrr ̂    ̂vî

mvnrŝ wzrvTl" i <k«i ̂ t̂rf 

>ft5fr«ft̂ 5rraft̂ 5r'f Hfft,̂T*T«Rr

# ̂  ̂  *rnr  mar 5T̂ Vf 5r»rf «n? 

i<a) aiTjft  fT   ̂ f,

f *Ttr  vT ?mT  f i

?frf 5ift*nT »r Ht fw 5ffr I

 ̂ffr«r  B*iT'?r vr  ^

4' WN' ^ f I
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Shrlmsti Rena  Cbakravartty: Mr.

Deputy-Speaker, Sir, I do not propose 
to answer the various  things  that 
have been said just now because I feel 
it is very difficult to answer people 
whose mind still remains in  mediae

val times.  It is even more difficult to 
convince anybody who thinks that he 
himself has the monopoly of all mor
ality and everybody else who demands 
progress, immediately should be dub
bed as irreligious.  We support this 
Bill because the principles  underly
ing this Bill is progress. The  entire 
idea is to have q contractual form of 
marriage without the  necessity  of 
repudiating religion, which was ne
cessary in the Bill of 1872. We also 
support it because we hope that this 
is the first step towards the codifica

tion of the law applying  to the citi
zens of India.

How and when such a law  will 
come into being I am, of course, very 
doubtful, because considering the time 
that has taken the Hindu law to be 
codified, I am afraid it is very diffi
cult to believe that we shall have one 
system of codified law for the whole 
of India in the  very  near  future. 
Nevertheless, it is a step in the right 
direction, although I would just say 
this, that there are many parts in this 
Bill which, to me, are very retrogres
sive. The very idea in the Bill, that of 
giving the right of contractual mar
riage without  repudiating  religion, 
that very principle has been repudiat
ed in certain clauses of the Bill.  Of 
that more later, Sir.

But I would like to answer  one 
general argument  which  is  always 
brought forward by people who al
ways oppose any  new  progressive 
laws, viz.t that it goes against Hindu 
society, that it goes  against  Hindu 
religion. The face of society dhanges. 
We regard society as dynamic,  and 
we recognise that through the  ages 
society has changed and the super
structure of society, i.e.,  the customs, 
have changed also. When we look at 
tribal  society,  we  find  that  they 
have certain systems, and we sec that

they are still in vogue in many places 
in India. They answer to certain con
ditions, certain standards of objective 
reality, and they have set up accord
ing tp these certain standards,  cer
tain ̂customs. When we come in later 
ages to feudal times, when we  see 
that the means of production has gone 
into the hands of man, women auto
matically become subjected. Webegiu 
to see them becoming more and more 
akin to a commodity; !hey can be ex
changed for money.  We see  such 
things as polygamy, dowry etc. These 
are things which emanated from the 
objective reality of society. Now, a 
new society has  come  into  being 
when there is need for free  labour 
power which reflects  itself  in  the 
growth of ideas about individual free
dom, then certainly we must come to 
this question about free  choice  of 
marriage. It is no use saying that it 
is immoral, it is hot right. We believe 
and we stand by this fact that there 
should be free  choice  of  marriage, 
and therefore, this contractual marri
age as enunciated in this Bill we sup
port. We do not think that just be
cause a person marries out of his or 
her free choice, it becomes unholy; 
that the bride  and tfhe  bridegroom 
see into the soul of each other only 
if  they  are  married  according  to 
religion, and otherwise not.  It is, I 
think, so much bunkum. Our  ideas 
must not depend on such things. We 
must react to things objectively.  We 
may not like it at all.  We may dis
like that our  sons  and  daughters 
should marry according to their choice 
or they should react in such a  way. 
way. We may have very strong feelings 
about it, but at the same time we have 
to recognise that new  times  have 
come, ideas have chanl?̂, and accord
ing to those ideas, we have to give 
legality.  We are not going to allow 
such marriages to remain illegal. We 
have to think of the children that may 
come after them and we have to think 
of the happiness of those young mei> 
and women who are today reacting to 
certain new ijecessfties of life. Whether 
ê like  it or  not  we  will  nave 
to accept it and we will have to make 
legislation for IL
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Certainly at the present stage this 
Bill is of  a permissive  character 
because still there are many people 
who are very orthodox, who believe 
that we must marry according to cus
tomary law. There is nothing to pre
vent them from doing it, but I think 
it is wrong to compare the idea of 
allowing people to marry according to 
the law they like, and the permissive 
character of whether  we allow  <Sa- 
coity or not. I think it is a complete
ly different analogy and  something 

that is brought just îth the idea of 
confusing j?sues.

It is because of the modern times 
that this measure has come into exis
tence. The principle behind it is mod
ern, and therefore it must be sup
ported.  The recognition of contrac
tual marriage which does not insist 
on a declaration of  irreligiousness or 
a repudiation of religion is the only 
new progressive point which has been 
added to the law of 1872. Otherwise, 
it is the same old thing, the same old 
Act of 1872, and the same outmoded 
outlook remains in this Bill. At that 
time what were the  circumstances? 
When the law of 1872 was passed, or
thodoxy was  completely  entrenched, 
and in spite of that, new ideas had 
come, new ideas had been superim
posed upon our society, and society 
was forced to make certain conces
sions?

The Act of 1872 was passed in mid- 
Victorian  times when the new con
cepts of individual freedom had just 
come into our country.  Therefore, 
what did the orthodox do?  While, on 
the one hand they had to accept the 
idea of contractual marriage, at the 
same time they tried in every way to 
hedge in the people who wanted to 
marry  according to this law by all 
sorts of preventive methods.  In every 
way they tried to prohibit the people 
from utilising this law by victimising 
them in many ways. For instance, one 
of the most abnoxious clauses was that 
it asked them to deny their religion. 
Secondly,  they considered them an 
outcaste by declaring  their severance 
from the joint family property. Third
ly. they gave their parents the right to 
adopt  according to Hindu law while

the son was living.  That was an in
direct method of penalising the person 
irom getting the property of his father.

Shri Algu Rai Shasiri:  Either  he

should have the wife or the property.

Shrimati Renu Chalcravartty:  You
will have your say no doubt.  I must 
have my say now.

Also the men and women who mar
ried under this law had the right of 
adoption taken away from them. That 
is, they were no longer regarded as 
Hindus.  They no longer needed the 
pinda and therefore they should not 
have the  right to adopt.  Now, this 
method of penalising those who go in 
for this form of marriage has been left 
intact in the Bill.  Therefore, 1 would 
like to bring before this House the big 
contradiction  between the  supposed 
principles enunciated in bringing for
ward this Bill, and at the same time 
the retention of these particular clauses 
which contradict this idea of allowing 
contractual marriage without repudia
tion of religion. Those very things are 
repudiated by the retention of these 
clauses as they were in the  original 
Act ol  1872.  The old Act has been 
bodily  incorporated and the modern 
demands will not be satisfied by it. It 
is just like the analogy  of the new 
wine in the old bottle. Pour the new 
wine in the old bottle, and the old bot
tle bursts.  It is therefore that I say 
that this Bill will defeat itself.  The 
principles are good, but due to the very 
fact that it has incorporated the very 
clauses which were there to victimise 
and penalise people utilising this form 
of marriage,  the  very  purpose  of 
the Bill will be defeated and therefore 
I say that this Bill is really giving with 
one hand and taking away with the 
other. That is, it is a sort of negative 
Bill which does not answer the needs 
of the times.  Therefore, we demand 
very categorically that there should be 
no clause about severance from Joint 
family property.  Why should there 
be penalising?  When we accept the 
fact that people are not going to lose 
caste or repudiate religion by marry
ing according to this law, why should 
there be this clause about severance
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[Shrimati Renu Chakravartty] 

from the family, and the denial of the 

right  of being a part of the  joint 
family? Why should there be no adop
tion for the people who marry under 
this  Act.  They are human beings. 
This right  must not be taken away 
from them, nor must they be victimis
ed by disinheritance by the clause lhat 
the father can adopt a son in case his 
own son marries according to this law. 
Another point which has struck me, 
as I went through the Bill is that this 
Bill is really legislation by reference.

5 P.M.

Mr. Deputy Speaker: There does not 
seem to be any disinheritance.

Shrimati Renu ChiOKravartty: There 
is severance from the family.

Mr. Deputy Speaker: Inheritance is 
there—but  survivorship  goes—under 

the Caste Disabilities Removal Act.

Shrimati Renu Chalcravartty: I will 

not go into the  details, I shall argue 
that point when the amendment comes 
up.  Since there is severance, he will 
not have any right to anything that ac
cumulates in the joint family.  There
fore there seems to be some penalisa
tion. Any way, I am not going into the 
details just now.

As I was looking through the provi
sions of this Bill, one thing which I 
noticed  was that this is a piece  of 
legislation by reference.  You have al
ways to refer back to old Acts, which 
had been passed in the far distant past 
in some cases, and in the near future, 
in other cases.  But generally  these 
«re very old Acts to which reference 
has been made in the Bill. We have to 
refer to the Caste Disabilities Removal 
Act.  This is a modern Act. but then 
we have also to refer to the Indian 
Divorce Act, which is already outmod
ed. and the Christians themselves are 
demanding  certain amendments  and 
changes iai that Act.  Yet we are in
corporating in this Bill provisions with 
reference to the Indian Divorce Act, We 
have also to refer to the Indian Suc
cession Act.  When the situation has 
changed, and we really need a new

law, we should definitely have a law 
in toto, and not a law by refertnce. 
Legislation is not only good draftsman
ship.,but it must also meet the needs 
of the times.  When there are new 
times which need a new Act, a new 
approach should have been there, and 
a new law should have been brought 
forward, and not legislation by refer
ence.

For instance* when we have accepted 
that a contractual  marriage does not 

necessitate the denial pf one’s religion, 
there can be no two opinions on the 
question of losing caste. Therefore, the 

question of the Caste Disabilities Re
moval Act does not arise, afnd the ques
tion of severance does not arise.  If 
today, we are to apply the Indian Di
vorce Act, we will find that it is not 
only outmoded, but it will also bring 
us to certain difficulties. If we depend 
on the Indian Divorce Act, and one of 
the parties ceases to be a Christian, 
divorce  may be granted.  But here, 
there is no question of any difference 
between a Christian or any other caste 
or religion.  Therefore this Bill will 
bring in  certain anomalies.  If the 
Indian Divorce Act applied to some 
marriages  which  were  solemnised 
earlier, and are now registered accord
ing to the present Bill, some cases will 
arise where the marriages will become 
null and void. There will be complica
tions  about the lisgitimacy of  the 
children etc. So, the entire question has 
to be viewed again. Why do you want 
to legislate by reference? Why cannot 
you have a new law and a new Act 
answering to the needs of the times?

Then again, we have been referred 
to the Indian Succession Act. The pro
visions regarding intestate succession 
in the Indian Succession Act do '̂ot 
apply to Hindus, -Muslims, Buddhistb.. 
Sikhs and Jains.  I think the relevant 
Sections are Sections 29 and 58.  This 
is also a  question which has to be 
thought over. Why do you want to in
corporate these provisions, and bring in 
additional difficulties in the way?  I 
am not referring to the Indian Succes
sion Act in detail, but there are other 
difficulties also which have not been



foreseen in the body of the Bill.  For 
instance, what  about the law guiding 
the inheritance of children of earlier 

*narriages under different laws?

These are some of the points which 
I would like to point out.  Why is it 
that we are askeS to go back and refer 
to outmoded  enactments which had 
been passed in mid-Victorian times, or 
even  later on, but which really go 
against the principles of this Bill, and 
add to the difficulties and  lacunae 
which will come about by the passing 
of this Bill.  We feel that a new law 
should have been brought in, a com
pletely new law which should have 
been viewed from the point of Science 
and objective reality.

Lastly,—and by no means less im
portant— everything has to be viewed 
from the point of view of the children, 
and the welfare of a happy home life. 
It is the children that are most im
portant, and so I may be allowed to 
make a few remarks about them as 
well. When we view it from the point 
of view of the children, we have to 
see that there must be a water-tight 
guarantee for the legitimacy and the 
maintenance of children born of  an 
earlier marriage, declared invalid by 
this Bill. That is a thing, which must 
be guaranteed first,  because actually 
there may be a few such cases.  So, 
the Question of legitimacy also should 
be provided for in this Bill. The eco

nomic stability of the children must 
also be ensured. Why should there be 
the question of k severance from the 
family?  Why should the children be 
severed from the family? They should 
remain within the family, and should 
be entitled to all the love, advantages 
as well as the  responsibilities of the 
family, as it exists today.  The main 
point I would like to point out is that 
the inheritance of the children bom of 
an earlier marriage under another law 
may be complicated by this severance.
I feel that the law should be made 
very easy, and answer the needs of the 
times.

The  question of consent also has 
been put in in the Bill.  I think this 
should be deleted, because here again 
there are certaixi complications which

are likely to arise. Under the Hindi 
Divorce and Marriage Bill, which ha 
been introduced, the age of consent i 
16, but here it is 21; so, when then 
is a provision that the age of consen 
is 16, that should have been acceptec 
in this Bill. Moreover, when the ques 
tion of consent is there, nothing hai 
been provided in the Bill as to wh< 
will be the guardian in the absence o 
the father.  We know often that evei 
when the mother is a guardian, if any 
body comes forward and says that h( 
is  tne  guardian,  marriages  an 
solemnised and we know what  hap 
pens m such cases.

If a new method of marriage is tc 
be there,  people are going to marrj 
against the orthodox methods. Let u 
be very clear on that point. They an 
going to marry against the will of sucl 
people as the previous speakers. So i 
is very necessary that this question o 
consent should not be there.  Regard 
ing objections which can be raised, ] 
think the provision should be made it 
such a way that it will not lead to hat- 
assment. I shall deal with this point ir 
detail, when the amendments are taker 
up.

Lastly I would like to submit that 
we do need a codified law, and a more 
progressive outlook regarding’marriage 
as a contract, based on love, respect for 
each other, and the building up of a 
happy home for our children. It is on 
this basis that the entire law has to 
be looked upon, not from the idea of 
orthodoxy or that those that believe 
in customary law are the sole reposi
tories of morality.

With these few words, I support the 
Bill in principle.

Dr. N. B. Khare: Sir, I am going to 
confine myself only to the proposition 
before the House, moved by my hon. 
friend the Law Minister, about this 
so-called special marriage. I saw quite 

a sudden and magic change in the at
titude of this House with regard to this 
motion. On the 14th, when this motion 
was first moved before the House, I am 
very clear in my mind, and you will 
also agree with me, that the whole 
House, particularly the majority of the
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I Dr. N. fi. Khare]

Members of the majority party seemed 
to be against this motion, and against 
the idea that this motion is regular, 
legal or proper.

Shri A. M. Thomas  (Ernakulam): 
You are mistaken.

Dr. N. B. Khare: Whatever that may 
be, that is my impression, and I have 

a right to place it before the house.

Pandit K. C. Sharma (Meerut Distt.- 
South): He has a right to be mistaken, 
and he is always mistaken.

Ur. N. B. Khare: I say this because 1 
WH6 present all throughout, and I heard 
the voices of no, no, sit down etc. from 
the  Congress benches, and my hon. 
friend the Law  Minister was hooted 
down; he had to sit down, and he was 
not even heard.  That shows the atti
tude on the 14th. But today I find that 
there is a sudden and magic change in 
that attitude, as I said before.  The 
House seems to be today very much 
agreeable to this motion and to the 
idea tnat it should be taken into con
sideration and perhaps passed also—I 
am sure it will be passed.

Shri  Algu  Rai  Shastri;  Wisdom 
grows.  •

Dr, N. B. Khare: After all, we are 
talking of special marriage, and I think 
we have developed an inordinate love 
for this special marriage, and love, as 
everybody knows, is blind, and knows 
no laws.  After all, it is love  that 
compels one sometimes to commit kid
napping, trespass and what not, and 
sometimes even breaking of the law. 
So to enable us to consider this motion, 
We can afford to break all our Rules, 
our Constitution, our  procedure, and 
everything else. It is all right, and we 
can go ahead, for it is a very good 
example!

“ When that is being done, I must also 
say  what has  brought about  this 
change, from the 14th to the 16th De
cember 1953, within a period of 48 
hours.  One single event has brought 
about thî change, as I read in the 
papprs also this niorniruE.

[Shri Pataskar in the Chair]

This change which I have seen today 
obviously  ana manifestly before my 
eyes reminds me of the old pouranic 
story of the gopies, thêoK̂s, the Gopal 
or the< Gopivallahh.

Paiidit K. C. Sharma: On a point of 
order. Sir.  Is the hon. Member entitl
ed to go into a discussion of the Bill 
or into the conduct of hon. Members 
of this House? He need not go into de
tails about how others behave. Let him 
behave himself.

Shri Alga Rai Shastfi: He is develop
ing his argument.  He should be per
mitted.

Dr. N. B. Khare: Sir, this reminds me 
of the story that whenever the Gopis 

or the yow8 used to go astray, the 
madhura» sweet music of the Murali 
of Krishna Bhagwan used  to  bring 
them to thedr senses and used to capti
vate their hearts.  The same thing 
happened here, Sir.  As  soon  as  a 
certain person came here and uttered 
his mantra or his music, all the Gopis 
and goivs  had  been  thoroughly 
attracted.

Mr, Chairman: May I suggest to the 
hon. Member that it would be worth
while if he refers to the provisions of 
the Bill?

Dr. S. B. Khare: I am referring to 
the Motion which is being passed. We 
are  talking of marriage.  I am  for 
monogamy; I am not for polygamy.

Shri D. C.  Sharma  (Hoshiarpur): 
May I know. Sir, if the hon. Member 
thinks himself to be a Gopi?

Dr. N. B. Khare: If the cap fits him, 
he may wear it. (Interruptions) He 
haft provoked me. The cap fits him. 
I do not dance to any body's tune.

Mr. Chairman: I  would appeal to 
hon. Members not to provoke the hon. 
Member who is speaking.

Dr. N. B. Khare: Therefore, Sir, I 
may tell you that I am for monogamy 
anti this Special Marriage Bill also pro
vides for monogamy.  But, Sir, I am 
fiuorised to find that in this House it
self there is complete polygamy ruling



2327 Special Marriage Bill  16 DECBMBKR 1958 Special Marriage Bill 2328

—one Gopi Vallabh and hundreds of 
Gopis dancing to his tune.

Shri Bhagwat Xha Asad (Pumea cum 
Santal Parganas): With one Kuhja.

Pandit K. C. Shanna: I am rather

surprised  at the arguments of  my 
triends both supporting this Bill as well 
AS opposing it. It is a simple measure. 
In this country in the Hindu, Christian, 
and Mohammedan religions, marriage 
is predominantly governed by personal 
law and there are rules of conduct lor 
the husband and wife in all these reli- 
sions. Then cases had happened when 
marriages were to be performed and 
the people did not belong to these re
ligions. So in 1872 a law was passed— 
the Special Marriage Act—under which 
certain people who did not belong to 
certain religions could perform their 
marriages, and the basis of the mar
riage was contractual, i.e. as human 
beings,  the young man taking  the 
young woman as wife and the young 
woman taking the young man as hus> 
band.  When they took each other as 
husband and wife, it did not follow 
that they said goodbye, as Mr. Nandlâ 
Sharma said, to everything decent in 
human life.  That is not the question. 
The words  ‘husband' and ‘wife’ are 
significant words.  They carry certain 
implications, a certain significance, a 
eertaln meaning behind them, and the 
young man and the young girl who 
took each other as husband and wife 
undertook to observe the law of de
cency and good conduct in society. It 
cannot be said that because they mar
ried  beyond the Hindu,  Muslim, 
Christian or any other religion, there
fore, they said goodbye to everything 
that was good in those religions. That 
is not the point.  For my friend’s in
formation, I may say that even in the 
Higveda it is said:

“Ye,  the young girl, go to the
youngest man.  Be  thou mother
of heroic children  for the  good
of society.”

Ther#* ‘the good of the society* means 
the good of the race.  Therefore, the 
emphasis is not on the performance of 
yagya as  sndi; fhe rnqihaili is on

loping the thread of the race alive. 
What IS  important is the  progeny, 
rherefore, the emphasis lies with re
gard to the race, not with regard to 
religion.  Even on the principle laid 
down In the Rlgveda. in marriage the 
question of religion goes in the back- 
ôund and the question of race comes 
flrst, and u  cannot be said that the 
race belongs only to those who believe 
in the Hindu religion or in any other 
religion.  Therefore, on the basis of 

marriage  under the Rlgveda idea, a 
Hindu can marry a non-Hindu for the 
perpetuation of the race; it would b® 
within the idea, within the concept of 
Kigveda marriage.

Anyhow, in 1872 a law was passed. 
The condition was that the couple did 
not belong to certain religions and they 
could marry and  make a declaration 
that A and 'B' did not belong to this 
or that religion. Now, in 1923 Sir Hari 
Singh Gour brought in an amendment 
in which  ho said that if both  the 
parties belonged to the same religion,— 
Hindu, Sikh, Buddhist or Jain religion 
—they can marry, and the declaration 
w«.s to be made that both the parties 
oeionged to that religion. In the 187̂ 
Act, the condition was that they did 
not belong to certain religion.  After 
the amendment of 1923, the condition 

was that they belonged to the same reli
gion. Now, in this proposed Bill, this 
condition, i.e. tWs declaraUon, is be
ing done away with.  The  marriage 
under both the Acts,—i.e. under the 
1872 Act as well as after the 1923 Act 
—was a marriage in the contractual 
form.  The contractual form, I may 
again mention, is not doing away with 
everything ethical or decent in Jife. 
The  simple difference was that the 
sacramental  forms were done  away 
with, that a Hindu was not required to 
go 7 times round the sacred fire. But 
it does not follow that because he has 
not gone  round the sacred Are seven 
times, therefore everything that was * 
said before the sacred Are was not in 
the mind of the girl or the boy. Tliey 
say ‘we observe  the rule  of piety’. 
When they marry, the girl  and the 

boy do not say ‘We say goodbye to 
everything that is pious or decent in 
human life*. That is not the point.
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[Pandit K. C. Sharma]

In the form in which it is presented, 
this Bill takes away this  declaration 
that they belong to the same religion— 
Hindu, Jain, Buddhist or Sikh religion. 

Under the proposed Bill, any Indian 
citizen can marry another Indian citi

zen, of course of the other sex.

Then, Sir, the condition prevailing 

up to this time was that cases were 
known in large numbers in which the 
young man in order to get the young 
girl would say that he is not a Muslim 

or he is not a Hindu, though he is & 
Muslim  or Hindu all the while.  In 
order to get the woman, he will make 
a false declaration.  To do away with 
that necessity of making a false decla
ration, this Bill comes to our rescue. 
The only difference that it makes is 
that the  young man or the  young 
woman is not required to make false 
declarations before the Registrar. They 
come as man and woman belonging to 
this country only stating that they are 
21 or such and such age and they are 
Indian citizens and they want to take 
each other as husband and wife and 
therefore  they are married.  This is 
the only difference; there is no other 
difference.  Sir. law  is made  under 
economic, social conditions and intel
lectual receptivity.  'Intellectual* when 
it is used in relation to the conditions 
of law, includes ethical conceptions or 
morality.  Whether it is a good law 
or a bad law depends on the circum
stances which warrant the enactment 
of a  proposed law.  I may cite the 
example of a recent Bombay marriage, 
in which a man and a woman did not 
like to go even to the Registrar of Mar
riages, but made a certain contract, the 
woman stating that “these would be 
conditions for my living with the hus
band” and the husband laying down 
I certain  conditions for keeping  the 
woman as his wife and they both agree
ing that while they live as husband and 
wife, those are the  conditions which 
each of them undertakes to observe. 

So this is a social condition.  The re
ceptivity of the people demands that 
we have come to a stage where such a 
law is a necessity and therefore it Is

quite in the fitness of things that such 

a law be passed.

Again, there is a chapter “Registrar 

tion of Marriages solemnised in other 
forny*. My friend. Mr. Deshpande, made 
muqh of it, but I may remind him that 
there was an amendment to the Special 
Marriage Act and it is already Ihe 

law that if marriages are performed in 
any other form, husband  and wife 

agreeing together, writing to the Re

gistrar, can get the marriage converted 
into a marriage under the Special Mar

riage Act, and then the marriage will 
be considered as one performed under 
that Act.  So, there is nothing new in 
it.  It is already a law in existence. 
There is nothing new in it and when 
this amendment  was brought, I was 

against it, not because it was a bad« 
law as  such, but because when the 
marriage has already been performed 
in another form, it was not a question 
between A and B, that is, husband and 
wife, but there might also be the ques
tion of A, B, C and D, that is, the hus
band, the wife and two children, and 
. after the marriage has been registered 
as a marriage under the Special Mar
riage Act, then inheritance would  be 
governed by the Succession Act. Thus, 
in the same family two forms of law 
of inheritance will come into existence 
—one, the law of surviorship and the 
other, the law of succession. That was 
my objection to that amendment. I am 
still of the opinion that registration of 
marriages solemnised in other forms is 
not a good law. For when a marriage 
is done in a religious form, it is both 
sacramental and contractual.  It might 
be predominantly sacramental, but the 
element of contract is always present 
there, whether it is a Hindu marriage 
or a  Muhammadan marriage or a 

Christian marriage.  It is wrong to 
say that a marriage performed under 
the personal law is cent, per cent. 0 
religious  marriage  or a sacramental 
marriage. They undertake certain obli
gations  there as husband and wife, 
which is a form of contract, and that 
contract is enforceable in civil courts. 
Even a personal law marriage is to- 

some extent a contractual marriage;. 
So, this marriage under the personal
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laws is sacramental as well as con
tractual.  At the time when the mar

riage was performed, it should not be 
open under any circumstances—I am 
talking  of the case of personal law 
marriages—to the parties to say “good* 
bye*’ to what they once promised. That 
was my objection and I still do not 
regard it as a good law. There is noth
ing of religion in it and nothing ethical 
is involved. Because a young man goes 
to the'Registrar and says “I take this 
young lady as my wife**, does it mean 
that to everything decent and ethical 
in  human life they say  ‘good-bye*? 
There is nothing of the sort.  Human 
life is human life.  It is good and de
cent  whether  you  stand  by  the 
scripture  or you stand by the social 
virtues. A virtue is not simply because 
It is there in certain secred books; it is 
a  virtue when it is acted upon in 
society; scriptures are meant for social, 
life and not meant for libraries. There
fore, to say that anything irreligious is 
being done is wrong and the impression 
created that  certain sections of the 
House are bent upon acting in a way 
which is against certain tenets of re
ligion is entirely unfounded.  As  I 
said, a law is to be passed on the con
ditions, economic, social and intellec
tual  and the word  ‘intellectual*  is 
comprehensive  enough  to  include 
ethical conception.  I also said that a 
Bombay marriage warrants the enact
ment of such a law because two edu
cated  persons quite decent in life, 
quite  respected in society and doing 
useful work, have married in a form of 
contract and they live together peace
fully, happily etc.  Therefore, condi
tions obtain where such a Bill is now 
necessary. I again repeat it is against 
no religion, no ethical principles, no 
decencies of life.  It is a perfect piece 
of legislation.

Mr. Chaitman: I think we are near
ing 5-30.  At 5-30 we have to com
mence discussion on a matter of public 
importance.  I think there is hardly a 

minute or two now.

An Hon. Member: Somebody may be
gin, Sir, his speech.

Shri D. C. Sbanna:  Mr. Chairman.
Sir, I think this question is going to be 
a barometer of the social conscience of

those people who are going to speak on 
it and of tfaoae who are going to judge 
it.  I believe, Sir,, that social legisla
tion of a proffreasive type is always 
productive  of many surprising reac
tions. One of the reactions that it pro
duces is a shock reaction and I was not 
surprised when 1 listened to the speech 
of some hon. Members on this side of 
the  House who  thought that  the 
heavens are going to fall because tiiis 
Bill has been introduced. I believe, Sir, 
that the heavens are not going to fall 
when this Bill is going to be passed. 
On the other hand, 1 believe that India 
will have a new social outlook on life 
and a new social outlook of our own. 
I think that this Bill will in many 

ways  re-vitalise our  home life and 
social life.

Shri Algu Rai Shastri: I doubt very
much.

Shri D. C. Sharma: Sir, I shall con
tinue tomorrow.

INTERIM COMPENSATION TO DIS
PLACED PERSONS

Mr. Chairman: Now, we may take 
up the discussion of a matter of very 

great importance, namely, the scheme 
to pay interim  compensation to dis
placed persons for their properties left 
In Pakistan. The hon. Member Shn 
Gidwani has given notice. I think that 
as the total time for the discussion U 
only one  hour, 15 minutes may be 
given to Shri Gidwani, 15 minutes for 
the  hon. Minister ta reply and  0 
minutes  each to those persons who 
have sent in their names and who wish, 
to take part in the debate.

Shrimati Saclieta  Krlpalaal (New 

Delhi): 5 minutes is quite useless.  It 
is such an important subject that the 
time should be extended beyond onct 
hour for the discussion.

* Mr. Chairman: The hon. lady Mem* 
ber realises that by convention that is 
a matter to be discussed only for tt 
short duration.  So far as the present 
programme is concerned, it is fixed. I 
think it is only a matter of urgent im
portance, for a short duration. There
fore, I am going to give 15 minutes to>



[Mr. Chairman]

ihe hon. gentleman who gave notice of 
the motion, and I do not think any 
question of  extending the  tin̂e will
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The Minister of EehabUiUtioii (Shri 
A. P, Jain): You might ask the hon. 
Members who want to speak to give 
their names, and then fix the time.

Mr. Chairoiam: I have got a list of 
those names of Members who have in> 
rtimated that they want to take part 
.and they are: Sardar  Hukam Singh, 
Shri Gurupadaswamy, Shri Soren, Shri- 

itiiati Sucheta Kripalani and Shri B. K. 
Das.

An Hon. Member:  There may be
others who want to speak.

Mr. Chairman: Let the hon. Mem
ber who has given notice of the motior 
iirst begin.

Shri Gidwani (Thana):  Sir,  the
scheme that has been announced re
lates only to immovable urban properfy. 
You must be aware that apart from im
movable urban property of which the 
value has been assessed by our Gov
ernment officers, as being to the tune 
of over Rs. 500 crores, we have left 
movable property, rural property, and 
have a’, so left agricultural property. 
The difference between the agricultural 
property left by us in Pakistan and the 
Muslims in India is nearly 40 per cent. 
The displaced Punjabis have received 
compensation to the tune of 60 per cent* 
and the rest ought to get to that extent. 
Still, the value is 100 per cent, ana 
we get only 60 per cent.  Then there 
are other properties in various forms 
I cannot give exactly the figure of the 
total property left by us, movable and 
immovable, urban and rural, but Gov
ernment had invited applications In the 
beginning, and  the brochure publish
ed by the Government showed that we 
have laid claims to the tune of Rs. 2,000 
vrores.  It may be an  exaggerated 
ngure,  but it is more than Rs. 500 
crores, because Rs. 500 crores repre
sents only urban property.  It may be 
Rs. 1,000 crores or Rs. 1,500 crores, but 
<hat is the value of the property that 
we have left in Pakistan.

The second point that I want to bring 
to your notice. Sir, is that we have left 
that property, and we have been saying 
from the very beginning that without 
getting compensation, we will not be 
abk to rehabilitate ourselves.  There
for̂! in the  beginning, we asked at 
early as in May, 1948, in a conference 
held in Delhi over which 1 had the 
honour to  preside that  Government 
should levy a liberty tax. Then, in 1948, 

we had another conference under 
chairmanship  of  Babu  Purushottam 
Das Tandon, who suggested to the Gov
ernment the imposition of a capital 
levy.  Then, afterwards in July, 1949. 
the Government called a conference of 
the representatives of displaced persons 
under the chairmanship of Shri Gopa- 
laswami Ayyangar. Theh, Mr. Mohan- 

lal Saxena was the Minister and we 
were promised that we would be paid 
compensation. Then, on the 20th April. 
1950,  this Parliament passed an Act 
called the Displaced Persons Act, when 
Mr. Mohanlal Saxena was the Minis
ter.  Again, in July, 1950, when Shri 
Ajit Prasad Jain became Minister, an
other conference  was held presided 
over by Shri Gopalaswami Ayyangar 
and he assured us that “we shall also 
pay a  substantial amount from the 
Government of India’s resources.” This 
was on the 20th July, 1950. Then. Sir. 
Government  appointed  a  committee 
called the  Bakshi Tek Chand  Com
mittee of which I also was one of the 
members. That committee submitted a 
report on the 22nd August, 1951, and in 
that report two recommendations were 
made.  The first recommendation was 
that the interim compensation should 
be paid to all the claimants as their 
economic condition was worsening and 
they were  getting on in a very bad 
way. The second recommendation was 
that apart from the evacuee property 
and the money spent by Government 
on houses and through loans. Govern
ment  should also contribute a sub
stantial amount from the Government’s 
resources.  This Committee also sub*' 
mitted its  report.  Then came this 
compensation scheme as announced on 
the 6th November, 1953.

Now, Sir. the total claims that have 
been verified accordhig to the report
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published  by Government in  their 
monthly  review for July. 1953,  are 
5.35.454.  They do include agricultural 
claims of  non-Punjabi  areas.  This 

scheme which has been announced is 
divided into three parts.  For the first 
part, it relates only to those who are 
called high priority category claimants. 
The number of such claimants out of
5.35.000. or, if you deduct the agricul
tural claims which is 4,55,000, is over
50.000. ' An impression has been creat
ed in the public mind that the compen
sation covers 95 per cent, of claimants 
It is not so. Out of tĥ total of 4,50,000 

-claimants, the present scheme covers 
only 50,000 claimants, and in these five 
'Categories,  these claimants are to be 
divided.

The next category is to come after 
three or  four months.  That is what 
the scheme  announces.  It says that 
after the claimants  are paid against 
these 50,000 claims, applications will 
be invited from the  second category 
wnich will cover aU those who are oc
cupying  Government-constructed  or 
ijvacuee houses, and their number is
1.50.000.  Then after that scheme is
completed, that category will be paid 
compensation:  compensation in what
form?—Not in cash, not in any pro
prietary rights, but they wfll simply be 
allotted houses in which they are liv
ing. Then the claims of those who re
main  in the third category will be 
taken up.  Their  number may  be 
three lakhs, or two lakhs and ftfty- 

thousand.

Now, you will see, Sir, that this veri
fication  of claims was completed in 
July, 1952. We are now in December, 
1953, and these 50,000 claimants will 
get their compensation within three or 
four  months as already  announced. 
After  that, the  claims of  1,50.000 
claimants  v̂îli be settled.  That may 
take one year at least.  Then, again, 
after that, 2| lakhs or 3 lakhs claims 
will be settled. That may take two or 
three years more.  So,  Sir. if this 
process by which the scheme has to be 
Implemented is to go on like this. I 
will say that the impression that was 
created in the beginning in the public 
mind that compensation is being paid 
to the displaced persons after six years

and three months, was wrong, and tlie 

people are feeling frustrated and dis
gruntled. and there is A lot of discon
tent and resentment among the people.

Another thing which I want to bring 
to your notice is this: when our Minis
ter broadcast the scheme, ne announ- 
-̂•ed. and the impression created not only 
in the minds of the displaced persons 
but even in the Press, was that from 
l̂t November 1953—the date on which 
this scheme came into effect—every 
claimant  still living in an  evacuee 
house or in a Government-constructed 
house  will be free from payment of 
rent. I am reading to you the headline 
of this news published either in “The 
Hindustan Times’* or some other news
paper: “Shri Ajit Prasad Jain, Rehabi
litation Minister, announced on Sun
day, that under the interim compensa
tion scheme, Government-built houses 
or evacuee houses would be allotted on 
a Quasi-permanent basis and the al
lottees  would hold these  properties 
rent-free with effect from 1st Novem
ber, 1953.” But subsequently, Govern
ment announced “Nothing doing*’. These 
people will continue to pay rents till 
their claims are settled.  Their appli
cations  will be invited after  four 
months.  It  may take one or  more 
years to settle their claims. I have got 
a claim of a lakh of rupees.  I have 
got the assessment order or what they 
call a ‘decree*. I am in a way a credi
tor, and if I am not able to pay Rs. 30 
as rent of the house which I am oc
cupying, my household goods will be 
attached and I will be elected from 
that house even though, as I have said. 
I may be holding an assessment order 
from the Government that my claim 
has been assessed to the tune of Rs.
1 lakh or even Rs. 5 lakhs.  May I 
ask: how will it give any consolatiui* 
to the displaced persons? Then, you 
know,  further, after these  two cate
gories are over, the claims of the re
maining claimants numbering two and 
a  half lakhs will be settled.  Those 
people who took no benefit from the 
Government, those people who did not 
occupy any evacuee houses, or who did 
not gtl help of any form from the Gov
ernment. iixose are the people who are 
to wait for three or four years more.
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It is wrong to assume that their finan
cial position is good, that they are not 
in urgent need ot relief.  It is wrong 
to assume that most of them are very 
rich. Maybe 10 per cent., 15 per cent, 
or even 20 per cent, of them may be 
well  off.  But the condition of the 
majority of them is more pitiable in 
many respects, than some of those who 
are getting some benefit under this 
scheme.  Therefore, we feel, that this 
scheme is very defective.

Shri  M.  S.  Gurupadaswamy
(Mysore): May I draw your attention. 
Sir, that there is no quorum.

Mr. Chairman: There is quorum now, 
the hon. member may proceed.

Shri Gidwani: My hon. friend Mr. Ajit 

Prasad Jain a few days back issued an 
appeal to us that we should forget the 
past,  give up all bitterness and co
operate with the Government in imple
menting the scheme they have drawn 
up after so many years with a view 
to help the rehabilitation  of the dirt- 
placed persons. May I ask, Sir, if three 
or four years are going to be taken to 
give relief to a large number of dis
placed persons, then what will be the 
response of the people?

I am one of those who is supposed 
to be a strong critic of the Government 
in this respect. I have my reasons for 
being so.  I do not, however, want to 
enter into that subject now.  My first 
impression on the announcement of 
the scheme was that I should congratu
late the Government for, after all, im
plementing the scheme.  Subsequently 

I met a friend who had studied the 
scheme more carefully and his reaction 
was different. Even then I said, let us 
begin a new chapter. But when I read 
the statement that was issued by Gov
ernment after three or four days and 
found  that recoveries of rents and 
instalments of loans would be continu
ed from the claimants, then I felt that 
this scheme was Inadequate. I do not 
wish to use strong words but I should 
say that this scheme is not going to 
benefit a large number of people. The 
majority of the refugees will have to

wait for a number of years. There is a 
proverb in Persian:

■ 3I  u

' (‘Ta triyak as irak awrdhashavd 

Mar guzida murda shawad)*̂

By the time the antidote comes from 
some foreign .land the snake-bitten dies. 
That is going to be the fate of a large 
number of displaced persons, who are 
neither in the government houses, nor 
in the five priority categories.

Therefore, it is high time that our 
Minister made a definite announcement 
as to when he was going to complete 
the whole process, how he was goint? 
to give  compensation  to all  these 
people.  Besides that, there is another 
point, Sir. If he is going to rely on the 
settlement of this question with Pakis
tan let me tell him that we are living 
under a delusion,—Pakistan will never 
come to a settlement.  I read in “The 
Statesman** this morning that our Gov
ernment  has written no fewer than 
eleven letters to Pakistan since August 
last.  A number of these communicâ 
tions are personal appeals from our 
Prime Minister to Mr. Mohammed Ali, 
the Prime Minister of Pakistan. But no 
reply yet has been received. The only 
reply  sometimes is: your matter  is 
under active consideration.  Therefore 
I say let us give up this delusion. Let us 
take courage in our hands.  Let us 
pool evacuee property. Let us at least 
start giving houses which have been 
constructed by Government to people 
on a permanent basis, sell them, make 
them owners so that their credit may 
rise, and also give a substantial contri
bution from Government.  Then alone 
you will be able to create enthusiasm 
then alone displaced persons wiU be 
in a mood to forget their past wrongs, 
whatever they may be.  .

Time is the  essence of the whole 
matter, and I would appeal to my hon. 
friend, whatever may have been my 
views I am and all of us are prepared 
to work with Kim.  An inspired mes
sage appeared a few days back in the
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press that the All India Refugee As
sociation had passed a resolution ask
ing people not to pay rents or pay back 
loans.  No such resolution has been 

oassed. Because I am after all the 
President of the  Association, and all 
the resolutions passed have been com
municated to the hon. Minister.  I do 
not deny that they wanted to pass such 
a resolution.  But I said we are going 
to hold a convention and appeal to 
Government.

1 do not want that people who have 
already suffered should suffer still fur
ther. It is not easy for people, parti
cularly displaced persons, to undergo 
suffering. But if you continue the pre
sent policy or the present scheme as it 
stands, then I am afraid even I will not 
be  able to control them.  Even this 
morning  the Rajendranagar  Refugee 
Association and the Ajmer Purusharthi 
Sammelan have said that “we shall not 
be able to pay rents''.

Therefore I  appeal to you to stop 
recovery of rents and loan from all 
claimants who are in the first category, 
who are in the second category, or 
who are in the third category (those 
who have not been occupying govern
ment or evacuee houses) and make an 
early announcement of paying the first 
instalment to all, ̂ whether in cash or 
in kind or in bonds, as was solemnly 
promised by the late Shri Gopalaswami 
Ayyangar in 1949 and 1950.  I hope 
Government will give serious considera
tion to my suggestion.  Then our ser
vices are at your disposal.

Sardar dukam  Singh (Kapurthala- 
Bhatinda): Mr.  Chairman,  Sir, my 
l/irn;l has spoken with much fervoiTt*. 
As the time at my disposal will be very 
short I will pnly try to give the points 
within that time.

It has been said  that the major 
portion of the claims has not  been 
assessed at all.  I want to repeat that 
aU the movables have been left out. 
Besides, the rural immovable property 
has been left out.  The rules provide 
that if any claimant had been allotted 
land less than four acres, then any 
claim in respect of his property which 
was  of  the  value  of less  than

Rs. 10,000 was not to be considered 
at all.  That resulted in a very great 
hardship.  Because, if a man, with

out knowing what his subsequent fate 
would be, got an allotment of one 
kanal of land, then even if his  pro
perty was of Rs. 9,999 that was to be 
ignored altogether.  He never wanted 
it.  If the other man had some allot
ment of more than 4 acres, then........

Mr. Chairman: I hope hon. Mem
bers will not  leave the House and 
create an awkward position.  It is a 

delicate matter.

Dr.  Lanka  Sundaram (Visakha- 
patnam): May I request you to kindly 
ring the quorum bell, Sir?

An Hon. Member: Quorum is there.

Sardar Hukam Singh: If the second 
claimant, who had been given more 
than 4 acres, had property of the value 
of less than Rs. 20,000, that was not 
to be counted at all. There is a large 
number of such people.  Though the 
Government are very solicitous about 
poor people, all  these poor tillers, 
landless labourers, small landholders, 
artisans, petty shop-keepers, have been 
left out so far as the verification of 
claims is  concerned.  In spite of all 
this, the landholders get 00 per cent, 
so far as the area is concerned, taken 
collectively.  We expected  that  the 
Government will  contribute a sub
stantial amount to this evacuee pool. 
We had expected that at least 60 per 
cent, of their verified clainis would be 
given.  Now, when that moment has
come,  what  we find is  that the
amount that is now being given is 
much less.  Therefore, there is some 
despondency and frustration behind 
their feelings. Exactly as  I said, in the
case of that person who has got less
than 4 acres, his claim for Rs. 9,999 
could not be considered, and in the 
case of persons who had got more than 
4 acres, their claims for Rs. 19,999 
could not be considered. All that has 
been left out.  Therefore, my request 
is this. In such cases where it relates 
to petty landholders, or peasants or 
petty shop-keepers or artisans,  they 
should be given a chance either to 
accept one or the other. Their claims 
should be verified and it should be
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left to them to choose. Whenever they 
have got one kanal or one acre, which 
is uneconomical and which they are 
not occupying at all, to compel them 
to remain there and be content and 
deprive them of all the claims that 
they had about property, is very hard. 
The scheme does not provide anything 
for these people.  Certainly, there is 
no objection to placing any ceiling.  I 
am not pleading for those people who 
have got big amounts.  A ceiling may 
be placed.  A graded cut is advisable 
because, otherwise, we cannot meet 
the wishes of all the people. But, the 
amount that was certainly promised 
should be contributed by the Govern
ment.  What have they contributed so 
far?

Then, I come to the second point. 
The first point that I have submitted 
is that option should be given to such 
people so that they may have their 
claim verified, and the compensation 
that might  come to their share be 
allotted to them.  The next point is 
this.  There are others who, due to 
lapse  of time, could  not get their 
claims verified. There is a good num
ber of such people, widows, etc., who 
had no knowledge of all these things. 
Such persons should not be penalised, 
I have a few cases, though the number 
is not large, where persons have come 
after the expiry of time, from Pakis
tan.  They are going about to find an 
avenue to.get their claims registered, 
because the law says, the time has 
expired.  Some provision  should be 
made for such people who are late 
arrivals, and who on account of no 
fault of theirs, are not able to get any 
benefit from this and have their claims 
verified.

It is not fair and equitable to charge 
any rent from the people who carry 
their verified claims in their pocket. 
It has already been raised.  We have 
said that so far as compensation  is 
concerned, the highest amount would 
be Es« 8,000.  When a person has got 
a claim for a large amount, at least 
he expects, as has been announced by 
the Government, that he  will have 
Rs. 8,000. Credit can be given to him 
for a few hundreds of rupees. At this

time to enforce coercive measures to 
recover the rent or arrears of a few 
hundred rupees, does not look nice. 
That creates a very bad impression. 
There are loans that are being recover
ed,  small  petty  loans.  In  the 
beginning they were given small loans 
as relief.  They should be wiped out 
now and they should be considered as 
relief.  At least up to Rs. 1,000 they 
should be considered as rehabilitation 
benefits.  Even if it is not done, there 
should be no* process taken at this time 
to recover that loan when he carries 
a verified claim in his pocket.

Five categories have been given and 
a  priority  has  been • fixed:  infirm
people etc. were getting allowances. 
In the first instance, these were given 
to  persons  who  had  property in 
Pakistan.  They were receiving rents 
from their  property;  they had no 
source of income in India.  So, those 
cases  were  considered  for  some 
allowance.

Now, if we take the case of a widow 
who is getting Rs. 30 a month, if she 
has a verified claim of Rs. 2,000 she 
would now get Rs. 1,200.  In such 
cases it would be very hard  because 
if that  allowance is stopped,  she 
might perhaps waste the compensation 
or fall into the hands of some evil 
relations; because she will be anxious 
to get something out of her claim that 
she might support herself.  In these 
cases also, they should be given  the 
option—the infirm, the widows etc.,— 
that they might continue to receive 
the allowance or get this compensa
tion in a lump sum.

Then again, now that evacuee pro
perty has been valued, it is to be 
allotted.  My friend Mr. Gidwani has 
stressed that the rights  should be 
given permanently.  We have been 
pressing for it for quite a long time, 
but there were others who did not 
agree, and they said unless Pakistan 
gave us a definite answer it would not 
be advisable to extinguish the rights. 
Quite right, but even without that we 
can give them quasi-permanent rights.
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And there are  proposals which we 
have been listening to that the pro
perty is going to be sold. That would 
nol be fair, and that would cause an
other  displacement  of  lakhs  of 
refugees.  Therefore, I put a proposal 
before the hon. Minister that persons 
in  possession of  properties worth 
Rs. 25,000 or less might be allowed to 
continue to be in possession and have 
their claims adjusted  against them, 
and properties  worth Rs. 26,000 to 
Rs. 50,000 might be sold by auction 
only to refugees who really are in 
need of  some  accommodation and 
should not be open to everybody to 
bid. So far as properties of more than 
Rs. 50,000 value are concerned, they 
might be auctioned  and everybody 
might be there to give his bid.  In 
that case there would be minimum 
amount of  displacement and people 
would be satisfied.  Otherwise,  some 
other problems might arise because 
the law allows that if a refugee is going 
to be evicted, he  must have some 
alternative accommodation, and there
fore it would be difficult to provide 
him with some  accommodation.  In 
that case, Governmenf will have an
other  problem to face.  So, these 
considerations also they might keep in 
mind.  This quasi-permanency system 
can be adopted even without disturb
ing those that are already in posses
sion.  Because there is no time, I will 
now finish.

Shrimati  Sucheta  Kripalani: Mr.
Chairman, Sir, I take this opportunity 
to congratulate the hon. Minister for 
Rehabilitation for bringing the interim 
compensation scheme into effect, which 
is a much-awaited scheme.  For  the 
last six years  refugees have  been 
anxiously waiting to see the shape of 
the scheme, and I am quite sure  the 
Minister himself must have been very 
anxious to expedite matters, but things 
were perhaps beyond his power  to 
expedite. We note with pleasure that 
even payments are being made.

In order to understand the scheme, 
in order to appreciate the  scheme 
properly, we should analyse the impli
cations of the scheme and the impact 
on rehabilitation that the scheme will 
have, because the hon. Minister has

himself stated that bringing the comr 
pensation scheme into effect will mean 
the culmination or the real winding up 
of the rehaJbilitation work here.

6 P.M.

Now, this scheme will aflPect 50,000 
refugees who have come from  West 
Pakistan.  It  will not  afltect the 
refugees from East Pakistan.  Let us 
understand the whole scheme and see 
what it is.  First of all, I would like 
you to note that this is a compensation 
scheme. It is not a scheme for grants 
or “gifts*' if you prefer  that  word. 
In order to understand  the scheme 
and its  importance,  we  should  see 
what are the types  of  losses  that 
the  refugees  have  suffered.  These 
losses  can  be  divided  into  four 
categories.  Firstly, there are the per
sonal and household effects; they run 
into several crores, because personal 
and household effects includes lockers, 
safe  deposits,  safe  custody in  the 
banks  etc.  Secondly,  we have 
merchandise and trade goods.  These 
also go into crores, because as you 
know, very big firms like Kripa Rams 
and Lila Rams, who were firms well 
known in Pakistan have left buildings 
worth about Rs. 20,000 or Rs. 30,000 
in Pakistan, but the goods that they 
had left in those buildings are worth 
several lakhs. No calculation has been 
made so far about the losses in this 
category.  Thirdly, we have  agri
cultural  property,  i.e.  land,  and 
fourthly, urban immovable property.

Now, let us see what has been done 
to assess the losses in these four cate
gories.  First, in regard to personal 
and  household  effects,  conferences 
after conferences have been held, and 
even very recently there was some 
conference, but the conferences are 
postponed from time to time, and as 
yet, nothing has been finalised.  We 
do not know whether our people will 
get anything at all for these movables 
which they had left in Pakistan, and 
which are worth several crores.

The second category,  merchandise 
and trade goods do not come within 
the  purview of  the compensation 
scheme at all. Godowns, banks, shops 
etc. have also been left there,  and
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nobody has assessed their value» and 
we have not filed our claims against 
Pakistan for the loss of this kind of 
property.  For this huge chunk of 
property has been left there, we have 
not even put our case before Pakistan. 
I really do not know how to describe 

it. There was talk of a Diwali gift for 
the refugees.  I would like to know 
whether this is an Id gift to Pakistan.

Then we come to the third category, 

viz.  agricultural property.  But the 
Government  tried to  do something. 
For instance, in Punjab, they tried to 
put a scheme into effect, on the princi
ple  of  land  for land, and  mar»y 
Punjabi refugees have been allotted 
land in Punjab on a quasi-permanent 
basis.  But what about the refugees 
from Sind, Baluchistan, Bahawalpur, 
and North West  Frontier Province? 
So far, no scheme has been finalised 
for them, and the scheme is still in 
the examination stage. These refugees 
are anxious to know what will be their 
fate, and what they will receive. Even 
under this scheme for giving land for 
land, a further cut has been applied. 
The smallest cut that has been applied 
is for the smallest holding?, and is 
of the order of 25 per cent, but this 
cut goes up in gradation, up to 05 
per cent, in the case of the higher 
holdings.  Government have also  a 
policy of standardisation of acres.  It 
is of some help, no  doubt, but  the 
question of the quality of the land is 
entirely left out.

Shrl A. P. Jain: No, no.

Shrimati Sucheta  Kripalani: You
have tried to make some adjustment, 
but it does not go far enough.

Shrl A, P. Jain: Full adjustment.

Shrimati Sucheta Kripalani: As for
the quality of land, there are people 
who  have  left  in  Lyallpur  and 
Montgomery, land which was almost 
considered as good as gold.  Besides 
people who had land there, had left 
also shops or little concerns in Pakis
tan.  We are not taking into account 
any of these things.

We also know that our refugees had 
left a much greater quantity of land 

in Pakistan than the Muslim evacuees 
have left here. But we have not made 
any cla'im against Pakistan in respect 
of all this extra land.  I consider this 

also as a second Id gift.

Then we come to urban immovable 
property, which  forms the  core  of 
the compensation scheme.  The Gov
ernment  havê stated  that in the 
evacuee pool, they have Rs. 500 crores 
worth of property.  This â-sessment, 
according to us, non-ofRcials, is per
haps a ‘'depreciated'' assessment.  The 
hon. Minister will perhaps say that 
the prices have been  ‘‘rationalised”. 
Whatever it is, Rs. 500 crores worth 
of property is there.  As against this, 
the Muslim evacuee property comes to 
a total of Rs. 90 crores. Because there 
is a big gap between the two, Govern̂ 
ment decided to put in some money 
in the pool.  The Government  have 
spent on loans and houses, an amount 
of Rs. 80 crores and this has been put 
in the pool.  So, Rs. 90 crores plus 
Rs. 80 crores is all that we have  in 
the evacuee  pool to give as com
pensation to the refugees.

Shrl Gidwani: The rest will go to 
the non-claimers.

Shrimati Sucheta Kripalani: There 
is an interesting method of calcula
tion. We have been told that Govern
ment have spent about Rs. 200 crores 
on the relief of refugees so far. These 
Rs. 200 crores include relief in camps, 
feeding the  refugees in the camps, 
education, training, houses, loans etc. 
For paying compensation 80 crores out 
of these 200 crores are being account
ed.

So it would be proper to say that 
Rs. 120 crores have been spent on 
rehabilitation and Rs. 80 crores are 
there for  compensation.  I am not 
very clever at  accounts, but if the 
Finance Minister had been here,  I 
would  asked him what is the
method of  accounting here?  Is it 
double entry system?

Then, let us  understand  further 
implications of  this  scheme.  Now
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there are 5000 or about 5000 verified 
claims.  There may be many more 
who have not filed their claims and 

whose claims are not verified.  But 
roughly, I think the number would 
come to between 4,000 md 5,000.  Of 
these, the Rehabilitation Minister has 
agreed to give compensation to 50,000 
people in the first instance.

Shri Gî wanl: Five lakhs.

Slirimati ftncheU KripaUnl: These 
who come under the first priority are 
Chose  who  are  on  maintenance 
allowances and those who are in the 
hoQxes.  Now, I would like to draw 
your attention to the fact that  the 
maintenance  allowance  given  to 
them does not come out of any Gov

ernment grant, but it comes from the 
income of the evacuee property.  So 
again the maintenance  allowance is 
something that we draw from  the
evacuee pool.

Let us take the question of Homes. 
The next categbry of people to whom 
we are giving compensation are  the
inmates of Homes, i.e.* widows  and
unattached women.  The Government 
budget today for this item of expendi
ture is Rs. 80 lakhs to Rs. 1 crpre. The 
amount to be given ranges between 
Rs. 500 to Rs. 1,800 for each widow. 
The widows  a perpetual responsi
bility  for the  Goveirnment  The
Government  have again and again 
declared that they  will always be 
responsible for them. Now, by giving 
this  pitiable compensation to  the
widows the Government would get rid 
of their perpetual responsibility  and 
thus lighten their burden.

The main part of the scheme would 
affect those who are living in the 18 
or 20 refugee colonies,  t̂ us see 
what is their position.  As I  have 
already pointed out, Sir, the cla?ms 
were considered on a very limited, 
narrow,  restricted  basis.  Further, 
after verification when they receive 
the compensatiim, they will receive 
only about 20 or 25 per cent, of their 
claims. That is, there is a further cut 
Then again it is graded; the highest 
that can go to an individual is Rs. % 
lakhs.

0̂3 PSD.

Shrl Gldwani: T̂ at is not said.

Shrimatl Sucheta Kriyalanl: That is 

now proposed.

Further, 1 would like to draw your 
attention to the fact that the claims 
have been assessed by the Government 
and when they give them the com
pensation the property also would be 
assessed by the Government.  Now, 
how would the property be assessed? 
There is a snag in the assessment.  I 
would  refer  you to  the  case of 
Rajendranagar.  These people  have 
been coming to me again and again 
and placing their difficulties before 
me.  In Rajendranagar, I suppose the 
land was acquired at the rate of per
haps Rs. 1-8 per yard—I am not quite 
sure; I suppose I am correct.  Now 
the land has appreciated and it comes 
to Rs. 5 or so a yard. The houses were 
built at about Rs. 2,700 or Rs. 8,000 
each. Now they are going to be valu
ed at between Rs. 4,000 and Rs. 5,000l 
In addition, the refugees will have to 
pay for the development of the land, 
for the making of the streets and even 
for the public buildings.  All these 
have been put on the valuation of the 
houses that will be given to them. So 
this is how the valuation of the pro
perty that the Government have today 
is increased.  The valuation of  the 
refugees’ property would be reduced 
because that too will be done by the 
Government themselves.

Then there is another thing—I wiK 
just take a few minutes more.  I am 
trying to hurry as fast as possible. 
How  will this compensation work 
out for the refugees who are in  the 
colonies?  T̂ ey will receive property, 
but they won't have the full title or 
ownerdxip.  I can understand that in 
the case of evacuee property, there is 
difficulty about  extinguishing  the 
title  of  the  evacuees.  For  that 
negotiations  have  been  going  on. 
Negotiations were started at the time 
of Mr. K. C.  Neogy.  *nien cam̂ 
Mr. Gopalaswami Ayyangar. He has 
vanished, he has left this world, but 
the negotiations are  still going oh. 
Then there was Mr. Mohanlal Saksena 
carrying op the negotiations.  4q
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not see him here  nowadays,  he is 
relegated to the Back Benches.  Now 
there is Mr. Ajit Prasad Jain carrying 
on the negotiations and 1 think even 
he has despaired of it and has passed 
on the baby to the Prime Minister.  A 
few months back the Prime Ministcsr 
with his Adviser, Mr. Mehr Chand 
Khanna, went and carried on negotia
tions.  I am told they were looked 
after very well by the Pakistan Gov
ernment.  But nothing came out of 

the negotiations. We heard that there 
would be a conference in September; 
it  was  postponed to  November. 
Eternally it is being  postponed.  I 
think it would be much more  self- 
respecting to accept the position that 
all these negotiations are not going 
to yield anything.

Dr. Lanka Sundaram: May 1 inter
rupt the hon. lady Member?  What 
about the assets and securities  with 
the refugee banks?

Shrimati Sucheta Kripalani: I have 
already mentioned  that.  Anyway 
there is no time now.  It would  be 
better, 1 think, once for all to accept 
the  position  that  the negotiations 
won't yield any result.

Mr. Gidwani told us that 11 letters—
I do not know if that is the correct 
number—had been sent to Pakistan, by 
our Prime  Minister but no letters 
came  this side.  Let us finish the 
negotiation. ’ Let  us  extinguish  IhC 
title.  Let us have the property and 
distribute it among the refugees.  Of 
course, I  appreciate  the  difficulty 
about title with regard to  cvacuee 
property, because the title cannot be 
extinguished till they come to this 
decision.  But even in the cnse  of 
Government property, the hou.«es that 
the Government have built and given 
to the refugees, there also they are 
not being given full ownership.  The 
refugees have the pleasure of paying 
taxes, they have the pleasure of re
pairing the houses, but they  cannot 
mortgage or sell the  houses.  That 
means their ownership is artificial or

imaginary. They have no real owner
ship.  They cannot raise funds over 
the houses.  Therefore, it is nothing 
substantial that they are getting. Per
haps the hon. Minister will say that 
he does not want to introduce the 
principle of  discrimination  because 

those who get  property out of the 
evacuee pool won't have full title and 
those who get from the Government 

property will have full title. 1 would 
say that the t>rinciple of discrimina
tion is already in existence.  Cash 
payments were made. They were not 
made in the shape of non-negotiable 
bonds; they were paid in full owner
ship to these  people.  Therefore, I 
think there would be no harm if the 
refugees are given full ownership over 
the Government property that they 
will receive.

In conclusion, I would like to say 
that though I have  criticised  the 
scheme,  it  is done  in no spirit of 
criticism.  It  is done  in  a spirit 
of finding a solution to a problem 
that  concerns  us  all.  We  have 
never  treated  the  refugee  prob
lem as a party question. We all want 
to see that this issue, this problem of 
compensation, is settled in a manner 
which is satisfactory  to the  people 
concerned and which is good for the 
country.  Therefore, I  would make 
this suggestion to the hon. the Rehabi
litation Minister that a Committee of 
the Parliament be appointed represen
tative of all  viewpoints  and  that 
Committee  may be associated  with 
this work of giving compensation al
most very closely, almost day to day, 
so that  from time to  time we  can 
advise the Govt, properly  regarding 
the implementation and the implica
tions of this scheme.

5# ̂  fsnrr srf?r«rr— aft, 

t  Ir ^ ̂rrp’

f«[ ’pf,  ̂ Tt ̂   f

ftr n  ̂  ’Tff wrar,
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 ̂wr ? 

3fr# % stk, ̂  TT >wnT »rr*n 

eft w ?"

Shri Nand Lai Staamui (Slkar): Mr. 
Chairman, in view of the importance 
of the question, I propose that  the 
discussion may be extended.

Mr. Chaimiaii: 1 think it would not 
be proper for any hon. Member to 
say anything now.  Let  the  hon. 
Minister have at least 15 minutes, to 
reply.  That would be more useful 
from the point of view of the debate.

Shri Nand Lai Sharma:  The dis
cussion may be extended.

Mr. Chairman: It cannot be extend
ed. The hon. Minister.

Shri A. P. Jain: Mr. Chairman, Sir, 
I welcome this opportunity of saying 
a few words about‘this interim com
pensation scheme.  No one is more 
conscious than I that the time allotted 
for  the  discussion  of  this  very 
important problem is too inadequate. 
I wish it were possible to allot more 
time so that a  more comprehensive 
debate could take place.

In working out this scheme of com
pensation at all the stages, it has been 
my desire to have the cooperation of 
the displaced  persons.  The Bakshi 
Tek  Chand  Committee  consisting 
purely  of  displaced  persons  was 
appointed for that purpose; and I am 
glad to record a vote of thanks for 
that Cornmittee which has made a very 
valuable contribution.

Before I proceed further, I would 
like the House to  understand the 
position in which the Minister stands 
with regard to the scheme for com
pensation.  On the one side there are 
the assets; on the other there are the 
verified claims.  Now, with regard to 
the assets, they are made up of two 
parts—(1) the evacuee property and

(2) the contribution  made by  the 
Government in the form of houses 
built or other properties built and 
loans advanced to the displaced per
sons.  These two constitute the total 
assets which are going to be distri
buted  against  the  verified  claims. 
Here I might correct cei'tain figures 
which were given by my friend Mr, 
Choitram Gidwani. The \otal number 
of verified claims, including claims for 
agricultural  land, is  about 3,90,000. 
Out of these, 2 lakhs are claims fof 
urban properties.  A little less than
1.50.000 are  claims for  rural pro
perties, housing and others, and a little 
more than 40,000 are claims for agri
cultural land, out of which 10,000 are 
purely for agricultural land and about
30.000 are for agricultural land and 
rural houses.  Today, I stand in  the 
position of a trustee. On the one hand 
I am being entrusted with a certain 
amount of assets and those assets are 
to be distributed between the displac
ed persons according to a certain pro
portion and that proportion is  to be 
established by the amount of the veri
fied claims.  So far as verified claims 
are concerned, we have done our best, 
but if one were to ask me whether I 
can say that every individual claim 
has  been  verified  with  absolute 
correctness, I would plainly say 
There have been mistakes here and 
there but by and large, looking from 
the social point of view, they establish 
a just and fair parity in between the 
refugees.

Shrimati Sucheta Kripalani referred 
to some claims which have remained 
unverified. I wish to inform the House 
that I have already taken steps to 
introduce a Bill during this session of 
Parliament, under which claims which 
had  remained unverified or  claims 
which were verified ex parte  and 
about  which  requests  have  been 
received, in response to the notifica
tions, for a re-examination, will be 
verified.  Besides  the  pending  re
visions,  revision  petitions  against 
some other claims will also be enter
tained.  I also propose to introduce 
in that Bill a clause whereby certain 
very hard types of cases may be re
examined in which mistakes may have
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occurred, but I want to make it dear 
that any re-opening of dainis on any 
large «cale will mean further delay in 
and  postponwnent of  the  scheme. 
Therefore, the Bill which I propose to 
introduce will be confined to well-de
fined categories who are deserving of 
relief so ter as these verifications are 
concerned.

V̂ieral ̂ viggestions have been made 
with negard to rural houses, rents, 
Skud several other things. The question 
of the difttribution of this property in 
between the various claimants is  a 
question in between the refugees.  If 
1 am recovering any rent today» that 
goes to the pool and not to the Govern
ment coffers.  If the decision not to 
verify the rural  houses of certain 
classes of people was  taken, it was 
done because there was a good justi
fication for it.  11 I pay something 
more, than what is due to one displac
ed person, xiM comes from another 
displaced  perfeon’s  pocket.  I will 
illustrate it further :vith the example 
of rural hguses.  Prior to the quasi
permanent settlement in the Punjab 
and P£PSU. there had been a settlement 
between India and Pakistan with re
gard to agriculturfd lands and all the 
rural houses  ûated in the  West 
Punjab and lands âd houses in the 
K<ist" Punjab and PEP6U.  AU  the 
agricultural land in the West Punjab, 
and all tl̂ie rural houses pf less than' 
Rs.  20,000 in  value  were  luiiîped 
together.  All the agricultural land in 
Eîst Punjab and PEPSU and aJl the 
rural houses excepting those of more 
than  Hi. 20̂000,  were also lumped 
together.  Against not only the agri
cultural land but also the rural houses 
left in the West  Punjab, the agri
cultural land in  East Punjab  and 
PEPSU and the rural houses except 
of the value of more Rs. 20,000, have 
been distributed according to certain 
well-laid down principles. Now, what 
happens jf we etntertain claims for the 
rural houses over again?  The man 
who has received  compensation for 
rural houses once, will receive com
pensation over again.  Again, if we 
look into the amount of the  agri- 

wi the rural i)ouses on

either side, we find that the proportion 
of those kinds of property in India is 
much larger than the proportion of 
the ur|pan property as compared to the 
respective properties left on the other 
side.  For instance, a person v/ho has 
left ten acres of land on the other side 
has received 7i acres of land on this 
side, and that is  after taking into 
account not only the area but the 
quality of land—whether it was irri
gated or not whether it was in the 
proximity of a big city or otherwise, 
and all other advantages.  All  the 
lands on either side were reduced into 
standard acres, and to a holder cf 10 
acres on the other side, 7i acres have 
been allotted, I am taking ̂ p a purely 
hypothetical figure, but let us aasume 
for the purpose of this discussion that 
the value of an acre is Rs, 500. Then 
a person who has left ten acres of land 
will be entitled to a verified claim of 
Rs, 5,000 and as against this, he has 
received Rs. 3,750 already. What does 
an urban claimant of Rs, 5,000 x'eceive, 
under the interim  scheme?  About 
Rs. 2,300 and I am doubtful whether 
even under the final scheme, his com
pensation will go up to Rs. 3,750. So, 
it is abundantly clear that the agri
culturist, the rural man, has received 
a much larger compensation than the 
urban man is likely to receive. If you 
verify the claims tor the rural houses 
over again, the  compensation must 
‘ come from the available assets and 
somebody will lose in order that this 
man may gain. Whether there is any 
justification for that is a question to 
consider.  So far as I am concerned, 
I have spent considerable rime and 1 
have no doubt that there is no case for 
the verification of the rural houses of 
a value  of less than Rs. 20,000 or 
Rs. 10,000, Even in assessing house of 
more than Rs. 10,000 in some cases, we 
made some concession.

A question has been raised  with 
regard to the wholesale suspension of 
the recovery of rents. We have in the 
first category invited applications from 
about 50,000 persons.  In respect of 
these persons, rents have been sus
pended from the 1st November, and 

instructions have been isaued, In the
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next category, I propose to take up 
every person who is living either in an 
evacuee house or in a Government- 
built house.  I propose to fix another 
similar  date  after which rents of 
these classes will  also be suspended. 
There may be a difference of a few 
months  between the first suspension 
and the second suspension.  It is not 
great.' It is not the greed for money 
that impels me to fix two different 
dates.  It is the administrative diffi
culty which stands in the way of sus
pending all  rent-recoveries at once. 
How do we forego the rents?  First, a 
person  must hold a  verified claim. 
Then he puts in an application for the 
payment of compensation.  It is a big 
application in which he has to give a 
large number of detailed information. 
We have to find out whether he is liv
ing in an evacuee propexiy or in a 
Government-built house, and then, in 
each particular case, we issue a chit 
saying, hereafter you would not have 
to pay.  But if I make an announce
ment that no rents will be recovered 
from the inmates of̂ the evacuee pro
perty or Government-buiit house, two 
other classes of persons to whom the 
benefit  is not  intended  to extend 
come into the picture. There are non
claimants. As they are refugees, I am 
prepared to show them some  conces
sion. Then there are a large number of 
non-refugees. They are local persons. 
About one lakh of evacuee property is 
in their possession,  and particularly 
the big properties are in the possession 
of the ‘locals*.  So, there are these 
difficulties.  If hon. Members here can 
give me a practicable scheme whereby 
I can expedite rent relief to other resi
dents of Government  property and 
evacuee property, I am quite prepared 
to consider that.

One another important point was 
raised by Shrimati Sucheta Kripalani: 
that is about the values of govem- 
ment-built properties.  She said that 
land in Rajendranagar was bought at 
a comparatively cheaper rate and the 
value of that property has now en
hanced.  That is a fact—an absolute 
fact.  I tried to verify that.  There 
were fifty, or sixty plots which were 
resumed.  We called for tenders  for

603 PSD.

them.  In some cases the value went 
up by 200 per cent.; in otlier cases by 
100 per cent, and in some cas6» by 60 
per cent.  This question again has to 
be looked upon from the point ol view 
of the equities in between the dis* 
placed persons. If I value a house in, 
say, Kalkaji, at the  same rata as 1 
value a similar  house in Hajendra- 
nagar, the displaced person who gets 
tlajendranagar house gets a far more 
valuable property, as compared to the 
man in Kalkaji.  Now, what if my 
duty?  Shall it be fair if I give more 
valuable property to one refugee be
cause by accident he happened to be 
living in  Rajendranagai* and a less 
valuable property to another refugee 
because he happens to live in Kalkaji?

Shri Nand Lai Shanna: Is the hon. 
Minister going to compensate the resi
dents of Kalkaji in that respect?

Shri  A.  P.  Jain: Yet, certainly.
Supposing a tenement of type  A is 
valued at Rs. 5,000 in Kalkaji. It will 
be valued at say Rs. 8,000 in Rajendra
nagar.  Both of them will have to be 
brought on a parity basis.  As I said, 
my position is that of a trustee.  I 
have to do justice between the dis
placed persons and I will not be dis
charging my duties  honestly, if I 
favour  one,  or  if I  give  undue 
advantage to one, as compared to the 
other.

There is not much time at my dis
posal.  Shrimati  Sucheta Kripalani 
suggested that I must associate a com
mittee of this House with the imple
mentation of the scheme.  I am quite 
prepared to accept the suggestion.  It 
may be a committee purely of Mem
bers of Parliament, or some outsiders 
may be associated with it.  I  am 
anxious that, so far as the implementa
tion of the  scheme is  concerned, I 
must associate as much of the public 
and the refugee opinion as possible.

Shri Gidwani: What about the re
maining who do not come in either 
category?

Shri A. P. Jain: The position  is
this.  This  interim  compensation 
scheme has been conceived in such a
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manner that it would be easily merg
ed in the final compensation scheme. 

Now, there are two possibilities.  It is 
my desire to introduce the final com
pensation scheme at the earliest possi
ble date, even before the final scheme 
is completed. Assuming that I do not 
succeed. First, we have invited appli
cations of about 50,000 persons.  The 
second category would be appJications 
from persons who are living in govern
ment-built  properties  or  evacuee 
houses. The rest of persons will come 
in the third batch.  If, on the other 
hand, as I hope, the  interim com
pensation scheme is merged in the final 
scheme, in that case no difficulty arises 
and we begin to implement the final 
scheme.  Assume that all the 4 lakhs 
of applications come at once. We can
not decide all those applications in a 
week or month or in a year.  That 
will have to be done gradually.  On 
the other hand, if we invite a large 
number of applications at once  the 
pressure upon the staff will be too 
heavy. It is not a question of recruit
ing a few clerks.  It is a question of 
examining  each  case  intelligently, 
fairly and honestly so that there may 
not be any injustice in between the 
displaced persons.

One word more.  I got about 1,265 
applications scrutinised.  I find that

there are quite a  number of mis
descriptions, quite a number of con
cealments which make our task very 

difficult.  Out of  1,265 applications 
that were examined no less than 388 
persons failed to disclose that they 
were living in government-built or in 
evacuee houses.  From the addreŝs 
which they gave we could trace that 
they were living in such property.  If 
things of that kind occur my difficulty 
is  multiplied , manifold.  I request 
everybody particularly  the displaced 
persons that if they want, as they do, 
that the implementation of this scheme 
should be expedited, they should send 
full and complete applications disclos 
ing all information and particulars.

The question of the implementation 
of this scheme  with speed depends 
upon the co-operation that we get from 
the displaced persons. I am very glad 
to find from the tone and tenor of this 
debate that there is ample goodwill for 
this scheme. Maybe it is defective in 
one respect or the other.  It is almost 
impossible to make a perfect scheme. 
But I do hope that  with their co
operation we shall be able to do some
thing for the displaced persons.

The House then adjourned till Half 
Past One of the Clock on Thursday, 
the 17th December, 1953.
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